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. COUNCIL OF STATE _ - .
’. Wednesday, 7th March, 1945 &

The Council met in the Counml Chamber of the Council House a.t Eleven of the
Clock, the Honourable the President in the Chair.

-

QUESTIONS AND ANSWERS )
Pricg oF PETROL iN THE BLACK MARKET.

63. Tae HoNoURaBLE MR. G, S. MOTILAL :* (a) Does ** black market ” in
motor spirit still continue

(b) What are the rates at which petrol is sold in the black markets at Bomha.y,
‘Caleutta, Madras, Delhi and Lahore ? .

(c¢) What steps have Government taken to stop it ¢

(d) Who are the people that are getting large and enough quantities of petrol

%o sell in the black market {

Tae HoNoursBLE Stk SATYENDRA NATH ROY : (a) Yes, but it is b’elieved
to a diminishing extent.

(b) Government have no precise m.forma.taon on this point. The rate naturally
varies from time to time and between places. The price of illicit petrol in Delh: is
reported to be five or six rupees per gallon at present.

(¢) The Honourable Member is referred td the answer given to parts (e) and (f)
of question No. 94 which was answered in this House on the 24th February, 1944,

(d) I am unable to answer this question and am not prepared to speculate with.
out proof as to who these people are.

Tre HoNoURABLE Me. G. S. MOTILAL: Have they taken any further step
after the reply given some time back and referred to just now by t.he Honourable
Member %

Tar HoNOURABLE Stk SATYENDRA NATH ROY: The attention of the
Provincial Governments was drawn to it again and that is all the step that the

,Central Government are competent tQ take in this matter.y-

Tae HoNoURABLE Me. THIRUMALA ROW : Have Government got any proof
that there is definitely a black market in petrol A

Tuae HoNoURABLE Stk SATYENDRA NATH ROY: It is generally assumed
that there is a black market in petrol in various places and the inquiries which I
have made, as I said, show that in Delhi there are reports that black market petrol is

, selling at Rs. 5 or Rs. 6 per gallon.

Tuae HoNoURABLE Me. THIRUMALA ROW : Can’t they get at t.he people
who are dealing in black market petrol ?

Tee HoNoURABLE SiR SATYENDRA NATH ROY : Sometimes they are
traced and prosecutions are launched. There have been many prosecutions.

TrE HoNoURABLE Mr. HOSSAIN IMAM : Has Government tried the expedient
.of increasing supply in the white market——

' TaE HoNOUBABLE THE PRESIDENT : There are 40 questions today and it is a
very crowded day. The more supplementary questions you ask the less time you
will have to make speeches.

Tue HoNoURABLE MR. HOSSAIN IMAM : Many of the questions will be passed
without comment. Will the Honourable Member try the expedient of increasing
supply to those who need it ? -

TrE HONOURABLE Sir SATYENDRA NATH ROY : Yes, Sir. The question
has been considered again and again, but I am afraid I cannot hold out any hope of
4 better supply at present.

Tag HoNouraBLE Mr. HOSSAIN IMAM : Isit a fact that only 24 pet cent. of
the petrol imported is given for civil consumers ?

(189)
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Tmn Ho;womnu: S18 SATYENDRA NATH ROY: I mufst ask for notice of
that question.

Tre HoxouraBLE ME. G. 8. MOTILAL : What proportion of the petrol which
is imported is given to the civilian population ?

TrE HONOURABLE SIE SATYENDRA NATH ROY : I have asked for notioe-
of that questitn. *

DIFFERENT Rm.:a:s FOR EUROPEANS AND INDIANS DEALING WITH THE RESERVE-
BaANK orF INDIA

64. Tee HoNoUuR4ABLE Mg. G. 8. MOTILAL : (¢) Has Government’s atten.’
tion been drawn to the letter publisied in the Free Press Journal of the 15th December,
1944, with the captlon “Two Sets of Rules ”’ over tke nom de plume “ One Who
Knows Y

(b) If s0, have Govemment inquired mto the allegations mentioned in the letter, *
and what is the result of the inquiry ? L]

(c) Is there any truth in the statement that, in practice, there are different sets
of rules for Europeans and Indians who have dea.]mgs with the Reserve Bank of
Ind.la-

" TER HoNoURABLE Si CYRIL JONES : (a) Yes.

(%Y and (c) Government have made no inquiry as the internal management
of the Reserve Bank is entirely the responsibility of the Central Board of that Bank.

HAWEERS AT RAILWAY STATIONS

. 65 TEE HoNoURABLE ME. G. 8. MOTILAL+ Are Government aware that
shouting by hawkers at railway stations during night still continues unabated %
What steps have Gavernment taken and further propose to take to prevent this ?

Tre HoNouraBLE Sk SATYENDRA NATH ROY: Instructions are in force
on Railways prohibiting vendors from shouting their trade calls on platforms at
stations during the night, and it is believed that these orders are enforced as far as
possible. The matter will, however, again be brought to the notice of Railways.

Lack oF COURTESY ON THE PART OF STAFF ON RAILWAY STATIONS :

66. Tur HoNoURABLE Mgr. G. 8. MOTILAL: Are Government aware that
Railway authorities, particularly sthtion staff, show scant courtesy and indifferent
attention to the requests of Indian travellers ¥ Will Government issue instructions
through the proper channel to the members of the staff of all stations where Mail
and Express trains stop not to disregard the requests of Indian travellers but to pay.
due and proper attention to such requests ? _

Tae HovouraBLE Stk SATYENDRA NATH ROY : No. All staff on Rail-
ways including those having dealings with passengers are required by standing ins-
tructions which are constantly repeated to be helpful, courteous and civil ; and I am
sure that Railway Administrations will take adequate action if specific cases of dis-
courtesy or indifference are brought to their notice.

DIFFICULTY EXPERIENCED BY MEMBERS OF THE CENTRAL LEGISLATURE IN SECURING
RESERVATIONS ON TRAINS.

67. Tar HoNouraBLE Me. G. 8. MOTILAL: (a) Are Government aware
that the members of the Central Legislature are now put to much inconvenience and
difficulty in getting the necessary accommodation reserved for themselves while
proceeding to attend the meetings of the Legislature and while returning to their
permanent places of résidence ?

(6) Will Government make some arrangement by which the members of the
Central Legislature can get the required accommodation reserved without difficulty?

Tee HoxouranLk Si2 SATYENDRA NATH ROY: (a) Complaints to
this effect have been made from time to time by Memkers of the Central Legislature.

(b) Government have already made arrangements whereby Honourable Mem-
bers can purcl ase their tickets in advance of the commencement of the journey
earlier than is admissible to the general public, and so secure reserved acccmmedation

€
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with the minimum difficulty. If Honourable Members will také advantage of this
facility, there should normally be no difficulty in securing accommddation.

Tag HoNourasLe Mr. SUSIL KUMAR ROY CHOWDHURY: Certain
‘vfficials are allowed to reserve a whole compartment. Will the Railway authorities
extend the same privilege to the Members of the Central Legislature especially when
they are travelling with their families, to those who desire, of reserving a compart-
ment, provided they pay the fares for the number of berths in the compartment.

Tre HoNoUraBLE Sir SATYENDRA NATH ROY : I believe a question of
this kind was asked before. I shall make inquiries as to whs,t the positich is and
let the Honourable Member know. .

PRIORITY FOR THE IMPORTATION OF PLANT FOR NEW INDUSTRIES

68. Tae HaoNoURABLE Me. G. 8. MOTILAL: Will Government state whether
in giving priorities for the importation of plants and for the setting tip of industries,
Govemmgnt will give priority to those who have fewer concerns on hand than_to
- those who have more for the time being?

Tne HonouBABLE MR. H. M. PATEL : The policy in the matter is still under
consideration. Each case will be dealt with on the merits.

NuMBER OF EUROPEAN AND INDIAN OFFICERS IN TBE SUPERIOR SERVICES

*69. TER HoNOURABLE MER..G. B. MOTILAL: Will Government place on the
table a statement giving the number of Indian and European cficers in the superior
services under the Government of India and the Provincial Governments on tke 1st
January, 1945, or on any other later date ?

Tex HoNoUuBABLE Mr. E. CONRAN.fMITH: A :tatement:bcwing the

" number of European ard Irdien cfficers in ke All-Irdia fexvices erd tke Central

Serv'ices, Class I on the 1st Januaty, 1€43, which is tke latest date fcr which infcr-

mation is available, is placed an the tatle cf the Houce. Infaimaticn regarding the

number of European and Indian cfficers in_the furerier Provincial fervices is rot

available with the Central Government tut the numker of such Eurcpean «ffcers
is not hkely to be many. -

Statement sho-mﬂg the numter of European and Indian Oﬂ'ceu in the All-India Services and lhs
Central Services Class I on the 1st January 1943

1]

Europeans Indians
I.—AllIndia Services—

Indisn Civil Bomce (nelud.i.ns mcumbanba of lwbed .
posta) . 880 629
Indian Police T . . . - 378 203
Indian Medical Service (Cm.l) . . . . 64 20
- Indian Agricultural Service . . . . . 13 16
Indian Educational Service (Men’s Branch) . 11 30
Indian Educational Service (Women's Brmch) . 4 ..
Indian Forept Service . . . . 86 78
Indian Forest Engineering Somoo . . . . 2 ..
Indian Setvice of Enginéers . . . . . 108 172
Indian Veterinary Service . . . . . 7 1.
I1.—Central Services Class I—
Indian Audit and, Accounts Service . 4 142
Central Engineering Service (Class I) .. 30
Imperial Customs Service . ] 21
Telegraph Engineering Service. . 12 43
Indian Posts and Telegraph Traffic Semoe b 21
Geological Survey of India 8 10
Indian Meteorological Servme 1 17
Mines Department 3 7
Archaeological . . . . . 1 15
Zoological Burvey of Indla . . . . . .. ]
Survey of India . . . . . . 26 ]
Income-tax Service . . . 3 27
Indian Railway Bervice of Engmeera . . . 108 199
Indian Railway Accounts Service . . . 14 n

Superior Revenue Establishment (lewsys) . . . 334 373
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‘ Europeans  Indians

Mint t . . . . . . 3 1

Botanical Survey. of India . . . . . 1

Mili Acoounts Department . . . . 11 48

Indiamw School of Mines . . . . . 2 -3

Central Excises and Salt Departments . . 1 3

Railway Inspectorate Servioe . . . . 2 4 r
Total . . 1,771 2,175

- -

NuMBRR OF VOTERS IN CONSTITURNOIES OF THE COUNOIL.OF STATE

70, Tae HoNoura®BLE Me. G. 8. MOTILAL: Will Government place on the
table éstatement of (a) the number of voters in each constituency of the Council of
State at the time of the last General Election ; (b) the number who recorded their
votes in each constituency then ; and (¢) the number of voters of ‘each constituency
on the latest available date ? .

THE HoNoURABLE M. SHAVAX A. LAL: (a) and (b). A statement giving
the information required is laid on the table. ' )
" - (c) I am ascertaining and will lay on the table in due course the number of elec-
tors entered on the electoral rolls for the Madras (Non-Muhammadan), Madras
{(Mubammadan), East Bengal (Non-Muhammadan) and Bombay Chamber of
‘Commerce Constituencies for which fresh rolls were recently prepared. For other
costituencies figures lat.ar than those shown in the statement are not available.

* Percentage of Eleotors

) Totak No. Total No, of who voted to total
Place and Class of Constituency - of Electors No. of Electors
. Electors who voted in contested
' Oonstij:uencloo
(1) - (2) ' @3r 4)
Madras— _ =
Non-Muhammadan - - -3,300 2,871 844
Muhammadan . 201 182 91
Bombay— .
Non-Muhammadan . 1,756 ¢ 1,614 86-22
Muham . . 172 Uncontested. Uncontested.
Muhammdan {Smd) - . 525 393 74-86
Chamber of Commerce . 116 Uncontested  Uncontested.
Bengal— \ Z
East : Non-.Muhammadan . 785 b4b 49-8
West : Non-Muhammadan . 1,266 892 70-45
East : Mubammadan . 933 Uncontasted Uncontested.
West : Muhammadan @ . * 4381 206 71:0
Chamber of Commerce . . 202 Uncontested Uncontested.
United Provinces—
Northern : Non-Muhammadan 984 466 47356
Southern : Non-Muhammadan 1,174 Uncontested  Uncontested.
Central : Non-Muhammadan 479 335 - 69-93
East : Muhammadan . . 2056 Uncontested  Uncontested.
PuWe:; Muhammadan - . 3n Uncontested. Uncalittested,
Non.Muhsmmadan . 1,172 Uncontested Uncontested.
East : Muhammadan . 1,369 Uncontested Uncontested.
West : Muhammadan B
Sikh . . . . . 601 487 . 81-03
Burma— - _ :
General Constituemrcy . . 18,550 Ungontested Uncontested.
Blhﬂf— -
Non-Muhammadan 1,887 1,615 86°5
Muhammadan (B. & O. } . . 529 430 81
Central Provinces—
General . . . . 820 8597 72-8
Berar (General) . . 760 601 7908
Assam— .
Muhammadan . . . 112 100 89.28
 Orissa— - '
Non-Muhammadan . . 340 281 82+6
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Tt HoNoUrABLE Me. HOSSAIN IMAM : Are the electoral rolls of the other
provinces new or old rolls ?

Tre HoNoURABLE Me. SHAVAX A, LAL : Exocept for these four constituencics
which I have just named, they are the old rolls.

TrE HoNoURABLE ME. HOSSAIN IMAM : = Are they likely to be revised in the
near future ? . )

Tre HoNoUrABLE M. SHAVAX A. LAL : If the Honourable Member will
have a little patience, that question is  coming later on. <

RamioNniNg oF PETROL

71. THE HoNOURABLE MR.G. S. MOTILAL: Will Government state :—

(a) the quantity of petrol the members of Government, their Sgcretaries and
Deputy Secretaries get per month, -

(b) the quantity which the owners of private cars, taxi-cabs, lorries, respec-
tively and military contractors get per month,

{o) the quantity which the Officers in the Military Department get per month %

Tre HoXouraBLE St SATYENDRA NATH ROY: With your permission
8ir, I will answer parts (a), (b) and (c) of the question together. The basic ration of
petrol allowed to owners of private motor cgrs depends ppon the*horse power of the
car and is determined by Entry 5 of the Secbnd Schedule to the Motor Spirit Ration-
ing Order, 1941. Supplemantary rations for private cars and rations for taxis, buses
and goods lorries are regulated by the Provinoial and Area Rationing Authorities in
accordance with the provisions of that Order, the general principle being that only
so much petrol should be used, as is necessary for the prosecution of the war and the
maintenance of essential civil supplies, services and efficient administration. It is
understood that Honourable Members.of the Executivé Council zan normally draw a
supplementary ration of 30 gallons a month for use in Delhi, and such additional -
ration as may be required for any tour by road which may be necessary. Officers of
the Central Government including militasy officers using private cars, and military
contractors, draw varying supplementary rations depending upon the circumstances
of each 2ase m accordance with the principles atated above. ~ 1 regret therefore that it
is not possible to make any general statement as to the precise amougt drawn by the
various categories of owners or officers mentioned. . :

Tre HonouraBLE Me. THIRUMALA ROW: Is there any basic rationing
allowed 2t.o the mentbers of the Central Legislature when they are attending the
sessions. ? ' )

- THE HoNouraBLE Sik SATYENDRA NATH ROY : ‘Ewverybody gets a basic
ration. . ' } -

Tee HoNouraBLE Mr. HOSSAIN IMAM: No, Sir, you allow half a gallon
when there is & meeting of the Council.

TaE HoNoURABLE Sir SATYENDRA NATH ROY : The Honourable Member
is referring to the supplementary ration, not basic.

TaE HoNouraBrLE Mr. HOSSAIN IMAM: Do Government consider that
‘members of the Central Legislature serve some useful purpose when they are entitled
to supplementary rations. (Laughter.)

ToURs UNDERTAKEN BY MEMBERS OF THE ExEcuTivE CoUNCIL

72. THE HoNoUurABLE Mr. HOSSAIN IMAM: Will Government lay on the
table a statement giving thg following information about the tours separately of each
of the Honourable Members of the Executive Council for the full calendar year 1944
orthe first nine' months ofthe currént financial year: (a) total number of days
spent out of Delhi; (b) total mileage by air, railway compartment and saloons ;
(c) amounts drawn as expenses of journey ; (d) how many visits paid to their res- .
poctive home areas. '

TeE HoNouraABLE MR. E. CONRAN-SMITH : The information asked for is

not readily available and its collection would involve an amount of time and labour
that would not be justifiable in war-time.

-
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Trr HoNouraBLE Mr. HOSSAIN IMAM: Do Government ma.mtmn any
account of the travelling expenses of the Honourable Members ?

Tut HoNoURABLE MR. ‘E. CONRAN-SMITH : The Honourable Member may
be aware that Honourable Members of the Executive Council do not draw travelling
allowances in the sense which the Honourable Member perha.ps has in mind.

THE HoNOURABLE Mn HOSSAIN IMAM : But they are allowed travellipg
expehses.

Tre HoNoURABLE MR, E. CONRAN-SMITH : That is correct, Sir. -
GoLp IMPORTS

73. THE Honoumm:m Mr. HOSSAIN IMAN : (a) Will Government lay on thé
table a statement of gold imported from U. K., U.B. A,, and South Africa ?
(b) Is it included in figures of lend-lease, defence requirements or private trade

TuE HoNoURABLE 81 CYRIL JONES :  (a) Itis not in the publie interest that_
this information should be given.

(b) The figures for gold imports are not during war-time included in any publish-
ed statistics.

TaE HoNoURABLE Mr. HOSSAIN IMAM : How long will it not be in the publi®
interest, Sir, to pulish this information .

Tue HoNouraBLe THE PRESIDEBNT : Order, order. You cap only put
questions. You must not argue.

- THE HoNoURABLE MRr. HOSSAIN IMAM : No, Slr, I am asking up to which
date this information is to be kept secret ?

THE HoNouraBLE THE PRESIDENT : You cannot make comment.

TrE HONOURABLE Mr. H@SSAIN IMAM : No, Sir, it is not a comment. Iam
asking when will the need for keeping this information secret be removed ¢

(No answer.)
MEETINGS BETWEEN HOME MEMBER AND CERTAIN LEADERS AT BoMBAY.

74. TR HoNoURABLE MR. G. 8. MOTILAL : (a) Is it a fact that the Honourabl®
the Home Member of the Government of Indiacvisited Bombay on the 8th January *
19045 ¢ If 80, did he meet Mr. Nagindas, T. Mdster, the President of the Bombay
Provinoial Congress Committee, Hr- B. G Kbher, t.he ex-Premier of Bombay, and
Mr. 8. K. Patil the Secretary of the Bombay Provincial Congress Committee ?

(b) Did he meet them at their request or the Honourable the Home Member
invited them to meet him 1

(c) Where was the meeting held and what were’ tho subjects discussed at th®
meeting ?

(d) What was the final result of the meeting 1

TrE HoNouraBLE Mr. E. CONRAN-SMITH : (a), (b) and (c). One of the
objeocts of the Honourable the Home Member’s visit to Bombay on the 17th and 18th °
January, not on the 8th as stated in the question, was to talk to prominent non-
officials. While in Bombay the Honourable Member met the following either at

Government House or at the Secretariat .and discussed with them a variety of
subjects :—

Sir Rustom Masani. Mr. Ismail I. Chundrigar.
Sir Purshotamdas Thakur Das. Rao Bahadur Bole.

My. K. M. Munshi. Sir Chimgpnlal Setalvad.
Mr. B. G. Kher. Mr. 8. K, Patil.

Mr. Nagindas T. Master. Mr. Bramble.

(4) The Home Member hopes that the result was mutual enlightenment.
TeE HoNoUuraBLE Mr. G, S. MOTILAL : The Honourable Member has~gaid
“‘ among other objects ”’. Can he give us some idea of what the other objects were ?

TrE HoNourABLE MR, E. CONRAN.SMITH : I am afraid I cannot add to the
information I have already given.
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Hravre or MEMBERS OF THE CoNGRESS WOBKING COMMITIREs

76. Tae HoNourasLe ‘Me. G S. MOTILAL: (a) Have Government seen a

statement issued by Dr. P. C. Ghosh, a member of the Working Committee of the
on his release from jait and published in the Bombay newspapers on the 16th

January, 1945 ?

(b) Is the statement mada by him regarding the health of the detenus in Ahmed- -
nagar correct?

(¢) What ste tﬁﬂowmment have taken or propose to take to prevent any
deterioration in health of the detenus?

TeE HoNoURABLE MR. E. CONRAN-SMITH : (z) Yes.

(b) It is correct that certain members of the Congress Working Committee suffer,
or have suffered from the ailments mentioned by Dr. Ghosh ; but the opinions ex-

pressed as to their seriousness are Dr. Ghosh’s peraona.l opmlons‘nnd do not accord

with those of the competent Medical Officer in charge. = The general condition of
these gentlemen is satisfactory except that Pandit Govind Ballabh Pant may have
to undergo an operation for hernia.

{c) Government are satisfied with the arrangements made for the medical care
-of these detenus.

Tee HoxouraBL. MrR. THIRUMALA ROW: Have Government made
arrangements to send all these prisoners to their respective Provinoes %,

Tee. HoNouraBLE Me. E. CONRAN-SMITH: The Honourable Member
may be aware from an answer given yesterday in another place that arrangements
are 80 being made.

Tee HoNoURABLE ME. G. S. MOTILAL: Have they been consulted about
shifting ?
THE HoNOURABLE Mr. E. CONRAN-SMITH : I have no information on that
point. ’ :
TeE HoNouraBLE Mr. SUSIL KUMAR.ROY CHOWDHURY : Will other

-de_)tenus? like Mr. Sarat Chandra Bose also be transferred to their respective Pro-
vinces

Tae HoNourasrE Mr. E. CONRAN-SMITH : I do pot think that arises,
Sir. The Honourable Member’s question related to the members of the Congress
‘Working Committee.

PREPARATION OF ELEOTORAL ROLLS OF CONSTITUENOIES OF THE COUNCIL OF STATE
L _

76. THER HONOURABLE MR. G. 8. MOQTILAL: Will Government state :—

(a) whether the electoral rolls of all the constituencies which eleot members
‘to the Council of State are being prepared ; -

(b) if so, when will the first publication be made;
(¢) whether the Electoral Rolls of the Central Legislative Assembly is also under
spreparation
TeE HoNOURABLE MR, SHAVAX A, LAL: (a).No. ’
() Does not arise.
(¢) Yes, except in Assam.

NUMBER oF DEATHS DUE TO FALLS FROM F0o0TBOARDS OF TRAINS,

77. Tas HoNouraBLE MR, G. 8. MOTILAL : (a) Will Government state the
number of persons who have died ag a result of accidental falls from standing on the
footboard of running trains of the B.B., & C.I. and G.I.P. Railways in the Bombay
City and suburban lines during the yea.ra 1943 and 1944% :

(b) What steps Government have taken or propose to take to prevent suoch

-aocidental casualties ¢ .
Tue HoNouraBLE Sk SATYENDRA NATH ROY : “(a) B, B. & C. L. Rail-

way —24 in 1943 and 23 in 1944. G. L. P. Railway—17 in 1943 and 23 in 1944.
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(b)*TheGovernment of India have recently promulgated under their Notifica--
tion No. 5.-DC. (80)/44, dated the 25th November, 1944, a new Defence of India
Rule No. 85.C. a:ggaweﬂ.ng the police to remove frem railway premises passengers
travelling on the roof, steps or footboard of any carriage or “an engine or in any other
part of a train not intended for the use of passengers and prosecute such offenders,
The penalty for such offence is imprisonment for a term which may ext.end to &ix
months or fine or with both.

. THE HONOURABLE MR. I-;OSSA]N IMAM: Is Government .aware that this
rule is not being observed ?

Tre HowouraBrk Sik SATYENDRA NATH ROY: Is the Honow-able
Member referring to this new Defence of India Rule ?

Tae HoNoURABLE MR. HOSSAIN IMAM :  Yes, Sir.

) Tre HoNoURABLE Stk SATYENDRA NATH ROY: No; I am not aware of
that.

TrE HovouraBLE MBR. HOSSAIN IMAM: Will Government make inquiries-
if it is given effeot to ? -

Tae HoNouraBLE Sie SATYENDRA NATH ROY: I have no reason to
suppose that it is not being enforced ¢

Tug HONOURABLE ME. G. 8. MOTILAL : * Has any inquiry been made about it
not being enforced ? -

Tae HoNouraBrLE Sie SATYENDRA NATH ROY: If the Honourable -
Member will give me any facts I shall be very glad to go into them.

THE HONOURABLE Mr. G. 8. MOTILAL: Will not Government -make an
inquiry ?

Tar HoxourasLE Me. HOSSAIN IMAM: Or try the expedient of increasing -
accommodation ¢

(No answer.)
Brre CoNTROL
78. Tax HoNouma®LE Mz. G. 8. MOTILAL: Will Government state :—
*{a) whether any planning committee of Government is considering the problem
of birth control and, if so, what committee #

(b) whether any research or exghnent of the various methods employed and
of effectiveneas and after effects on the health of the persons employing birth control .
methods has been, ar will be, made and .

(c) whether expert medical opinion has been or is proposed to be consulted?

Tue HoNovraBLE Stk JOGENDRA SINGH : (a) No.

(b) and (c). No such research or experiment is at present contemplated.
NINETEENTH ANNUAL SESSION OF THE ALL-INDIA PosTAL AND R, M. S. CONFERENCE®

.- 79. Ter HoNouraBLE Me. G. 8. MOTILAL: (a) Are Government aware
that the 19th Annual Session of the All-Iridia Postal and R.M.S. Conference was held
4in Bombay in December, 1944 ?

(b) Have Government received a copy of the Resolutions passed at this Confer-
ence ?

(¢) Ifso, whataction Government have taken, or propose to take on the
resolutions {

Tae HoxoUBABLE Sie MAHOMED USMAN: (a) and (b). Yes.

(¢) The resolutions are under the consideration of Government who are awa.1tmg
the report of the Committee of Inquiry recently appointed to investigate into the
present conditions of service of the postmen and lower grade staff in Bombay.

Tae HoxourasrLe Me. HOSSAIN IMAM : Why only “ in Bombay " because
it is an All-India Conference ? -
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Tar HoNoURABLE S1R MAHOMED USMAN : The Government issueds Press.
communique on the whole subject. The postmen and lower - grade staff in DBombay-
wanted to go on strike and we appointed a Committee of Inquiry to investigate into:
the present conditions of service and said that their report will receive all-India con--

sideration.

QUALIFICATIONS REQUIRED FOR APPOINTMENT AS INCOME-TAX OFFICERS

80. TeE HoNOURABLE MR. G. s MOTILAL: Will Government state :—

(@) the qualifications required of persons appointed as Income-tax Officers:
in Bombay and other Provinces ¥ -

(b) whether tests of their knowledge of Income-Tax Law and of other branches.
of Law and of Accounts are held before appointment ? _

(¢) their starting salaries and grades in Bombay and other Provinces ;

(d) the grades and salaries of other higher Income Tax officials and the qualifi-
oations-and tests they have to satisfy,

Tae HoNouraBLE Ste CYRIL JONES: (a) Recruitment to. the grades of
Income-tax Officer has so far mostly been made by promotion of suitable men from
the lower grades in the Income-tax Department. The minimum qualification for-
direct recruitment to the grades of Income-tax Officer has, however, been a degree
and those with higher qualifications, particularly in accounts, were preferred. For
the future, however, under the reorganisation recently carried out, all direct recruit--
ment will be made through the medium of competitive examinations to be held by the-
Federal Public Service Commission, and the minimum qualification will be a degree.

(b) No ; such tests are held before confirmation.
(¢) Iplace a statement on the table of the House. .

(d) Commissioners of Income-tax and Assistant Commissioners of Income-tax:
are the two higher grades of Income-tax Officials. Thefr scales of pay will be found:
in the statement placed on the table. The appointment to these grades'is made by
*“ selection >’ of suitable officers from lower grades and by appointment of officers-
from the ““ Finance and Commerce Departments Cadre.”’

.. Rtatement o

Before reorganisation ordered on the 1st October, 1944, In the reorganistd Income-tax Servioe..

Commissioners of I lax . . . . . No change.

Ras. 2,000—100—2,5600 (0O1d.)

Rs. 2,000 for Commissioners of Income:tax in Bombay
and Bengal and Rs. 1,600 for Commissioners in
other Provinces. - ..

Revised)

. i, '

In addition to the basic pay an overseas pay of £13.6.8
mlél be admissible to officers of non-Asiatic domi-
cile.

For 'acumbents who are borne on the Finance and

mmerce Departments cadre, pay is regulated
by the Finance Department Resolution, No, F.- -

28 {GgEx. 11/88, dated the 2nd February, 1939.

taxr *

As 8 Of I ax »

Ras, l,OOO-—fO(_)—l,EOO (Old) ~ The scale for new entrant has been
Rs. 1,000 (revised) further revised to Rs. 1,000—50—
1,150 ; the other items -remain un.-.
changed.

For incumbents who are borne on the Finance and
Commerce Departments cadre, pay is regulated by
the Finance Department Resolution, No. F..
28 (6)-Ex. IT/38, dated the 2nd February, 1039,

Income-tax Oficers : (Class IT service.) Income-tax Officers, Class I service.
Grade I : Rs. 260—275 (Probation) 300—50/2—%860 Grade I : Rs. 400—26—600—35—950.
(Revised). - Grade II : Rs. 260—275 (Probation)—
_ 300—25—750.
0Old scales.

Rs. 760—50—900
Bombay § Re. 300—50—600—50/2—700.
Bengal Rs. 500—50/2—800 -
Madres Rs. 800—40—500—50—900 -
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Punjeb,, Rs. 250276—300—26—350—380—40—820 :

United Ra. 350—30—300—25—900 '
Provinoes. -

‘Central Ras. 300—25 —550 —580 —80—700—40—900

Provinoces. .

Bihar & Rs. 400—50/2—800 ’
Orissa. ‘

Aseam Rs. 300—-60,!2—-900

Income-tax Officers, Grade II : (Class II Service) Income-tax Officers, Class II service.

Rs. 250—25—350 (Old) in Bombay City only Grade III : The same as for Income-tax
Ra, 250—275 (Probation)—300 (revised) Officers Grade II before reorga-

nisation pending further orders.

Officers promoted from the grade of Examiners or

Inspectors in Bombay City.
Rs. 250—25—350—25/2—500 (Old)
Ras. 250—275—300—10—400 (revised)
‘Officers promoted from the grade of Examiner of Aec-

ncunts on old scale in the Income.tax Depart-

ment, Bengal :
Rs. 250—275—300—25/2—425 (revised)
‘Ras. 250 - 276—300—25/2—450 (Old) and to those hold-

ing selection grade posts is Rs. 500.

/ —_—_—

SALE oF GOLD AND SILVER BY THR RESERVE BANK oF INDIA

81. Tur HonovuraBLE MR. G. S. MOTILAL : (a) Are Government aware that
‘the Reserve Bank of India has been selling gold and silver for sometime past?

() Do Government receive regular information from the Bank in this matter
.and if so, when and in what manner ?

(¢) Does the Bank consplt Government in this matter ?

(d) Hpw much gold and silver have been sold by the Reserve Bank during.the
three years 1942, 1943 and 1944, in quantity and of value, and what was the average
‘rate for each year ?

‘ Tae HoNourABLE S1B CYRIL JONES : (a) Yes.

(b) Yes; by confidential periodical returns.

(¢) Silver is s%ld by the BanWin consultation with the Government. Sales of -
.gold are made on the instructions of the Bank of England.

(d) It is not in the public interest to disclose this information.

Tee HoNourasBLE Me. THIRUMALA ROW: Whose gold is the Reserve
Bank selling under instructions from the Bank of England ?

Ter HoNourasLE Stk CYRIL JONES: On beha.lt' of the Government of the
United Kingdom and the United States Government.

TeE HoNoURABLE M. THIRUMALA ROW : Ia the bank of England aoting
.a8 agent on behalf of the two Governments ?

Tas HONOURABLE SmCYRIL JONES: The Reserve Bank sells this gold in
the capacity of agent.
WHEAT IMPORTS FROM AUSTRALIA
82. Ter H®NoURABLE Mg. G. §. MOTILAL: Will Governmert state how
much wheat was imported from Australia direct to Jndia during each of the last
three years and how much from Canada during the same period ?

,THE HoxoURABLE MR. B. R. SEN : A statement is laid on the table.

- -
Wheat (including produots) imported from :—-
Year. (1) Australia  (2) Canada
. (In tons.)
. 18,283
»J January-August* . . . . . 3 i
1942 September-December . . . . 26,236 ©  Nil.
1043 . . . . .o . . . 225,729 5,043
“1044 . . . 581,041 29,763

*Total imports dunng this parmd were lS 283 tons, according to D ¢ I. and 8,, but the
- ‘break-up according to Countries of origin is not available.
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Visits To BoMBAY BY THE DEFENCE MEMBER .

83. Tar HoNouraBLE MR. G. 8. MOTILAL: (a) Did Sir Firoz Khan Noon»
the Dafence Member of Government, visit Bombay in the month of September, 1944 ¢
If so, how many visits did he pay and on what dates ?

(b) What was the purpose of those visits ?

Tae HoNouraBLE Sir FIROZ KHAN NOON: I did not go to Bombay in
September, at all. If the Hoffourable Member has in view the press reports that 1
paid any secret visits to Bombay to see Mr. Jinnah, then this impression is false. To
ses that leader of (Moslem India) it is not necessary for me to meet him secretly.

DETENTION OF MR. B. N. Bivan1, MEMBER, COUNCIL OF STATE

"84, Ter HoNouRABLE MR. G. 8. MOTILAL: Will Government state :—
(a) where the Honoum.bleMr B. N. Biyani, a member of thisg House, is kept in
detention ? .
(b) h%n is his health ¢ 4
(¢) what did he do to call for his detention %
(d) when will he be released ¥ *
(e) what are the reasons for the continuarnice of his detention § )
Tre HoNourABLE MR. E. CONRAN-SMITH : (a) In the Damoh Jail in the
Central Provinces.
(b) Satisfactory.
. (¢), (2) & (e). He was detained in connection wlt.h the Congress movement. He
1&'111 be ]rleleased when the Provincial Government consider-it no longer necessary to
etain him

Tae HoNOURABLE M. THIRUMALA ROW : Are there any more detenus in
Damoh to keep company with Mr. Biyani ¢

Tae HoNoUurABLE Me. E. CONRAN-SMITH: I *have no information. If
the Honourable Member will put down a question, I will let him know.

LATEST QUOTATIONS OF CoAL MINE SHARES

85..THE HoNoURABLE Mr. HOSSAIN IMAM: Will Government give the
Jlatest quotations of coal mine shares of the companies mentioned in the statement”
which was laid on the table of the louse in November, 1944 with their dividends
declared in 1942, 1943 and 1944 ?

TeE HoNouraBLE Stz FIROZ KHAN NOON : (oh behalf of Supply Depart-
ment) : The information asked for by the Honourable Member is contained in the
statement laid on the table of the House.

Quotations for the ordinary shares of certain coal companies on the Calcutta Stock Ex:hange as on I
Ist February, 1945 with their dwuiends (per cent. per annum) declared haif-yearly from 1 942

to 1944
Quotation Paid up Dividend per cent. per annum
Name of the Company as on  value per
1.2.45  share 1942 1943 1944
Rs. Rs. _ . ' ' o
* April . . 20%  20% 24%
Bengal 678 . 100 < October . 2400 249, 3200%
r 249
Burrakur . . 4118 10 { Daneiber | 8 ® 530 1age 1A%
. 9 ; 1
— I IR L
. ' . 0, [+ 0
Amalgamated . . 50 3/4 10 mw: 1;39/3 33‘2 ’339/3
Dhemo Main .o 10 d e e . witt N 4%
Equitable . . . 66 10 {fume - }33’9 ig%’é 30%
. % 2 ..
0, 0, 0,
Bokaro Ramgar . . 46 8/4 g {gume - - .}gefé lode  10%
Central Kurkend . 3112 19 {June - - 4 B %
) ? et ’
New Boerbhoom . . 371/4 10 {dpmit. 7i5° 13& ‘fg?;

*Includes a anus_ of 49, . tIncludes a bonus of 129,
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= PURCHASE OF YARN.

86. THE HoNOURABLE Mz. HOSSAIN IMAM : Was morc yarn bought by

the Supply Department in the year 1944 than in 1942 ; if pot, what was the actunl
purchase in each of the above years ?

Tae HoNourasrk Stk FIROZ KHAN NOON (on behalf of Supply Depart.
ment) : So far as woollen yarn is concerned the answer is no. The following are
the figures of purchases made during 1942 and 1944 :—

Quantity. Approx! value,
Millicn Ibs. Rs. lakhs. -
1042 - . . . . . . . . . b5-4 216
1944 . . - . 2:1 84.
As for silk Govemment. purchase only raw Bl].k and not silk yarn. More silk was

purchased for parachutes in 1944 than in 1942. The following figures will indicate
the position :—

Quantity Approx. valun

‘ Lbs. Rs. lakhs.
1942 . . . .. 317,000 111
1944 . . . 570,000 200

Information about ootbon ym is bemg collected and.will be laid on the table of
the House.

Puficuase oF FiN Croras .

87. Tuk HoNoURABLE Mr. HOSSAIN IMAM: (a) Has Government taken
much larger quantity of finer (higher) count clothin 1944 than in 1942 ; (b) wil
“they give the actual figures for the two periods ¢

Tee HoxouraBLeE Mm H. M. PATEL: No. The total quantities ordered by

Government ‘which affected in one way or another the supply of fine counts into the

civil market amounted to 111 million yards in 1942 and 118 million yarda in' 1844
s.e., the net position was very much the same in both years.
"RATIONING IN SURPLUS AREAS

88. Tue Honourasce Mr. HOSSAIN IMAM: Will Government state their
final conclusions for 1946-46 on rationing in supplus and %elf-sufficient areas in view
of the great fall in prices of food grains ?

Tir HoNoURABLEMR. 8. R.SEN: The Honourable Member is referred to the
Resolutions on Rationing, passed by the 5th All-India Food Conference, copy of
which is attached to the Memomndum on the Food Position in India already laid
on the table of the House.

Tae HONOUERABLE Mk. HOSSAIN IMAM : Ha,s that been circulated to
members ?

TaE HoNOURABEE MR. B. R.S8EN : It hasbeen laid on the table of the House.

. Tee HoNoURABLE MR, HOSSAIN IMAM : Will the Government circulate it to
the members ¥ -

Tuz HoNOURABLE Mz. B. R. SEN: Yes. .

LagxsT ForrcasTs FoB RICE, WREAT aND CoTTON

89. THE HONOURABLE M=. HOSSAI} IMAM: Will Government give the
latest forecasts for rice, wheat and cotton ? -

Tee HoNourABLE Mg. RAM CHANDRA : The attention of the Honourable
"Member is invited to the forecasts on rice, wheat and cotton published in the issues of
the Indian Trade Journal, dated 21st December, 1944; 19th October, 1944 and 18th
January, 1845 respectively, copies of which are available in the Library of the House.
ReconsTRUCTION COMMITTER’S REPORT
90. Tee HoNoUuraABLE MR. G. 8. MOTILAL : Have Government come to any
decisions on departmental views published in the Reconstruction Committee’s
Repott, and if so, what are the decisions which have been arrived at ¢

TrE HoNoUurABLE MR, H. M. PATEL : Tentative conclusions have been reached
on certain points but they have not yet been finalised. .

~
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Tae HoNouraBLE Mg. G.B. MOTILAL: When are they likely to be finalised ?

TrE HoxouraBLE Mz. H. M. PATEL : Shortly. '

. Tue HonxourasLg M, HOSSAIN IMAM : Will the Legislature be consulted -
at_any stage ? _

- TeE HoNoUuraBLE MB. H. M. PATEL : The whole matter is still under con-
sideration and I am not in a position to say anything.

Ter HonouraBLE MR. G. S. MOTILAL : The question is : Will the Legislature
be consulted before it is finalised ? '

* (No answer.)
EcoNoMic PLAXNING

91. Tae HoNOURABLE MR. G. 8. MOTILAL: What action Government have
taken to implement the Assembly’s Resolution to form a Committee of the Members
of the Assembly for economic planning ¢ . ,

Tee HonoURABLE ME. H. M. PATEL : I presume the Honourable Member
is referring to the Resolution adopted by the Iregislative Assembly at its meeting -
held on the 17th November, 1944. After full consideration Government have-
decided to take no action on it. ]

Tep HoNouraBLE Mr. HOSSAIN IMAM : Is that the wayin which the
National Government is consulting the nation ?

. (No answer.)
Names oF RETIRED GOVERNMENT OFFICERS RE-EMPLOYED AS OFFICERS IN OON-
NECTION WITH WAR WORK _

92. TeE HoNoURABLE Me. G. 8. MOTILAL: Will Government place on the
table a statement according to Provinces showing (a) the names of retired Govern-
ment officers re-employed as officers in connection with war work, (b) the salaty
and’ the grade, if any, of the appointmonts, (o) the pension they get, and (d) the
terms of appointments ? .. - .

Tre HoNovraBLE Sie FIROZ KHAN NOON : The information required is
not readily available ; and its collectiqn during war will involve an gmoynt of tin® and
labour that would not be commensurate with the results likely to be achieved

. However if the Honourable Member will kindly let me know the objeot
he has in view Government will bear that én mind.

PRICES OF ARTICLES UNDER THE HOARDING AND PROFITERRING PREVENTION
ORDINANCE

93. Tae HoNourABLE Mr. HOSSAIN IMAM: Will Government lay on the
‘table or place in the Library of the House the latest price list of articles controlled by
the Department of Industries and Civil Supplies, under the Hoarding and Profitecr- -
‘ing Prevention Ordinance, 1943 ? . :

TrE HoNouraBLE Me. H. M. PATEL : A set of notifitations fixing prices of
articles under the Hoarding and Profiteering Prevention Ordinance is placed in th®
Library of the House. . o -

' BoRDERED MILL SAREES AND DHOTIES

94. TeHE HoNOURABLE MR. HOSSAIN IMAM: Will Government state :—(a)
Whether it is a fact that there is almost & complete disappearamee from the market
of bordered mill sarees and dhoties; (b) If so, what steps have Government taken to
make- up this deficiency ; (c) What was the mills production of fine (above 40*)
-counts of sarées in the sccond half of 1942 and corresponding period in 1944 ?

Tae HonouraBLE MR. H. M. PATEL : (a) Government is aware that there is
.a shortage of bordered mill sarees and dhoties.

(b) Necessary directions to mills are being issued to ensure in future production
of dhoties and sarees in at least as large quantity as was produced in normal years.
(¢) No figures relating to production of sarees are available,

Tar HoNouraBLe Mr. HOSSAMN IMAM: Will the Honourable Member

-explain what he means by ‘ normal yeats " }
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TaE HoNOURABLE MR. H. M. PATEL : Normal pre-war years.

TrE HoNovRABLE MR. HOSSAIN IMAM : Is it not a fact that during the pre--
war days much fine count cloth used to come from outside, and that it has stopped
now ? : ‘ .

TeE HoNOURABLE ME.H.M.PATEL : Thatisso.

Tee HoNouraBLE Mr. SUSIL KUMAR ROY EHOWDHURY: Has the
attention of the Honourable Member been drawn to the statement made by Mr.
Suhrawardy, Minister of Civil Supplies in Bengal, that if rationing is introduced,
hardly one pair of dhoties or sarees will be allowed to each man or each woman ?

"Tae HoNoURABLE MR. H. M. PATEL : I have not seen that statement.

Tue HoNnoURABLE MRr. HOSSAIN IMAM : Is the Honourable Member aware
that in 1943, at the time of the introduction of control; there was sufficiently large
production of higher-count goods ?

Tue HoNoURABLE Mr. H. M. PATEL : If the Honourable Member means
whether the production of fine cloth has gone down since 1943, that is not correct.

Trr HoNoURABLE Stk SHANTIDAS ASKURAN : Do Government agree that
it is all due to the present method of distribution ¢

Tae HoNoUrABLE ME. H. M. PATEL: I do not understand what the Honour-
able Member means by ‘“ it-’ in ‘‘ it is all due™’. P

Tee HoNoURABLE Sik SHANTIDAS ASKURAN: The present method of
distribution is most faulty and therefore this is due to that. It is not scarcity, Sir,
but the distribution method which is at present,adopted. There is cloth but there
is the black market. The method is wrong. If it is properly put, people will get
sufficient cloth.

. ) (No answer.)

Tre HoNoUrRABLE Mr. HOSSAIN IMAM : Have Government tried the allot-

ment of finer cloth goods to fair price shops ?

TeE HoNoumraBrLE Mr. H. M. PATEL : * Distribution within Provinces is a
matter for the Provincial Governments and it is left entirely to their discretion how
that 18 to be carried out. .

Ter HoxoUuraBLE MR, HOSSAIN IMAM : #ill Government try and introduce
them through the fair price shops because fhey are a great success ?

(No answer.)

ListT oF IMPORTED ARTICLES THE PRICES OF WHICH HAVE BEEN FIXED UNDER THE
HoOARDING AND PROFITEERING PREVENTION ORDINANCE

95. THE HONOURABLE.Mr. HOSSAIN IMAM: Will Government lay on the
table a statement giving the list of imported articles on which more than 20 per cent.
profits above the landed cost has been permitted and state the profits permitted
with reasons where mose than 40 per cent. has been allowed. Do they propose

* go revise the scale of profits in such cases ¢ '

.TeE HoNoURABLE MRr. H. M. PATEL : A statement showing (1) imported
artioles of which specific prices have been fixed under section 3 of the Hoarding and
Profiteering Prevention Ordinance incorporating a higher profit margin than 20
per cent. and (2) imported articles in respect of which a higher margin than 20 per
cent. has specifically been allowed under section 6 of the Hoarding and Profiteering
Prevention Ordinance is placed on the table. The statement also shows articles in
respect of which the percentage of profit margin allowed exceeds 40 per cent. Réasons.
for allowing more than 40 per cent. may be one or more of the following :—

(1) Percentage of profit allowed by the normal trade practice itself ;
(#¢) Smaller turnover due to reduced imports ;
— (442) A higher percentage of breakages, etc.

This is not an exhaustive list in the sense that section 6 of the Ordinance allows.
the trade to add to the landed cost,or cost of production the profit margin allowed by
pre-war normal trade practice, even though it exceeds 20 per cent., unless it is
varied by the Controller General, who is empowered to examine these margins.
and to approve their continuance or modifications,

-
1 .
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List of imported articles the prices of which hava been fized under section 9 of the Hoarding and Proﬂt.
_eering Provention Ordinance

Margin allowed
Neme of article in ceiling retail
‘ price.
‘ Per cent.
Toilet articles . . . . . . . . . 70
Fountain Pens . . . . . . . . . 100
Fountain Pén Inks - ‘. . . ‘- . . 33-1/3
Rolls Razor Blades . . . . . . . . 60
Razor Blades—
Well establ.lshed’popular brands . . . . 15to 50
. Neow Brands . . . . . . 70
Boot Polishes - . . . . . . . 64
Thermos Flasks . . LT . 200
Certain articles of tinned- provmlonn N . . . 67}
Condensed Milk . . . . 30 -
Tennis Balls . . . : . . < e . . 60 ‘
Playing Cards . . . . Do . 100
Radios, and radio spare pa.rta . . . . . . . 200 .
Woollen goods . . . . . . . . 28
Photographic materials . . . . . . . . about 125
Agms and ammunition . . . . A . B0 to 60
"  Bieyeles and bicycle spare ptrts . . . . L. 407
Synthetic Camphor powder . . . . . . 4. 35
Wastolox Clocks . . . . . . . . 100
Bheet Glass . . . . . . . . . . 100
Knitting Wool . . . . . . B0
Plain White English Crockery . . . . loo .
. Dunlop Bicycle Rims . . 60
Incandescent lanterns, stoves and thenr spare pnrts . . 100
Stationery Articles . . . . . 100
Pipe amoking tobacco— b
Macrorolo and Co.’ 's bands . . . . . . 28
List of |m frorted articles in recpect of which specific percentages of proﬁt margin have been allowed
under section 6 of H. P. P. 0.
. Per cent.
. Plain White English Crockery . . . . . . . 100
Cinema Equipment A . . . . . . . 100
Cinema E%ﬂ :Fment Spare pa,rts . . . . . 128
Omega and Tisset Watches . . o . . 130 .
Roehopf Watches *. . . -~ . 118 .
Other Watches . . . . . 100
Watoh Materials and Tools . . . . . 200'to 300 ”
-‘Musical Instruments . . .o . . 100
Spare Parts of Musical Instru;‘nents . . . .y . 150
Bicycles . . . . . . 40
Bicycle Spare Parts . . . . 40
Electro Depositing Material and Equq}ment . . . . 33-1/3

PricEs oF Booxs'

96. Tue HoNoURABLE Mr. HOSSAIN IMAM : (¢) Will Government state
what steps they have taken to see that books are sold at controlled prices;
(b) isit a fa.ct that 6d. books are sold at 14 annas at Wheeler’s and other bookstalls

(Crime Clubsbooks printed in Bombay) ?

TrE HoNouraBLE MR. H. M. PATEL : (a) Dealers in books are obl.lged to
mark on all imported books sold by them the retail prices, fixed by the publisher
expressed in terms of Indian cufrency, at the rate of conversion fixed by Govern-
ment. They are also responsible for marking the retail prices of Indian books if not
already marked by the publishers. Sale at a price higher than thus arrived at has
been made punishable under the Hoarding and Profiteering Prevention Ordinance. -

(b) Crime Club books printed in Bombay are Indian publications and their
prices are expressed in Indian currency. The question does not therefore arise.

. Tue HoNxouraBrLE Mr. HOSSAIN IMAM: Are Government aware that books
which were being sold for 8 annas are being sold for 14 annas today—Indian publi-

cations ?
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TaE Ho¥oUurAaRLE ME, H. M. PATEL : No, Sir.

Tas HoxourasLE Mr. HOSSAIN IMAM: Will Government make inquiries
1o find out if it'is a fact ?
- (No.answer.)

IMPORTED WoOLLEN CLOTHS

97. Tue HoNouraBLE Mr. HOSSAIN IMAM: Will Government state:—
«(a) whether it is a fact that most of the imported woollen cloth has remained at
ports and big cities and very little- has gone to the :Provinces; if not, will
.(Government state the total importin yardsin India and the amounts of such cloth
.sent to Bihar, Orissa and C. P. in the last quarter of 1944 ¥

Tae HoxouraBLE Me. H. M. PATEL : (a2) No. A fair quantity has gone to
-the provinces in the interior. .
. (b)292,228 yards. It is'not possible to give: the detailed breakdown of
.quantities which were sent to each area in the country.

Tre HoNouraBLE Mr. HOSSAIN IMAM. How do Government know that
.distribution to the Provinces has been made if they have no figures ? i

THE HoNoUuraBLE M. H. M. PATEL : Information furnished by importers
indicate that they have been sending the normal percentages to the wholesale
-dealers_to whom they supply.

. Tae HovourapLe Me. HOSSAIN IMAM: Will Government check it up
‘because there is a great deal of scarcity upcountry %

TrE HoNoURABLE MR. H. M. PATEL : Yes.
MagING OF INDIA SELF-SUFFICIENT IN AGRICULTURE, ETC.

. 98. Tas HONOURABLE M. G.S. MOTILAL : Have Government come to the
decision that every effort should be made to make India in matters of agriculture,
“industry and defence, self-sufficient as far as it lies with it ? If so, what plans
have been evolved and programmes fixed ?
, TBEHoNoURABLEMR. HAM.PATEL: Iwould invitethe Honourable Mem-
ber’s attention te the chapters on agriculture and industry.in the S8econd Report
- %h Reconstruction Planning. As regards Defence a Committee known as the Re-
organization Committee has been appointed by the Commander-in-Chief to examine
amongst other matters to what extent India can provide her own defence.
Tae HoNoURABLE MR. G. 8. MOTILAL : This Report does not contain any
decision of the Government. I want to know what is the decision of the Government.
(No answer.) ’

TrE HONOUBABLE Mz. G. 8. MOTILAL: Can I have an answer to my sup-
plementary question, Si# ¢ '

TaE HoNouraBLE THE PRESIDENT : When a Government Member in charge
.does not rise immediately after your query is put, it must be presumed that he is
not prepared to answer the question. . .-

TEE HONOURABLE MR. G. S. MOTILAL : But he can say that, Sir,

TaE HoxouraBLE THE PRESIDENT : He need not say that. Under the
usual practice, if a Member in charge does not get up, you must take his silence as
not willing to answer. ) '

TeE HoNoUuBaBLE MR. G. S. MOTILAL : If any supplementary question is
not answered, can you not, Sir, ask him——

Tee HornourasLE THE PRESIDENT : You ocan give notice of a further
-question. ' g

Tae HoNoURABLE MR. G. 8. MOTILAL : The question can be answered now.
It refers to the same Report. . .

Tae HoNourABLE THE PRESIDENT : I have already answered you.

-
. -
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Tae HoNourABLE Me. HOSSAIN IMAM : Does that Report moorporat.e the
decisions of the Agrioultural Policy Committee as well which met in June last ?

Trr Horromnu Mz. H. M. PATEL I am not in a position to answer that
‘gpestions. - . . .

IMporTS OF MoTOR CaRS

99.. Tug HoNOURABLE Me. G. 8. MOTILAL: Will Government state whetBer
200 Morris and 200 Standard eight-and ten-horse power or other model or of other
-desoription or make mofor cars are soon to arrive in India ! If so, when and how
‘many, at what prices they will be sold and what will be the order of priority 1

Tae HoNovrABLE Ste SATYENDRA NATH ROY : ' I have no.information of
: the 200 Morris and 200 Standard cars referred to but it is hoped to obtain about 2,000
-cars for use of essential civil users sometime this year. Most of these cars will pro-
bably be 10 H. P. Austms I have no information yet as to what the price will be,

- Tn:u Hoxouvrasre Me. THIRUMALA ROW: Wherefrom are these cars
-coming? ~Are they from Great Britain only ? .

Tar HoxovraBsLE S SATYENDRA NATH ROY From Great Bntam

- Tag HONOURABLE Mn. HOSSANIMAM Are theae new cars or second-hand
.cars !

Tar HoNOURABLE Sim SATYENDRA NATH ROY: We hope, when we get
‘them, they will be new cars.

Tae HoNoURABLE Mr. HOSSAIN IMAM : Will Government explain what is
‘meant by essential civil users ! Is it confined to Government officials, or are non-
-officials also eligible }

Tre HorNourasre S SATYENDRA NATH ROY : We have made it é¢lear .
‘that essential civil users will not be restricted to Government servants only but
will extend to members of other prqfessions, legislators and so on.

Tae HonourABLE ME. THIRUMALA ROW : Have Government also decided
to he;p the md.lgenOus.oompa.mes in India that have started the manufacture of motor
‘Cars

- Tak HoNOURABLE StR SATYENDRA NATHROY : Iam afraid that does not
-arise outsof this question, Sir, and I_a.m not- prepared to answer it.

Far Pmcn S=ops -

“100. Tre Howouann Mr. HOSSAIN IMAM: Will Government give a state-
ment on the following points-about fair price shaps opened in India:—(a) number
sanctioned in each city ; (b) the dates of opening ; (c) the special facilities given to
them to get their requirements; (d) whether any restrictions are proposcd or
imposed on the kinds of goods to be sold ?

 Tae HoNouraBLE M. H. M, PATEL: (a) and (3) A statoment whioh gives
the required information is laid on the table ; ’ -

(¢) (3) Assistance in tra.naport of goods to the shops by rail ;

(#5) Disposal instructions under the Consumer Goods (COntroI of Distribution)
‘Order to importers and producers of scheduled articles to send such artmles to these -
shops direct ;

(#%s) Informal arrangement by vzgirgl:dpmduom of certain well-known manu-
facturers of indigenous articles have to meet the reasonable requirements to
such shops in respeot of the articles manufactured by them ; )

{d) Nonsé for the present. .

-
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¢ * ' FAIR PRICE SHQPS."

Appointed by the Controller General of Civil Supph’u: Gowernment of India.

[Tra Mar. 1845 -

)

) ’ Number . REMARNS,
Name of City. of shops~ Dates of opeming of newly startd shops.
. sanctioned. . .
Delhi . . 2
New Delhi "2 6th January 1945, -
“Qahore . 3 _ End of January 1945,
Amritsar 1
Peshawar 1 .
Caloutta 8 6 of these not yet open.
Cawnpore 1 .
Hu‘lm . 1 1
Lucknow 1 o
Bombay 5 6th November 1944 and 11th November 1944, .
Pbonl . 1 ' . -
Nagpur . ' }
Rajkot . v -1
Madras . . f .
Bangalore . 'Y .
Becunderabed . . 1 o

Norz.—No particular nuimber has becn fixed for any ecity. Dates of opening are not shown -
against Fair Price dealers who were already in busineas. :

MARKET QUOTATIONS OF Rnnmimunvn"l‘nm ML SHARES
101. Tax Honourasrx Me. HOSSAIN IMAM: Will Government lay on the-
table a statement ‘giving the market quotations at the end of June and December
1942, 1943 and 1944 of representative Textile Mill Shares of each centre ¥ .
 Tex HonouranLE Mr. RAM CHANDRA : I regret that the information asked
for is not readily available. It isy however, contained in conymercial journals, copies
of which are available in the Library of the House. o :

Tre HoNoUrABLE M. HOSSAIN IMAM : If they are available so easily, why
could not Government give the information ? X

. Tue HoxourasLE TaE PRESIDENT :  You are not putting the question in the
proper form. You are not to urge any argument. ' L )

Tur HoNoUumraBLE MR. HOSSAIN IMAM : I shall put the question in the

roper form. Is the Government aware that the prioces of coal shares were laid on the-
table of the House and why can’t the prices of textile mill shares be also laid on the
table of the House ? .
- (No answer.)
, CHANGE IN SPEOIFICATION OF TENTAGE .o
102. Tue HoNoURABLE MB. HOSSAIN IMAM : Will Government state wiether
they have changed the specifications of tentage so as to exclude the use of cotton
.yarns for cordage and newars ; if not, what steps have they taken to release cotton.
yarns for handlooms ? . . ' ’
- Tax HoNnouraBLE Me. H. M. PATEL: Government have not changed the
specification of tentage so as to exclude the use of cotton yarn for cardage.

Jute cordage is itted as a substitute for cotton cordage only in certain parts
of tents. Jute cordage is being used to the full extent permitted in fabrication of
tentage by all Northern Indian fabricators. This will save four million Ibs. of yarm
in 1945. ' '

Authority has recently been given for the unrestricted use of jute cordage pro-
vided the jute cordage is rot Eroo_fed. "~ Rot proofing of jute cordage cannot at
present be arranged owing to absence of rot proofing chemicals. The procurement of
these chemicals is being actively pursued. If we are successful in obtaining the
required quantities it will increase the saving of yarn to gix million lbs. '

In addition, it has been found poseible to manufacture tents for certain purposes
entirely of jute. This will result in a eaving in 1945 of 15 million Ibs. of yarn. It is

)
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- not possible to subatitute jute more extenstvely because it is heavier and dves not
stand up so well to heavy monsoon condition. _

" Tag HoNourasLr Me. HOSSAINTMAM: What steps are Government taking
to prooure chemioals }

* Teg HoNourasrE Me. H. M, PATEL : They have taken active steps in the
sense of placing orders with their suppliers. ' .

Tas HoNourasLE Mz, HOSSAIN IMAM : Has the U. 8. A. been tried, 8ir ?

_ Tmz HoNourasLk Mz. H. M. PATEL: Yee. .
Taz HoNourasLe Me. HOSSAINIMAM : Are they unable to give us any-

' 3
Tae HowouveasLs Me. H. M. PATEL: Only ceptain ‘chemicals, pot these

partioular chemicals, .

INFOBMATION PROMISED IN B’I]';.f%fETo' QUESTIONS LAID ON THE.

Tun Hoxovnssia S CYRIL JONES (Finsuoe Secrctary) : Sir, 1 lsy on
the table the information promised in reply to question No. 74, asked by the.
Honourable Raja Yuveraj Dutta Singh on the 15th November, 1044.

‘ Lzass Lexp AGRNBMBNT BETWERY CANADA AXD TNDIA. .

7.GEORGE VI.
_ CHAPTER17. . n
An Act for granting to His Majesty aid for the purpose of making available Canadian War Supplics”

tothe United Nations.
- (Assented to 20th May, 1943.9

. Preamble.—Wnerzas Canada, in associatibn with other nations, is at war with Germany,
Italy, Japan and thir associates ; and whereas it is essential Yo the defence.and sectirity of Canda -
and to the cause of world freedom that Canada should ‘make the utmost contribution to the
vistory of the United Nations ; and whereas it is necessary that the products of Canadian war
industry be made available not only for use by Canadian foroes, but also to other United Nations,
in aocordance with strategie needs, in such manner as to contribute most effectively to the winning
., of the war ; and whereas it is expediant that the conditions upon which Canadian war supplies
&re made availabe to other United Nation®should not be such as to burden post-war Cdmmerce
orlead to the nnﬁa_suon of trade restrictions or otherwise prejudice a just and enduring peace :
Therefore, His Majesty, by and with the advice and consent of the Senate and Hpuse. of
Commons of Canrda, enaocts as follows : . . )

1. Shori T'itle—This Act may be oited as The War Appropriation (United Nations Mutual

Aid) Act, 1943, ' o
" 2. Definitions.—In this Act and in any regulation made thereunder unless the context
otherwise roquires : , ) '
: (a) ** Board.”—" Board ' means the Camadian Mutual Aid Board oconstituted by scction
three of this act ; . ' : .
_ (b) '* Regulation.”—'‘Regulation "' means a regulation made under the authority of
section six of this Act. . ) ,

(c}q“ United Nations."—' United Nations ' means the signatories tothe Declaratioh by
united Nations, done at Wn on the first day of January, one thousand nine hundred and
sorty two, and includes other nation'or authority which may be dgeignated by the Governor
in Council as being associated with Canada in the prosecution of the present war ;

(d) ** War Supplies.”—" War supplies *’ means—

_ () any weapon, munition, aircraft or ship; ) .

(¥%) any machinery, facility, tgol, material or supply nocessary for the manufacture, pro.
duoction and procesaing repair, servicing or operation of any article described in this paragraph ;

! ](:u} any odmponent material or part of or equipment for any article described in this para-

-

(n‘:,-) jany agricultural product ; and .
(v) such other commodities, articles or services as may from time to time be dcsignated
. the Governor in Counoil as easential to the conduct of the war or to the relief and maintenance
of any United Nation. ) :
3. (1) Canadian Mutual Aid Board.—There shall be a Board to be ealled the Uanadian Mutual
Aid Boakd consisting of the Minister of Munitionsand Supply, the Minister of National Defenoe, -
the Minister of Finance, the Minister of Agriculture and the Minister of Justice, acting as a coms
n}i:htai: Rf the King's Privy Council for Canada, which shall be oharged with the administration
Lo ot. . ' [N -
(2) Chasrman.—The Minister of Munitions and Supply shall be the chairman of the Board.
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(3} Officrs, Olerks and employess.—The Board, with ¢he approval of the Governor in Counail,
may appoint and fix the remunsration of such officers, clerks and other émployees as are ncsassary
for the proper condugt of its busineas and for that 86 may require the sarvices of any depart-

_ iment or agency, or of any officer or employee of department or agency,, of the Government

of Ca

4. (1) Board may make war supplies available to the. United Nations.—The Board may on
‘behalf of His Majeaty, in accordanco with the stratogie needs of the war, contribute, ex; hanﬁ
deliver, transfer title to or E:Uemion of or otherwise make available war supplies to m; of t
United Nations othoer than Canada and for that purpose or as incidental thereto may cause to be

. m::ﬂ or otherwise acquired or procured war supplies in Canada through the agenoy of the
ister of Munitions and Supply or any other agenoy of Flis Majesty and, subjeet to the pro-
visions of section five of this Act, may provide or make available the funds required to pay ex-

* penditures incurred in carrying ous the purposes described herein. o
(2) Consideration, terms and conditions to be approved by the Governor in Council.—It shall

/e good gnd sufficient consideration for making war supplies available to any of the United
“Nations hereunder that tho said war supplies are to be used in the joint snd eff

. ouivo&oumﬁon
. of the war, but no war supplies shall bd so made available.to any of the United Nations exoapt

-upon terms and conditions approved by the Governor-in Council or by regulations, and
- Governor in Council may require, in reepect of specific classes of supplies or any spevific transferof
sup under subsection one of this section, such payment or repayment in kind or property or -

_ such reciprocal action or provision of supplies

. aegulations for the rurposes of carrying out, the o

-

I i ies or such other direot or indirect benefis ps the
Governor in Council deems appropriate. :

B. $1,000,000,000 may be paid owt of the C.R.F.—There may be paid out of the Consolidated
Revenue Fund, for the purposee of this Act, s sum or sums not exceeding ons thousand million
dolars (§1,000,000,000), exclusive of any syma paid for war su for which pay'fnerit shall be

made i cash of the United Nations to which shall
_ O by any od w suppliss bemade.vlihbh

8. Regulations...The Governor in Council may on the recommendation of the Board, making
bjects of this Act, aocording to its true intent -

-and purpose, and, in icular, but without limiti ity s
. £ ond, parti wi ting the generality’ of the foregoing, miay
a reribi

';8 the terms and conditions under which war supplies may be made avsilable to
sy of United Nations : ) :

spe D) Proscribing the procedure #'be followed by the Board in carrying out ita duties under

A¢) presoribing rules to determine the value of war supplies ; _ .
. 7. Loan authorised 1931, o. 27.—(1) The ‘Governor in Council may, in addition to the sums

: :::f'mairing unborrowed and negotiable of the loans authorised by Parliament by any Aet here-
(s}

re raise by way of loan, under the proviz'ons of the Consolidated Revenue and Audit
Acs 1931, by the issue and sale or pledge of securities of Canada in such form for such separate

gml. st such-rate of interest upon such other terms and conditions -as the Governer in

uncil may approve, such sum orsums of money, not oxqeodh? gate the sum of one

in the aggre, ,
_thousand million dollers ($1,000,000,000) as may be required for the purposes of this Act.

«12) Charge upon Condolidated Revenus Pund.—The principel raised by way of loan under this

“Act and the interest thereon shall be charged upon and payabls out df the Consolidated Revenue )
¥and. - .

8. Annual { to Parliamené Proviso.—As soon as practicable uﬂ:ar th;;llou of n?oh ﬂ_:iool
year, the Board shall prepare and lay before Parlisment a report shall not contain any informasion
#he disclosure of w poh would in the opinion of the Governor in Council, be prejudicisl to the
,security of Canada or of any other United Nation. -~
_AGEEEMENT BETWREN THE GOVERNMENT OF INDIA AND CANADA ON THE PRINCIFLES APFLYING

10 THE PROVISION BY CANADA OF CANADIAN Wam BurrPLIES TO 1A UNDER THR Wan
ApPrOFRIATION (UMITED NaTIONs MUTUAL AIp) ACTS OF Cutun._ 1943 axnD 1944.
Whereas Indid and Canada are associatéd in the present war, and ] ’
Whereas it is desirable that war supplies should be distributed among the United Natioris

4n aocordance with strategic needs of the war and in such manner as to contribute most
sffoctively to the winning of the war and the establishment of peace, and )
> Whereas it is expedient that the conditions upon which such war suppliea are made avail-

ble by one Uni ation to another should not be such as to burden. post-war commerce, or
?ead tg the imposition df trade restrictions or otherwise prejudioe a just and enduring peace, snd
Whereas the Governments of India and Canada are mutually desirous of co ing an

. _.g;:znt in regard to the conditions upon which Canadian war supplies will be made avaj ble
to Ir » R ' s . .
Thé i being duly authorized by their reepective Governments for the purposs,
‘have agreed as follows :— : Arsi I' : . a

* The Government-of Canada will make availsble under the war Appropriation (United Nations
Mutual Aid) Acts of Canada, 1943 and 1044, to the Government of Endn suoch war supplios o8
dhe Government of Canada shall aushorise from-time to time to be provided.
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Article 11. , -

. "'The Government of India will continue to oontribnte@ the dofence of Canada and the
strengthening theredf ‘and will provide such artioles, services, facilities, or information as it may
be in & position to supp lymdumyfmmhmetoume determmed byoommonagmmsn
in the light of the dsvelopment of the war.

Article 111, .

Tha Govamment of India !nll, in suﬂp:rt of any applications to the Government of Canads
for t.he vision of war supplies under agreement ish the Government of Canada with

vant information as the Government of Canad 1 may require for the purpose of deciding
upon the applications and for executing the purposes of this agreement,

Article IV,

The Goverriment of India agrees to use any war supplies delivered to it under thuw
‘ment in the jolnt and é¥ective prosecution of the war. -

L .

Aruek F. .

The Government of India will not without the consent of the Government of Canada eell to
any other Government or to persons in other eountries war supplies delivered to it under fhis
agreement.

Amds VI

ThoGoyommentothnadawﬂlnotml uire the Government of India to re-deliver to the

Government of €anada any war supplies delivered under this agreement except as specifically

vaklod in Articles VIL and VIII md subject to any special agreement which may be concluded
u'oumm“ contemplated in Article IX-

Article VI1I,

‘I‘:l.la to any cargo dohvered under this agreement will remain with the Government of
Canada anid the ships nhalr chartered to the Government of India on terms providing for
their re-delivery.

- - AMicle VIII,

Upen the ceasation of hostilitiee in any major theatre of war, a.ny war supplies which have
been transferred to the Government of India under this agreément and are still in Canada or in
ocean transit shall revert to Canadian ownership, except those supplies destined for-a theatre of
‘war in which hostilities have not ceased or supplies made available for relief purposes or such
otber supplies as the Government of Glnlda s may specify.

Aﬂtcle iX. .

The %vemment of Canada reserves the right o request :

" (a) .the delivery, after the cessation of hostilities in any theatre of war, for rohaf and rehabili-
tation purposes, to another United Nation or to an international orgnisation of automotive
eQuipment supplied undler this agreement,

(b) the transafer to Canadian forces serving outside Canada after the cessation of hostilities
of vehicles, aircraft, ordnance or Military equipment supplied under this agreement to the Gov-
ernment of India if such war supplies are required for t- use of such Canadian forces afd are
not reqmmd by the Government of India for Military operations, and

(c) the returh to Canada after the war, if required in Canda for Canadian purposes, of ur- .
craft and augomotive equipment supplied under this agreement which may still be serviceable
due regard being had to the degree of wastage likely to have been suffered by theee articles,
provided that when the identity of such Canadian equipment has been lost as a result of olmg
arranfements or for other reasons, the Government of India msy substitute equipmont of &
similar type.

The Government of India agrees to use its best-endeavom to meet any such requests on

such resonable terms and conditions as shall be settled in consultation with the: Government
of Canada.

Articls X.

~ The Governmerits of India and Canada re-affirm their desire to promote muwa!ly advmtage.
ous economic relations between their-countries and f.hrmil:.out the world. They declare that
‘their guiding purposes include the adoption of measures gned to promote employment, the
production and consumption of goods, and the expansion of commercp through appropriate in-
ternational ngmmnntc on commercial policy, with tha object of contributing to the attainment
of all the economic objestives set forth in the Declaration of August lit.h, 1941 known as the
Asla.ntw Cbarter’

. A’ m‘ II"
t will take effect from this day’s date. It shall apply to war supplies

This agreement furnisheds
40 the Government of India by the Government f Canada under the authority of the War Appro.-
priation (United Nations Mutual Aid) Acte of Canada, 1943 and 1944, or substituted Aot,.

.
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including supplies furnished under the said Acts before the oconcluaion of this agreement. It
Mmmmfommm-wmwumbythtwﬁommu .

Dated at Ottawa, this day of August, nineteen hund.m'd
and forty four.

Bigped for and gn behslf of the Govemmont of Indu.
Bigned for and on behalf of the Goverriment of Canda.”

PRESS NOTE. \

INDO-CANADIAN MUTUAL AI1D AGREEMENT . )
. New Delhi, November 27, 1944,

Itnmoumdthatalutnﬂ&dwth;-boulwmlndadm&n.dn-ndlndu
The A%-nmsntmngnedm Ottawa by Sir Girja Bhankar Bajpai, Agent Gendral for India in
the U. 8. A. on behalf of the Government of Indis, and by the Prime Minister Mr. Mackensie King
and the Honourable Mr. G. D. Howe on bohaRoftheGovemmntofG&uadl

The Agreement is identical in its contents mt.h m\m Mutual’ Aid Agreermpents conoluded
_by Canada with the Governments of the United v m, Australia and New Zealand, the Pro-
visional Government of the French Republic, and the Soviet and Chinese Governments. #
A large part of the supplies of motor transport required for the Indian Army is being furnish
od by Canada end it is oo that the war mpplmtobefmuhadtothaﬂommmoflndn
in accordanste with this Mutual Aid Agreement will consist of automotive equipment, (ie., nl:nor
whwle.mdmﬂmulwnneohdthuvmth),fn:&ththryfominlndu

Tez HoxourasLe Mz, RAM CHANDRA (Commerce Secretary) : Sir, I lay
on the table the information promised in reply to-question No. 133 asked on the 17th
November, 1944, by Mau]n Asgar Ali Khan.

SuprLy or Txa T0 TEE Foop Ministey or tax U. K. -

(a) As the total number of estates which eatered into contracts to supply toa to the

of Food in the United Kindom during the year 1944 is 1,211. The compilation of a list
the naimes of all such estates will involve an amount o‘umemdhbonramch will not bem

in present conditions.

(b) No. A list is giveg below ol‘m estates owned by English Companies which did pot enter
jnto the contract.

(c) The number of Indian owned estates that entered into contracts is 361. The .numbee of
.Indian owned estatee whosé tenders were rejected ip 27. The of -tenders rejected
works out approximately at 7 pr cent ~of the total number of estates which tendered for the contract.

)

- -

Mofﬂfwluhwnd?ummwwm'mmjwmpﬂycfm to the Minisiry
of Food during 1844, .

(1) The following European owned tea estates in North India did not contract with the
Ministry of Food in 1044 : —

Chabya Tea Estate . Bookarah 'ea Estate
Marionbarie Fea Estate “, Laina Tea ta . .
Mookhamchura Tea Estate Bettybari Tea Estate . .
Ledo Fea Estate Palandu Tea Estate
Tea Estate | Sabaya Tea Estate
Piplagool Tea Estate Dikom Tea Estate
Badulipar Tea Estate ‘Panjtola Tea Estate
Bonarie Tea Estate . Badamtam Tea Estate
Chardwar Tea Estate - Dilaram Tea Estate
Namgaon Tea Estate - Dukhengra Tea Estate
Hulwating Tea Estate - Grasamore Tea Estate
Dhekiajulie Tes Estate ° Mokalbarie Toa Estate . i .
Titabur Tea Estate Dibru—. Tea Estate
Lodh Tea Estate R Thinkharia Tes te '
Maharanee Tea Estate Julia Tea Estate
Labac Tea Estate . Dhullie Tea Estate
Nudwa Tea Estate Dering Tea Estate

Hazelbank Tea Estate Doomni Tea Estste
Basista Tep Estate _
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(2) The following uni te in North Indis which are believed to be owned by Europom
inistry of Food in 1944 1—

Lopchu Tea - Estate Bteinthal Tea Estate

Eden Vale Tea Estate .- ‘Glendarnel Tea Estate

Bingell Tea Estate Dumsong Tea to . .

Dolla Tea Estate Benital Tea Estate ' :

Alubari Tea Estate Ansellgunge Tea Estate

Arcadia Tea Estate ) Dumsong Tea Estate - Regd. No, 19956

Hurbunswalls Tea Estate - Dumsong Tes Estate ” 1096

East Hopetown Tea Estate Dumsong Tea Estate 't . 1097

Hérbertpore Tea Hatate . DumsongTea Estate - " 1998
- Udhiyabagh Tea Estate .

- Chellote Tea Estate

(3) The following estates in S;:mth India which are believed to be owned by Europeans did
not contract with the Ministry of Food.in 1944 : --

Inkerman Tea Es:ate

Goomankhan Tea Estate Niton Tea Estate
Birrutti Tea Entate Richmond Park Tes Estate °
Cairnhill Tea Estate Bowers land Tea Estato
te Tea Estato . Bitherookadu Tea Estate
Dunlem Tea Estate Burnside Tea Estate ~
Fairview Tea Estate Sarasa Tea Estate .- ~
- Garswood Tea Estate Linewood Tea Estate
dwill Tea Estate Olivers Tea Estate '
Halashanda Tea Estate Foresthill Tea Estate

ighfield Tea Estate ’ ~
and a further eleven small estates registered amongst the small growers.

STATEMENTS, ETC., LAID ON THE TABLE. _
Tae HoxourasLs Bie SATYEN’DR A NATH ROY (War Transport, Secretary

+ 8ir, Ilay on the tablegopies of Notification issued by the Chief Commissioner of Coorg

No. 2/RF.-243/44, dated the 3rd January, 1945, amendmg the Coorg Mator Vehicles
Rules; 1840. +

THE CHIEF COMMISSIONER OF COORG
NOTIFICATION.

No. 2/R. F. 243/44, datad the 3rd Janumry 1945.—In exercise of the powers conferred by
section 41 of the Motor Vehicles Act, 1939 (IV of 1939) aad the notificatior of the Government
of India, Department of Communication No. R.-80, dated the 28th Juue 1939, the Chief Com-
missioner is 'hereby pleased to make the following amendments to the Coorg Motor Vehicles
Rules, 1940, uluod w‘:th his notification No. R. F. 43,-' 121-39, dated the 26th March, 1940 ;—

mendmeant,
SI) In Rule 30 (a) after thle words ** ngmmal Government '’ add the following : —
A ocertificate of fitness issued by & competent authority tn the Province of Madras n'ball he

- deemed to be a ocertificate of fitneas yranted under this Rule.”

(2) I'IT"MR‘“‘ 30 (g) delete the words “Either’’ and ‘“Madras or".

mdmenthaubymndoshnﬂbedemadtohanhunmade and to have come
into “oroo on and from the 1st January 19(5 .

H STANDING COMMITTEE FOR THE DEPARTMENT OF INFORMATION AND

-

BROADCASTING.

. Tas Eououmnu Sir MAHOMED USMAN (Leader of the‘Houae) Sir,
I beg to move ;—

‘ That this Council do proceed to elect, in such mmmruﬂ;eﬂanounblethahﬁndontmy

direct, two non-official members to serve on the Btanding Committee to advise on subjeets in the
Department of Information and Broadoasting."

The Motion was adopted. - ' g

STANDING COMMITTEE.ON EMIGRATION.

Tue HoNourssre Mz. R. N. BANERJEE (Commonwealth Relations Secre-
tary) : Bir, I beg to move :~

“Mthuﬂonmndopmmdhahot.mmohmmuthoﬂm lo. the

""inﬁydlmt.fournon-oﬂadmbentommthoshndmgcomm!naem durms '

. The Motion was adopted.



ANDING COMMITTEE FOR THE CIVIL DEFENCE BRANCH OF THE~
DEEENCE DEPARTMENT _ o

Tae HoNovranLE Str FIROZ KHAN NOON (Defence Member): Sir, I beg :
move :— - .

“ That this Council do  to elect, in such manner as the Honourable the President -
L, which th Civi Deiemon Brasch of the Detence Dopartiont ia soncerned, during the fnssay

v , .
\r 1945-48.” <L . _ e
Tax HoNourasLE MR. HOSSAIN IMAM (Bihar and Orissa : Muhammadan) : -
yw many times did this Committee meet in the last year ?

- Tag HonNourasLE Sik FIROZ KHAN NOON: The Committee had two -
wetings, one in October last and one in February last and I can assure you that .
is is one of the most useful and busy committees that any Legislature has. With .
jard to the future committee, I would suggest to the House that if they can no-
nate members from either Bengal, Assam, Orissa or Madras to this Committee it -
Il be useful to me, because those are the only red areas where there is danger of air -
ds. If there are members from those provinces, they will be useful in bringing to -
) notice of Government some of the difficulties of those provinces,

The Motion was adopted. :

Tex HoNoUrABLE THE PRESINENT : With reference to the three Motions
ich have just been adopted by the Council, I have to announce that nominations
the Committees will be received by the Secretary upto 11 a.mM., on Wednesday, .
+ 14th March, 1945 and the date of election, if necessary, will be announced later.

GENEBAL DISCUSSION OF THE GENERAL BUDGET, 1945-46 .

Tae Horouvpanr® THE PRESIDENT :'. Honourable Mempbers, we will now
»eed with ghe discussion of the General Budget. 1 may inform the House that -
1ave decided to fix a time limit of 20 minutes for all members. But I must point
t to Honourable Members that they should be as brief as possible today, because
indérstand that at 5 P.x., in the evening there is 8 meeting of the Viceroy’s Exe- -
ive Council and the Leader of the House and the Government Members will have -
go—— . .

Tee HoxoUrABLE 818 MAHOMED USMAN : (Leader of the House): The
eting is at 6 P.M. But there is a meeting of the Sub-Committee of the Executive
uncil at 5 P.M. - ' '

Tax Hoxourasre THE PRESIDENT : o, you want to close the discussion
5pm. ¢ - .

TeE HoroURABLE S1R MAHOMED USMAN : Yes, 8ir. -

TrE HonouraBLE THE PRESIDENT-: I may point out that I have arranged’
;h the Leader of the House that you will have two days for the discussion of
wance Bill and you will then have ample opportunity of expressing your view,

) mbjecto » ’

Tae HoNourasLk S SHANTIDAS ASKURAN (Bombay: Non-Mubam.
dan) : Mr. President, this is the last Budget of the Honourable Sir Jeremy Raisman
10 has for the last six years held the stewardship of the finances of this country. It -.
s been a period of extraordinary stress and difficulty, calling for far-sighted states-
wnship and vigilance. At the same time, 8ir, it provided also a chance to make -
od lost opportunities and enable this country to face the future particularly in the -
mediate post-war years with confidence. Sir, the Honourable the Finance
mber’s speech leaves me disappointed. I do not want to refer to political issues .
t speaking as a businese-man I cannot help feeling that the Government’s financial °
licy has only.increased our apprehensions. I feel, Rir, that if the present policy -
heaping huge burdens on the one side and on the other, of hesitation, of delay, of
flect in carrying out urgent economic measures and in properly safeguarding the :
erests of this country om the other is pursued it may tear up the.entire economic -
mic of this cotntry and leave us belpless in post-war years. That, Bir, is the »
ager.  And I appeal to the Government of India to take the people into their:

212
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confidence at least now and help to reconstruct the economy of the country’in the.
light of war experience and post-war needs. o
Happily the war situation has impyoved so vastly that final victory may be.

erpooeeg any moment. Internally there has also been improvement in the food
situstion, in the procurement and distribution of supplies and similar matters. Free-
a8 they are from the anxieties which stood in their way formerly, the time ‘has come -
for the Government to take a broader view of the general economic situation and.
decide on comprehensive and well considered policies for raising the standard of the
people and helping them to take their proper place in the post-war world. In the
speech of the Honourable the Finance Member, however, there is not much.
indication that the Government of India have begun to approach this task in this.
spirit. In this connection, Sir, may I add my tribute to the services rendered by His.

xcelleney the Viceroy during this short period of a year and a half. As soon as His.
Excellency took charge, the first question which he took up was the food question
and he immediately secured Army assistance for food distribution arrangements in.
Bernigal. Tt is largely due to His Excellency’s personal efforts that the Food Depart-
ment has been able to turn the corner. ’ '

Let me now deal with the Defence Budget. The colossal sum of war expendi--
ture which is debited to India under the plea that it is incurred for the local defence
of India and is in consonance with the financial settlement oppresses us with grave
anxiety as we go through the Budget. ° It also overwh us with a - feeling
of deep humiliation when we realise that Indians have no place in the o isation of
this vast machinery for the defence-of their country, have no voice in laying down-
the policy of India’s defence and no say whatsoever in controlling, directing or-
diminishing even a single pie of this huge expenditure. The war bill has been rising
rapidly to giddy heights year after year. From the figure of about Rs. 45 crores in.
the year just before the war, it has reached the stupendous figure of over 450 crores of.
rupees during the current year. India is thus made to pay ten times the sum which
she was incurring in the pre-war period. More than Res. 1,700 crores will be debited.
to India as war expenditure before the end of the next financial year. Sir Jeremy
calls this & small price, but is it too much to ask that this Legislature should be
eatisfied that no undue burdens art cast on this country ? That there has been
proper financial control, that in the n#me of war India has not been made a victim of
waste, extravagance and maladministration ! To anyone reading the last Report
of the Public Accounts Committee these fears will not appear fanciful. We in this
Legislature have been demanding some machinery for properly scrutinising Budget.
Expenditure before it is brought to this House, but the Honourable Sir Jeremy
Raisman has made no attempt to satisfy’ us. We are asked to accept decisions taken
behind our backs and commit ourselves blindfold to hundreds of crores of expenditute..

We have been hearing a good deal about the so called Financial Settlement. It is
said that the ways of Providence are mysterious and inscrutable. They do not seem
to be as mysterious and as inscrutable as the terms of the Financial Settlement which
the Finance Member wants us to believe is India’s sheet-anehor—though we have no.
voioe in their interpretation or application. It was at the end of February, 1944 that:.
the Finance Member told us that.according to the revised estimates India's war
bill forthe year 1943-44 would be about. Rs. 300 crores. Only a month thereafter
we find that it exceeded by more than Rs. 96 crores. It is difficult to understand how
the Finance Member and his Department could not have foreseer such a colossal
increase of nearly Rs. 96 crores to be expended within the course of 30 days. Again,
the revised estimates for the current year show that the war bill as budgetted has gone
up by over Rs. 156 crores. We are told that the major cause of suech tremendous
increase was the fight of the Army on the Indian soil to repel the invasion of the.
Japanese Army. It takes away one’s breath when he is told that if a shot is fired by.
a soldier standing on the Indian soil, the war expenditure is to be debited to India,,
if it is fired from another place; possibly only a few miles away, it may not be debited.
to this country., India, as every one knows, has become the most vital base for the:
Allies in carrying on their military operations against th® Axis Powers. Whether,,
therefore, the operations are carried on on the Indian soil or whether they take plase
Beyond the Inm frontiers, this huge expenditure is incurred for the benefit of the
United MBtions. India is fully prepared to play her part and take her due share of -
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burden, but ther$ are certain fundamental oonsldemtions wlnoh are overlooked in her
-case. Is any regard being paid to India’s bapacity to bear the huge burden which
is being thrown on her without her consent, and sometimes even without her know-
ledge ¥ Has not the time come to put & ceiling on India’s war expenditure in view
-of the fact that owing to the very nature of the war it is impossible to define local
-defence or joint measures in the extensive war operations of the United Nationg as &
‘whole with this country as the main base. No data are given in the Budget speech
88 to what expenditure has been incurred by India on the troops which were re-
tained in India and augmented by fresh arrivals during the war. There is no in-
formation which can make us understand what portion of the war bill is on account
-of British and foreign troops stationed in this country and the various amounts which
are debited to India by way of increase in their pay or the grant of a number of al-
lowances which are sanctioned for them by the British Government. There are a
“number of such questions which arise, but I cannot go into them here. -~

We are told, Sir, that the defende bill for the year 1945-48 will be as stupendouis

as that for the year 1944-45. This means that India will be debited with a war bill,
apart from the amount of capital expenditure, to the extent of nearly Rs. 400 crores
in each of these years. We are all now aware that the Japanese are receding farther
and farther away from the Indian soil. We are told that victory in Europe is in

sight and the defeat of the Japanesé in the East will follow, and yet there is no dimi-" -

nution whatsoever in the stupendous defence bill debited to this country. Is this the

spirit in which the Government propose to interpret and work the ﬁnunclal _arrange-
ment about which India and Indians have no knowledge.

* When Lease-Lend arrangements were made by the United States for helpmg
the common effort of the war by all countries for the benefit of the United Nations,
President Roosevelt had mured that thevontributions which different nations would
‘have to make towards the defence bill in their mutual interest would be measured
_Jjustly and equitably in terms of the capacity of each country t& bear it. And yet,
- 1t is a matter of deep regret that nearly Rs.124 crores have been debited to India
as her part of the Reverse Lend-Lease aid to the United States in the present war up -
to the end of 1944-456. And this is not the end of the story. India is expected to
aake & further contribution of over Rs. 70 crotes towards such aid in the coming
year. No one knows the terms of the Lend-Lease arrahgements. No information
is given to India as to how these vast sums of money are to be allocated to India and
on what basis these colossal sums of money are debited to this country. It pasges
one’s understanding as to why there is such Sphinx-like silence on the part of the
Finance Member in a matter which so gravely and vitally affects the interests of this
country. Principles on which either the Lend-Lease goods are sent to this country
or the terms on which reciprocal aid is to be given by India to the United States cannot
be hidden and should not be hidden from the people of this country any longer.
While the Finance Member told the House in his speech last year that while India’s
-share of the Lend-Lease goods and services estimated last year to amount to about
Rs. 350 crores at the end of 1944-45 will not be less than one-third, the rest being
<contributed by His Majesty's Government, he has not said anything about the share
to be contributed by His Majesty’s Government in the amount of Lend-Lease goods
and services now estimated for the same period at Rs. 515 crores. Nor has the.
Finance Member offered any explanation as to how the estimates of such goods and
gervioes have now gone up by Ras. 185 crores over the figure mentioned in his speech
last year. Isthere any justification for such inexplicable silence on the part of the
Finanoe Memb :r in a ma‘ter of such grave importance to this country ! There are
various other items in the war bill of the Finanoe Member such as the agreement
arrived at inregard to the non-effective charges, etc., which call for further elucida-
tion. Under the circumstances, this country cannot be expected to agree to these
proposals in the Defence Budget without being told how the money is to be spent.

8ir Jeremy Raisman hag told us, 8ir, that the Hydari‘Mission will have a whole-
some educative effeet on-opinion in the United Kingdom and will produce & better
a tion in that country of the magnitude and nature of India’s, war effort.
does not neéd to send a Mission to England to tell those who dictate India’s war ®
expenditure about India’s contributions to the war bill.- The. Finance M has
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further waxed eloquent on the ability of the Hydari Mission to secure the largest
quantity of available supplies of goods from the United Kingdom required for public
consumption in this country. He hés not assured India that in doing so every
possible effort would be made to see that the goods to be imported will not-be dumped
against the indigenous products and the policy that may be adopted in importing
such goods will not militate against the development of industries that have already
_ been started or may be started in the near future for the production of similar goods
in this country. It is difficult, 8ir, to share the optimism of the Finance Member.
- The estimated receipts under the head of Customs reveal a significant pointer and
unfold an unrecorded tale in the Finance Member’s speech in connection with the
real object for which the Mission is sent. While Customs receipts amounted to
Rs. 26 crores in 1943-44, they are estimated to yield over Rs. 55 crores in 1945-46.
Even after deducting the receipts under this head which are likely to accrue from the
import of engines and wagons, it will be obvipus that the rise of over Rs. 20 crores of,
rupees in the Customs revenue will be due to the impert of the consumer goods in the
coming year in this country.-No Indian’can, therefore, help entertaining the gravest
apprehensions as regards the Hydari Mission to the United Kingdom and can any
one have any doubt that the figures shown in the Customs receipts give away the
case built up by the Finance Member that the Hydari Mission has gone really for.
making arrangements for the import of only such consumer goods as are immediately
required without ‘in any way affecting the economic structure or the industrial
development of the country either now or in the future. The Government of India
treated Indiart opinion with scant courtesy in not associating non-official Indian
leaders with the Hydari Mission. .An assurance should now at least be given before
any decisions are taken,and before any arrangements are made for large scale imports,
this legislatyre and commercial bodies in this country will be consulted. We have
to be assured that in the name qf importing consumer goods, nothing would-be done
to prejudige the growth of Indian industries—those, already started or about to be
started . -

The Finance Member has given some idea as to what happened at the Bretton
Woods Conference. He has promised that the Report of the Indian Delegation in
this connection. will be placed before the House in due course, and I shall not, there-

.fore, deal today with the important issues raised by that Conference affeoting the
vital interests of this country. I cafnot accept, Sir, his statement that negotiations
in regard to the repayment of the Sterling balances cannot be usefully entered upon
umtil after the end of the war with Germany. These balances feally constitute the
current account of Indis with Great Britain. India has a-right to call for the
re-payment of the balance to the credit of her current account when she deems it
neoessary in her own interests. We cannot share the optimism éf the Finance Member
that delay in the settlement of this guestion will not be prejudicial to India’s interests. .

- It is also to be deeply deplored that the Government of India neither come out with
their own development programme nor allow the people in the country to start new
industries, particularly key industries but use these very grounds as excuses for
allowing the question of the repayment of the Sterling balances to.remain unde-

- agiermined till the end of the. war. Such an attitude on art of the Government
nd sugh treatment on the part of His Majesty’s Governm®t to this country have no
parallel in the relations of England with any other country in the world. It is some
satisfaction that in response to the repeated demand in the country the-Finance
Member has announced that 20 million Dollars for the year 1944 and a similar amount
for the year 1945 will be ear-marked for India’s post-war development. We cannot
understand why only such a small amount should be ear-marked for India’s require-
ments. Why should England refuse to tell India what the amount to the credit of the

. Dollar Pool is and what amounts stand to the credit of India in that Pool 2 England
has appointed herself as the dictator of that Pool, but no one can justify her present
regrettable attitude, not to tell her partners in the Pool about the amount which stands

* to their credit in the common fund. There is one sentence in the Finance Member’s
speech in oonnection with this matter to whioch I would like to invite the serious at-
tention of this House. He has stated ¢ that the relevant figures will be under periodic
review and the House may rest adsured that at no stage will India’s direct interesta
be subordinated to interests other than those in which she herself has a greater al-

-though indirect interest.” The plaim meaning of this ambiguous phraseology is that
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India will be compelled to discharge her obligations for the preservation of what is
-called the “SterlingArea”but:;ﬁnot be allowed to enjoy the freedom of a
at-such arrangements as India may consider necessary in her interest with countries
‘which lie outside that area. The sooner, therefore, the Empire Dellar Pool is dis-
solved and the soomer the amounts standing to the credit of India are handed over
to her and the sooner it is decided that every Dollar that will accrue to India, either
as a result of trade or in any other way, will be given to her for her own benefit,
the better it will be in the real interests of India which Bir Jeremy Raigman
profeases will not be subordinated to any other interests in this matter.

I have no time today, Sir, to refer to the various complicated issues which the
Finance Member has raised on.the subject of ~-war planning or in qonnses-
tion with the various pro] 8 which he has put forward in regard to the scheme
of taxation that may be adopted in the future. I shall deal with them in my speech
on the Finance Bill. One sentence in this part of his speech I cannot allow to go
unchallenged: He has remarked that— - - )

“ Bo as the financial and cufrency system of the country is overstrained in ths main-
°md§wuoﬂ’atorinmuringtbo?‘dy oftrm&ﬁo?ﬁmwutomﬁtvym
i on national deveélopment schemes be dangerous’in the extreme. In othar words,
post-war development must mean and\must continue to meen post-war development and by no
magio or optimism can it be madé to mean war-time development ™. .
1t is a singular misfortune, Sir, of this country that while war has enabled count-
Tles like Canada and Australia to develop schemes of national development and to
$tart national industries essential for the defence of their countries such as aircraft,
automobile, shipbuilding, heavy chemicals, etc., the Government of India have
~unfortunately set their foot down against the inauguration of all such nation-build-
ing activities, unmindful of the great economic strain that would befall this country
. in the absence of such development. * It is, therefore, a pity that their own. failure
to discharge théir trust and responsibility towards the pedple of this country should
be advanced in justification of postponing the starting of such nation-building
activities till an indefinite period after the end of the war. -
. v
"There is one other observation made by the Finance Member which deserves
careful consideration. He has recommended State ownership of industries as a
.source of additional revenue. We thought that nationalisation of industries was not
advocated either on the ground ef the profit motive or on the plea of additional
revenue. Nationalisation . was sought to be justified on broufer consideration,
namely, the entire interests of the nation. The manner and the context in which
the suggestion .of State ownership has been made by the Finance Member is bound
to create considerable misapprehension in the country as regards the attitude of
the Government in connection with the role which the State should play in the
industrialisation of India in the future. The suggestion also ign the wisdom .
which experience has brought to other countries as a result of the industries owned
and run by the State. I, fore, consider it quite imperative for the Government :
of India to announce their definite policy in this matter in nnequivocal language so
that private enterprise which. has built up industries in this country may know"
where it would stand in the future development of industries in this land. Tt is
- quite obligatory on the Governmept to do-so when large plane for the industriali-
sation of India are under the active consideration both of the Government as well
as the people of India. . '

Industrialisation’ of India now and in the post-war period has become, Sir,
one of the supreme questions of the hour. While one can, therefore, understand
the Government of India taking shelter behind the existing constitution in indicat-
ing their helplessness to assist Indian Industries against internal ¢ompetition and
.gxternal aggression from non-Indian vested interests, there can be no justification
for not removing the grave burdens and disabilities which the existing m -of.
taxation has imposed on the development of Indian industries. While, ore,
. 1 welcome the grant of special initial depreciation allowances in respect of new



GENERAL DISCUSBION OF THE GENERAL BUDGET - 217

buildings erected and new plant and machinery installed after the 31st March 1945
announced by the Finance Member, I cannot share his view that the— -

“ 8cheme of war-time taxation has throughout been so devised as not to deplete and on the -
eontrary to strengthen the reserves at the disposal of industry for meeting the calls which will be
mads upon them in the post-war period ”'. i '

Not only does the existing policy. of taxation take away the entire extra profits,

but in many cases it makes an additional inroad on the standard profits of the in-

«dustries. 1t should not be forgotten that the Finanoce Member has not only roped-
in. the extra profits made during the war by enacting the Excess Profits Tax Act,

‘but he also increased the rate of income-tax and corporation tax by enhancing the

scale of surcharge levied on them from time.to time. Industries have, therefore,

to pay not only 259, of extra taxation on their standard profits but even on the

balance of the extra profits left after the E. P. T. has been paid, has to_bear this

-additional increase both in the income-tax and the corporation tax. The result

of all this taxation is that no reserves, at any rate no adequate reserves, are left
to the industries either for the restoration or the expansion of their machinery of
production. The real test, Sir, is to find out whether the gap between the replace-

ment cost of the machinery (f production which, as we all know, has gone up in

many cases by 400 to 500 per cent and the amount that stands to the credit of the
machinery in the Depreciation Fund can be bridged by such reserves, if any, that
may be left to the industries under the present policy of taxation. It canpot be

denied that the gap cannot be covered by the reserves that may be left and conse-

quently the industries, if they want to exist, will have either to increase their capital
or borrow. fresh ‘money from the market. I was examining some time back the
balance sheet of a flourishing mill, run under responsible and capable management

and I find that after taking into consideration the amount- standing to the credit
of the Depreciation Fund and after adding the amount of the deposit placed with
the Government as a result of the E. P. T. and thé amount that may be returned
by the Government along with that compulsory deposit, the amount which the
Hyall would require for the rehabilitation of its spindles and looms up to modern
standard would necessitate its borrowing a fresh amount to the tune of at least:
Rs. 60 lakhs. Where is the mill to find this large sum of money ? Sir Jeremy Raisman’s
policy of taxation does not leaye the mill with such reserves as he imagines.

He may complain that he has shown more foresight than what he is given eredit

for, but facts speak for-themselves. They cannot-be ignored and unless, therefore,

‘the existing policy of ‘taxation is radically revised, Indian industries will find it
extremely difficult to rehabilitate and re-equip their aasets out of their own savings

not to ray anything about the expansion of their assets so necessary for their eco-

nomic working in the future. It is surprising, Sir, that while the Finance Member
acquiesces in the doctrine of ‘allowing depreciation on the replacement cost of the

asgets 60 far as the Railways are concerned and while he goes evén further than

that and allows the Railways to write off the extra cost of the rehabilitation and

restoration of their units to working expenses, he speaks with sense of seclf-satis-

faction that Mis policy of taxation with depreciation calculated only on'the written

down value would leave the industries with such reserves as would enable them

to bridge the gap petween the replacement cost- and the original cost of the assets.
"The issues involved gre so grave for the future of the industries that they necessitate
a radical revision of the presernt policy of taxing industries and I would most strongly

urge upon this House to insist upon the Government of India-that such a revision

ghould be made forthwith and such a scheme of liberal allowance should be deviscd

a8 would enable the industries to finance their rehabilitation and restoration pro-

grammes without being compelled to raise fresh capital or borrow money from the

market. This is the least that the Government can do if their profession for the

industrial development of India is sincere and they can take action forthwith in

‘oonnection with this vital matter as they do not involve any constitutional difficulty

which is adduced by the Government in connection with other matters.

Tae HoNoumaBLE Mm. G. 8. MOTILAL (Bombay: Non-Muhammadan)x
- 8ir, a8 [ rise, itma.ybenobedthat.thetimeis 12.17— - 7 o

Tes HoNourasLs Tem PRES(DENT : It is not at all necessary for you to
" mention the time, It is for the President to decide when to give ‘an additional fow



[The President.] . ,
minutes. If he feels that the House is prepared to hear a Member especislly, he
‘takes that into consideration and gives some more time. - ‘

Tax HonoumasLe MR, G. S. MOTILAL: I do not proposo to take a much
longer time. I shall.try to compress my remarks within the 20 minutes that have
been allotted to me. ’ v

Sir, I cannot help saying that we have read the long and tedious speech, of the
Finance Member which conceals a great deal of information which the representa-
tives of the people require and it dilates a great deal on unimportant points. The
increases in the estimates of expenditure and revenue on items which are relevant
-to the civil administration are given at a greater length but there is complete silence
—it seems the Finance Member has taken a vow of silence—on matters on which
the House'and the country require a t deal of information. The Defence ox-
penditure has increased to a colossal and it has exceeded the Gevernment’s
own estimates which were placed befiere. us last year. Circumstances may arise
when such a situation may happen but when it does arise, the Government expla-
nation should npt be just a few cryptio lines but it should enlighten the Members
and the country as to the situation which has inflicted a heavier expenditure than
was estimated for by the Government. We are told by the Finance Member that
the Defence expenditure exceeded estimates by about Rs, 98 orores ; He said :—

“ This was due 1o the fact that much of the fighting against the J took
e e acomamte o e, yone b sesposs of vl ot inet o e vl oquipeaeet and
ment u or idi
maintenance of India’s loocal mm forces.” . qm
. There is an agreement which has been referred to as the financial arr: ent

for allocation of Défence Expenditure between India and the United kingdom or
the United Nations. We want that agreement should be interpreted strictly
and correctly. ' The Finanoe Member does claim that that agreement has been inter-
strictly and«hat India’s interests Imve not been sacrificed or subordinated.
ut, Sir, his word alone does not satisfy the country. Why can’t they come before
the Legislature and lay down all the particulars and facts which will dissipate any
misgivings which such a situation will create:in the minds of the people. He is
only prepared to say that this has happened because the Japanese attacked the
country. I can well understand if the borders of India had been attacked the ex-
penditure relating to the defence of India would be debited to Indian account. This
is the arrangement. Part of this 98 crores is due to the defence of India and part
of it is due to the vehicles utilised for the initial equipment and maintenance of
India’s local defence forces. Particulars of these should be given. ~WWé have been
given particulars of the increases in expenditure in other services than defence.
Defence service is more or less a hush-hush affair. I do understand the
reasons for so much secrecy. Who does not know now that the strength of
the Indian Army s 2 millions ¥ That has'been proclaimed from ghe house tops
day in and day out. Everyone knows it—including our enemies. I think it is
good that they know that the strength of the Indian Army naw is 2 millions, -
(An Honourable Member : More than that), Or more than thal. The figures that
are given and the statements made by Government are not always consistént.
Therefore some members have read the statements which give 2§ millions and
some members have read the, statements which give it as 2 millions. This 2§
million army is a great force. But are wo not entitled to know what is the
relative strength of the Indians in the Officers corps ? * Formerly we used to get
a statement of that kind. Now to deny that, under the cloak of the war, to the

i is not fair. The representatives of the people have been very anxious
to see how India has developed and what progress has been made in regard to the
Indianisation of the officers. It has been an outstanding and & standing grievanoce
of this side of the House, that the Indianisation of the officers has been delayed
very long. Even in the 1835 Act, which is 10 years old, it was envisaged that De.
fence shall be in the limgrem&:a charg; of Indians mht: it shall constitute ﬁm Indian
responsibility in a growing degree. But 10 ve gone by ; and if an
the wer must have spurted the increase oflnmr:)ﬁoors. Hf we know the strengt
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of thé army itself, one does not understand why the strength of.the Indian officers
cannot be given. We want to know what is the relative strength of the officers.
in the General Headquarters, and in the fighting ranks. When will a son of India
rise to the highest positin}n which he should hold in that service in this country %

8ir, as I said, his spepch conceals much more thgn it reveals. I was reading

some 4 months back the speech of the Chancellor of the British Exchequer which

ave certain information and it is that kind of information that we now want.

e information which is now given is not sufficient ; is not as much -to the point ;

is not all that is necessary to have. May I therefore, Sir, now read that statement
from the Parliamentary Debates ¥ This is what the Chancellor said : .

* As the Committee knows, it has been a feature of our recont war y to examins how
far the sources from which we have borrowed have been satisfactory and, orthatpuz-o. wo
take our guidance from the White Paper on national income which will shortly be in bands
of Members." ! ) : - ,

Members of the Government of India on the Treasury Benoches are not unaware
of this statement of the Chanoellor of the Exchequer. He further said :

** For the purpose of a policy of full it will be neceesary, yoar by year, to bring
mdunﬁwtholncmﬂupz:sditmm of the Exchequer, but of the country as a whole
and:iotonlyihinmbntitaupihlwmdiﬂ:nndiunvm The Committee will be able
to see from this paper how clossly related are the figures in it to the fizures and explanations
;hn.lluw at the opening of this statement., Bimilarly, as the somewhat novel technique of this

.w- ” .
I want these words particularly to be noted— c

“ 8imilarly, as the somewhat novel technique of this Paper is developed, I shoald ®at the
Budget would increasingly be an occasion when the financial and economic health of country
aa 8 whole can be reviewed, with a diagnosis of the causes of any unfavourable symptoms and &
prognosis of the future, to explain the medicine or the tonio— or even the rest oure—
which the Chancellor of the Exchequer in the future may be able to preecribe. I shall revert to
this mataphor before I finish.” .

I say,'Sir, that we now want a statement of phat kind, a picture of the national
incomo and dxpenditure. If you only give us a statement of the fncome and expendi-
ture of the Government, it does not carry us very far. We do not know how much
the people can afforfl, how much they are squeezed and therefore it is necessary

- that a similar statement should be froduced.

The Chancellor of the Exchequer started ‘this since 1942 and we are now in
1945. A similar statement has not yet been. forthcoming in this House. Last
year I came across Horabin's Atlas and he has drawn a very vivid graph of the
national income, national expenditure ; what has been the growth in the national
income and what has been the Government expenditure. It is something which
is very interesting and it is a statement of that kind which is required.

Sir, Hydari Mission has gone, as we have been told, tolighten the load on
India’s economic resources. The statement as it stands is harmless because avery-
body wants that the load on India’s resources should be lightened but whether it

-.is lightened or not will have to be judged by the results that are achieved. - We
also know, Sir, that there is a great deal of concern and anxiety and preparation
going on in England for export of their goods to India. What India wants is first
of all consumer goods only to puch an extent or for such period as they cannot bs pro- .
duced here but we also want.that capital goods, machinery and things like that
will be imported so that India’s requirements can be produced- within as short a
time as is possible. This will be the test which will be applied to the Hydari Mission.
How far that test the Hydari Mission will be able to stand only future will tell.
But let us note that there is a general feeling that the Hydari Mission has gone to
bring more consumer goods in which England is interested. e

Well, Sir, as regards the economic policy we are now near the end of the war
and I set a question as to what decisions Government have taken with regard to
agriculture, with regard to industrial policy and this morning the answer was that
Government. have not yet taken any decision. ‘They are still considering it. The
may oonsider it, I do not know how long. Last year also the question was put ani
we were promised an early decision. That early decision we have not yet seen but
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I have come across a pamphlet which is known as 3iue Prin¢ for Burma and it
makes me ask what might be its effect on India’s agricultural and industrial policy-
This Blue Print for Burma is printed by six Conservative M. Ps. of England and one
‘name, whioh is familiar togis, among them is of Sir Stanley Reed, who was’ the
editor of the Times of India. This Blue Print says :— _
* Little suthentio news of conditions in Burma has leaked ¢ h since the Ja| oodupa-
‘tion. But so far as information is available it indicates that the Japaneee have ited with
“no little skill the prevailing militant natioaalism. mw declared the °‘independence’’.
of Burma, and that heady word has exercised sxmfmnd . They have established a Burman
Army under & Burman Commander-in-Chief, Aung 8an. They have placed at the head of the
‘QGovernment 8 Burmsn Diotator, Dr. Ba Maw, under the title of the Adipadi, with a Couricil
-of twelve Ministers . . . . . " .
Then, Sir, at page 11 it prooeeds to say :—
“ In the past Burma rice has met with sharp competition from Biam, America, Spain and
Italy. The country suffered, like all other primary producers, from the catastrophio fall in prices
In the three years 1928-20 te 1930-31 the value of the export was Rs. 36 crores 81 lpkhs
‘but in 1938 theet values had fallen to Ra. 19 crores 14 laskhs. 8o far as the position can be
-geuged in the light of known conditions, the future of Burma rice exports shoul be assured.”
This is what they lay streas upon :— - '
= Of the of over three million tons, on the average .one-half was taken by India,
the guantity ri and falling with the out-turn of rice in India iteelf. India, owing to the
el B e o i e S e e T
‘furiu'ilrhs large, ifmt-in-hhgl:'r" ’ ) S
8ir, if this programme comes into effect it will mean that India should again
become an importer 6f Burma rioé and the polioy of self-sufficiency in agricultural
production is to be jettisoned. I wantthat Government sheuld resist any such
.attempt when Burma rioe is available.  One can apprehend that When rice is needed
“in India, there will be a demand for Burma rice in India ; people will also ask for it
and Government will also say that rice is needed and tg;‘oefore imports may be
allowed but that will hamper the E:oduotio'l of rige in India. Therefore, Govern-
ment should now make and declare their policy, take a decision as to what their
_policy is to be and guard against such policy being dictated by people outeide Indis.
. 8ir, the Honourable the Finance Member has infroduced a_new feature in the
taxation policy as regards income-tax and that new feature, I say, is welcome. . Fhat
feature relates to unéarned incomres, that is, those incomes which aré not earned in-
comes. [/nearned incomes will have to pay at a higher rate. ‘Now, 8ir, I think that
this relief to earned incomes should also apply to businessmen. I am not referring
to hause-rent because house-rent is not earned inodme ; I think it should apply in & .
case where for instance a businessman is ing on his husiness through agencies,
etc., and his income arises from that business. I hope the instructions of Govern-
ment will not come in the way of the income-tax officers allowing that earned income -
relief to business inoome. . The Income-tax Act also requires amendment particnlarly
with regard to businees losses. The position at present is this. Carry-forward of
losses has been allowed for six years. Now, the carry-forward of losses is narrowly
interpreted, and the Act iteelf is defective in this respect. The result is that against
the total income of an individual the loss for the first year is allowed to be set off, but
the loss in the subsequent years is not allowed to be set off unless it arises from busi.
nees in the same commodity. May I explain how it works, Sir? :
Tz HoNoUuRABLE THE PRESIDE NT: The Honourable Member should bring
his remazks to a close now. He will have another opportunity on the Finanoce

Bm‘ .

Tas HoNovrasL® Mi. G. 8. MOTILAL : One more word. "'The amendment
-of the Incomé-tax Act as now proposed will work very harshly, and Government -
themselves will find that it requires further amendment. '

Tas Howovmasis Mm. M. N. DALAL (Bombay :. Non-Muhammaden) : "
"Mr. President, this sixth war Budget of $he Government of India, though of & very
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novel and unorthodox type, has been well received in this country. Contrary to gene-
ral expactation and-to the relief of many there has not been a very heavy burden of
‘taxation, although the deficit has been the largest on record so far. Another feature
which distinguishes this Budget from its predecessors is the welcome provision made
for enabling industrial units in the country to restore and expand their plant and
machinery. The depreciation allowance permitted for buildings is 10 per cent. and
that for plant and. machinery is 20 per cent. This is again not a very novel feature
of the Budget. The United Kingdom has been giving such allowances for deprecia~
tion to its industries. Government may not agree to the suggestion made jn certain °
basiness quarters in this country that the depreciation allowance for plant and
machinery at least should be increased to 50 per cent. .But I would request the
Honourable the Finance Secretary to raise the parcentage'to at least 25 for plant and
Machinary. Accordihg to latest report from London, that is the allowance given
by the United Kingdom to its industries. . )

Th additional taxation resorted to by the Honourable the Finance Member is
Rs. 8-60 crores, which is about 5 per cent, of the total deficit. The balance of 95
per ocent. is to be made up by borrowing. I am in entire agreement with this principle.
War finance cannot be met by taxation, and it should be met entirely by borrowing.

Tae HoNouraBLE Me. G. S. MOTILAL : Entirely ?

Tae HoxourasLk Me. M. N. DALAL : At present we are borrowing 95 per cent «
of the deficit. This principle may be criticised by some on the ground that we are
~ leaving a very large proportion of our deficit to posterity. But I must remind those -
eritics that our natiqpal industries at the moment are taxed to the very hilt, and any *
£urther burdening of our industries by means of increased taxation would completely
wipe them off, so that there would be nothing left to posterity whose cause some of
us profess to champion. This special feature of the Budget and the pronouncement
of the Honourable the Finaffte Member on the subject of post-war eco nomic develop-
ment have shown, I think, a certain amount of skill and sagacity which distinguishes
this Budget from ita,predecessors. :

v

Coming to direct taxes, there is no-change in the Exceis Profits Tax and in the
compulsory depasit schems. But there is an increase of three pies in the Rupes in
the surcharge on income-tax on slabs of income aboveé Rs. 15,000, which is estimated
. to yield Rs. 2} croresjand which is to be used for affording relief to people with lower
grades of income. ¥ welcoms this relief which is sought to be given to certain sections ;
it evolves a new but equitable principle differentiating between income earned
* by personal exertions from that not so earned—I think this is an appropriate time
to introduce this welcome measure in our taxation system, although the relief

given is only 10 per cent., and that, too on incomes not excseding Rs. 20,000 a'year.

In the sphere of indirect taxes, I cannot give my unstinted support to the in-
erease of duty on unmanufactured tobso?o. Tobaoco in this country is not a luxury
but a habituated necessity for the poor.

Tae HonouraBLE SiR DAVID DEVADOSS : Certainly not.

Tae HoNourasLe MR. M. N. DALAL : Any increase in that duty, in my opinion,
would involve an increase in the cost of living and thereby create greater hardship
on the poorer classes of the psople. There are three other imposts in increased taxa-
tion—telephone rentals, telephone trunks, postal parcels and telegrams. The net
revenue ocollected from these three imposts is negligible—~about 1-35 orores only. As
the Honourable the Finance Member himself declared in his speech, the idea is not to
augment the revenue income, but merely to put a check on the already very
heavily,Joaded services. Such periodical increase of taxes on these particular items
are bound to make them unpopular, and it might even seriously hamper Govern-
ment’s cade for State ownership which the Honourable $he Finance Member himself
says his successor may have to resort to in the future fc:r the sustenance of national

well.being as a whole.

Ceming to defence expenditure, it is, for the current year, Rs. 466 crorés, which
is about ten times the basioc pre-warfigure. The defence expenditure between Feb-
ruary, 1944 and March, 1944 shows an increase of 96 orores. Such sollosal jumps in
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defence expenditure in so short a 'Senod require close scrutiny and careful investi- -
gation. According to the financial agreement, crores of rupees are being spent for-

the Indian troops fighting on their own soil whereas the same could have been to a.

certain extent transferred to His Majesty's Government if the same Indian troops-

had fought on non-Indian soil—although the difference between the two soils may be-

only a matter of a few miles. India has heen the base of the United Nations for

many a war operation.

Tz HoNouranLe M. HOSSAIN IMAM : It is not the base now.

TeE HoNoURABLE Me. M. N. DALAL : It will be on a very large scale when.
the fighting in Burma starts. Therefore, I think a wider interpretation should be-
given to the financial agreement and India should be given some relief from the very
heavy defence expenditure now laid on this country as being in the interests of her own-
local defence. I would further request the Honourable the Finance Secretary, in his.
reply to this discussion on the Budget, to.give us some idea as to the approximate
ocost separately of the British and Allied troops importeqd into this country in place-
of the Indian troops sent overseas.

L4

We are grateful to the Honourable the Finance Member for securing for us for-
the year 1944 twenty million dollars and a similar amount earmarked for the year-
1945 for war economic reconstruction. But I would request the Honourable thé
Finance Member to exert his influence on H. M. G. and secuy forus all our dollar
credits. Government should also give a sort of guarantee to our industrialistz and
businessmen that the Government of India would themselves supply them the dollar
credits necessary for the importation of plant and heavy machinery from abroad
from any country they desire for the re-equipment afd rehabilitation of their in-
dustries so as to satisfy their present and future needs for self sufficiency.

TrRE HoNouraBLEyMr. HOSSAIN IMAM (Bihar and Orissa: Muhammadan) :
8ir, I regret that I was not present to listen to the presentation of the Budget by the-
Honourable Sir Cyril Jones. Today, Sir, a tragic circumstance is responsible for the-

_absence of the Honourable the Finance Member from this House. But we regret
that the War Department, which is responsible for almost 80 per cent. of our total
Budget expenditure is altogether unrepresented in this House. It is like playing
Hamlet without the Prince of Denmark ! I am, therefore, constrained to reserve for
the Finance Bill all my remarks pertaining to the Defence Department for it will be
unjust to throw the burden of replying to these things on to the Honourable the-
Finance Secretary who is there only to pay through the nose for all the demands
made by the Army Council in the shape of admissions of people:and officers in-
India. For, after gll, no one in India is superior to the Army Council. The Army
Council has not only the power of veto but also the power of dictation to the highest
officials, military, naval or air officials, in India. - '

Sir, in the papers which the Honourable the Finance Secretary has presented,
the printer’s devil has, as usual, crept in. On page 11 of his Explanatory oran--
dum, about interest on rupee loans under the heading ‘‘Budget,”” the figures, instead
of Rs. 62,14 lakhs are given as Rs. 42,00 lakhs and the incregse, instead of 9,15
lakhs should be 10,89 - ,

1 have also great pleasure in finding that my remarks on the last Budget that
either there was an under-estimate of Customs income or no intention on the part of”
Government to import consumer goods have been borne out by the figures which
the Honourable the Finance Secretary has presented. In the plaee of & net income
of 28 crores envisaged inthe Budget, the revised estimate is 40 crores—ap apprecia-
tion of 12 crores on 28 crores. That is not a negligible margin and it does mean that
there was, if not an intentional under-estimate, at least an unintentional under--
estimate. Because, here, there is no dictation. You are free agents and you encour--
aged to import goods which you think proper and which you seuld get.

1 also have great pleasure in finding that in his concluding rémarks the-
Honoprable the Finance Member dﬁmﬁd the likelihood " eof comsidera-
tion of State. ownership, not as a collsctive measure, or as a sodialistic

3
-
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measure, ‘but as a. free. necessity of life. You cannot have reconsbruction in the
post-war period, you cannot have increased experiditure on Tation-building depart-
‘ments, until and unlesa you increase the income. I would remind the House of the
. statement which I made that the Railways and Post Offiees had contributed more.to
the General Revenues than industries had contributed in the shape of E. P. T. I
shall deal with the subject at length on the Finance Bill.

I have only to say that another remark which I made in the last Budget on
Opium income has also proved that vigilance can be increased. Instead of having
& deficit of 44 lakhs which he had enyisaged in his Budget statement, the revised
estimate shows a deficit of only 20 lakhs. But, instead of making the information
readily apparent, the Honourable the Finance Secretary, in Statement V, has really
oevaded the issue. We find only the income stated and the expenditure has been
exoluded therefrom so that people may not easily find out what are the losses or gains
from the Opium head as we used to do in all the financial stateménts which he has
presented before this one.

I should simply mention one cardinal fact which shows how little control the
Government of India have on Defence expenditure. In the four years for which we
h ave reoeived accounts, the Government, of India had budgeted for an expenditure
of 463 crores, but the actual expenditure came to 749 crores, an increase of almost
70 per cent. over the Budget figures. Even on the revised figure the mcrease is so
great that no amount of special pleading can convince any one that these actions are
taken except under duress. For, how could 96 crores more expenditure be charged in
1} months ? On the 28th February, you presented to us a Budget in which you said
the Defence expenditure was expected to be 262 crores. This is on page 8 of the .
Explanatory Memorandum of 1944. Today, we are told that the actual expenditure
on this head is 358 crores. Defence Services, net, has increased from 262 crores to
368 crores. This requires some explanation. How can such a large army be at once
dumped on India during the short period of one month,or how could
the stocks have been imported in such large quantities during one month ? The
Japanese invasion did not start before 28th February, 1944. Had it started, the
Finance Secretary and the Financd Member would have increased the revised esti-
mates sufficiently to cover the cost of fighting the Japanese. Further, the whole
special pleading has been vitiated by the fact that now the Japanese danger has been
removed so far from the Indian borders, yet the expenditure has not fallen to the
limits which the Honourable Member had presented last year. I refer to the revised
Budget estimates of 262 crores, for that was his estimate of expenditure for 1943-44.
Wae are at least back in the same condition in which we were during]1943.44, But there
is no relief. That wonder paper, the financial settlement, can be stretched
to mean anything in the world. As I said, I am not going to deal with
that subject at any length. I would just refer tosome small matters. Where war
questions are concerned, there can be no limit o the generosity of the Finance Depart-
ment, but where nation-building things are concerned, the Finance Department is the
stingiest of all. Look at some of the items. Information Films of India, I ask
what purpose to help the war is it doing ! Do you believe seriously that by thas
means you are going to convert people to your view of things? That
expenditure has been increased from 10-28 lakhs in the last year to 23:19
lakhs in the budget year. It is a sheer waite. It serves no useful purpose.

because it comes under the head Miscellaneous expenditure connected with
the war it has Government’s patronage. War Museum, a new head which has been
oreated without building anything, and for the first time this thing has come in
for Rs. 2,75,000. The National War Front, Sir, was supposed to have been abolished,
yot budgt provision 'has bpen made at an increased rate. The actual expenditure
on the National War Front was 43 lakhs in the accounts year and for the budget
year it is 68 lakhs. Bureau of Public Information has increased from 9 lakhs to 15, I
wonder why he could not be generous where agriculturists were concerned ? The
“ Grow More Food campaign,”’ in spite of the ﬁomme. is receiving very scant and
little help. The N. W. ¥. Provinde, not th® National ‘War Front, has been
asking for increased grant. It is a deficit Province which has been living on the doles

1 p.u.
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from the Centpe. The total incomes of all the Provinces have increased. You
can’ give 60 lakhs as & subvention from the Centre to a rich Province like the
U_mtec! Provinces, but yon cannot incredse the subvention for the Frontier Pro-
vinoe in spite of their repeated demands and special pleadings. These are some
of the differences in the manner in which departments and organisations are treat-
ed by the Government. If you make the exouse of war you can spepd anything
you like. There is no limit. The oeiling is the sky, but for everything elge the
expenses must be kept down, or it will lead to inflation. This fight against infla-
tion is oosting India very dear. These loans which the Government have flogted
for the purpose of serving the needs of His Majesty’s Government are ocosting India
very much. I would remind the Honourable the Finance Secretary and the
House of the faot that in 1940-41 the net interest payment by India was as low as
6-40 crores and in the budget year provision has been made for 30 crores, Now all
this is being paid in order to finance His Majesty's Government’s purchases. This
plea that you are withdrawing the surplus purchasing power of the people may have
been valid in other countries. But knowing the hoarding habite OFOI.;Id.iB, w{ich is
as good as the lending habit (because it sterilises the mpney, it stops circulation and
to all intents and purposes it is literally ‘buried in the soil), why pay 30 crores ?
I am afraid if he sucoeeds in his scheme of loans to be floated next year, the result
will be that in the coming year 1048-47 the order of interest will be six times what it
was in 1940-41—it will be more nearly 36 orores than 30 crores which we have:
budgeted for.

Another point is that money left in the hands of the Government of India is a -
temptation for increasing the Defenoce expenses charged to India. Last year our
Honourable colleague Sir Gopalaswami Ayyangar had severely attacked the closing
balance. But perhaps it may not console him, but it may oonsole the Finance De-
g&runent to find that the closing balance is much lowsr than was projected in the

udget statement. And that is the use to which the Government, may put all the
money they collect from the people —to inorease the burden, double burden, interest
charges and the increased Defence oharges. :

Sir, I would like the Government to reconsider the policy of war risk insuranoce.
This is a burden which is thrown on the . It is he whoin the last resort
pays. Why cerry on this ! Are there any war risks left exoept in isolated areas in
the East and in the Eastern Provinces { If you remove this war risk insurance at
least from textiles, you will be doing an enormous service to'the general consumers.

I also, Sir, have some objection to the utilisation of those funds for the purpose
of payment of compensation for the Bombay fire, not because I do not whoﬁhurb-
edly support the payment of compensation to the sufferers, but because of the fact
that His Ejeaty's Government has the bad habit thdt when you once pay for a thing
it is very difficult to get it out of H. M. G. I would remind him of the faflures which
the Finance Department had in getting anything from the Government on account
of lend-lease, reciprocal aid, air ds and air fields built for purposes other~
than the defence of India. The Finance Member had stated the ibility that ipm
of the costs will be shared by H. M. G. in his Budget statement og 1943-44, but facts
proved otherwise. . The new system of ceiling was imposed and averything was
certified to be necessary for the defence of India—the defence of India is defenoe of
our slavery. It is not the concern of England, but India that we should be paying
ourselves to be slaves in our own country. This is what we are being made to pay for.
It is not the imperial concern. It is the concern of nobody but India that we
should remain slaves, the willing slaves, who are born slaves, who are living as slaves
and who are foredcomed to die as slaves. .

There is another item, Sir, which seems to have outlived its utility. I refer,
Sir, to the Civil Pioneer Force. In no part of the country is there any need for this
Force. 'A. R. P. defence measures have been abolished. We find that this Civil
Pioneer Force is serving no useful purpose. They have no work to do. They
simply go from place to place and they ' are meant just to appear to be
useful, although actually they serve no useful purpose. It is .ﬁﬁ when not
only the Civil Pioneer Force but the other activities of the Govern-
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ment of India should be liquidated. Reversion, or I should say disposal or dis-
persal of the personnel of the Nefence forces and the defence requirements should
be ‘thought seriously and you are always deferring the day when you will do it.
Don’t forget thé fact that your expenditure does not cover your liability. -Your
Habilities are always greater than the demands made by you at the close .of the
year. Even if the war were to terminate today you will take at least six months to
know your liabilities,

Tae HoxourasLE THE PRESIDENT : Please bring your remarks to a close.

Tae HoNourasLe Mr. HOSSAIN IMAM : I have only one question to ask, -
8ir. I cannot find where the Honourable Member has tucked away the price of
railway engines and other goods which were received under lénd-lease for which
recoveries were made from departments of the Government.

AKX JOoROURABLE MEMBER : It may befound in the Explanatory Memorandam.

TrE HoNoURABLE MR. HOSSAIN IMAM : It is not stated in so many words
either in the Explanatory Memorandum or anywhere that I have been looking at.

- Tar HonouraBLE THE PRESIDENT : You can refer to this in your speech
on tfeFinance Bill. N

' Tuz HoNouraBLe Mz. HOSSAIN IMAM : I would like Honourable Members
-oh this side of the House to look at the figures of our expenditure on the purchase
of wheat. Rs. 18 croree has been spent in this current year and 21 crores is expected
to be spent in the coming year on purchases from sterling areas. Is it good, is it ad-
visable to purchase wheat from outside when India can produce but is not produc
ing merely because of the fact that Government will not render help. Manures
are bought, Sir, and sold at a profit. Quinine substitutes are actually selling, Sir,at a
black market rate. You will find that quinine substitutes are being sold at a
profit}by Government. Similarly inregard to manutes, no help is given. This
18 crores which has been spent in England on the purchase of wheat could very
easily have been retained in India but has not been retained.

- Bir, the Budget presented shows how littl® regard there has been for India and
its peoples and how much solicitude for the British interests..

Tae HoNovurasLk S8ie CYRIL®JONES : May I intervene for a moment just
now instead of mentioning this matter in my reply ¢ About the ocost of railway
equipment received on lend-lease and supplied to the Railways, I would invite the
attention of the last speaker to page 8 of the printed Budget Speech—the second
haff o&he first sub-paragraph after the printed statement of tevdsed estimates of
Defence expenditure for the year 1944-45.

TrE HoNouraBLE Me. HOSSAIN IMAM : I was referring to the Explana-
tory Memorandum because that is my Bible !

Tre HonourasLe Sz DEVID DEVADQSS (Nominated Non.Official): I
congratulate the Honourale 8ir Cyril Jones on the clear and informing speech with
which he introduced the Budget. We are all thankful to the Honourable the Finance

* Member for not increasing the already heavy burden of taxation to any appreciable
extents The increase in.tobacco duty will fall mainly on those who could afford
to pay it and if it will be a means of stopping the pernicious and dirty habit of smok-. -
ing by ordinary people and young students I shall be only too glad. .,

Leaving matters of high finance to Pandits like my Honourable friend Mr. Hossain
Imam and Raja Motilal 1gvill confine myself to a few points. The first is war expendi-
ture. This has swollen to alarming pfoportions. The cost of repel.ling the Japanese in-
vasion of India has to be borne by us but India is made the basis of operations in the
East for recovery of Burma, Malaya and other British posseesions from the Japanese
and it ia but just and proper that the cost of all such operations together with the
oost of keepiflg the Foroes in India should be borne by H. M. G. and the Govern-
ments of Burma and Malaya. The war in the East will be a long one and Col. Knox

" predioted four years ago that the war will last till 1948 and there does not seem to be
much chanoe of its being over sooner. Even after Japan is defeated the mopping

. up of operations will take a long time. The Briti#h people who are ten thousand
miles away from Japan are still under the delusion that the Japanese being an
Asiatic nation oould be easily swept away. The Americans have a better appreciation

-



226 COUNCIL OF BTATB [7rr Man. 1945
-[8ir David Devadoss. y "
of the fighting .&ﬂnhhee of the Japanese. President Roosevelt only the other day
said that it is still & tongh and long road to Tokyo. The Japanese are not only re-
sourceful fighters but they are also fanatic‘and will fight to the last man. . How
long is India going to be the base of operations and how long are we going to bear
the enormous cost of keeping and provisioning the army here } If this pelioy is not-
changed soon India will begome a pauper country and will not be able to import.
goods from the United Kingdom to any appreciable extent. Let me say ‘ Don’t
kill the goose that lays the golden egg.” -

Seoondly, Sir, with regard to broadcasting. Under this head the expenditure,
is mounting up. Apart from the war propaganda i} is not doing much good to the
common people. I anr speaking of what is being done in Madras. - Most of the itegps
of the programme during day and night are music and singing which are appreciated.
and enjoyed by the well to do people. The war news does not take up much time.
The villager and the man in the street hardly get any benefit from the radig, Can-
not the radio be the means of conveying instruction in rural economy, sanitation, the
welfare of cattle, the preservation of the farmyard, manure and other matters whioch
are essential for the well-being of the farmers and cultivators  Ther® are one hun-
dred and one things which & villager and cultivator ought to know. Does the radio
fulfil these functjons ? No. Now and then in the afternoon a half humorous and
half serious conversation is broadoast and that too at a time when the villager is at
work. Such talks on rural economy require preparation and study and men qualified
to give advice on such subjects should be asked to write short essays and they should
be broadcast. The broadcastjng staff want to have an easy time and the services of
musicians and singers are availed of to fill up the programme. In Madras you are
creating a class of profeesional musicians and singers who will always look to the radio
for their maintenance. I strongly object to the radio being used mainly for the
enjoyment of the well to do le without payiny regard to the improvement and
education of the peasants and rdral classes. The expenses under this head ought to
be cut drastically. . .

Sir, with 4o planning and development, I want the proposed schemes to
be spread over all the provinoes and not confined to the favoured provinoes like the
- United Provinves and the Punjab. Due regard will have to be paid to the sources
of power, the availability of raw materials, labopr and the like, Madras gets a
. stepmotherly treatment in this matter. No doubt it is a far cry from Madras to
Delbi and Simla. In future the Madras Presidency should have factories and other
facilities for the manufacture of goods. The Madras Presidency should have a fair

share of the new schemes which the Government of India is proposing to introduce.

In paragraph 29 ef his speech the Finance Member said :— ]

“ The main difficulty that still confronts us in the monetary fleld is that arising from the
unfamiliarity of the rural classes with the various forms 4f investment in Government securities.”

-The officers high up in the Centre do not understand the customs and habits of
the people and the difficulty of preserving paper secugjgies for years. That is why the
loans are not popular with the commen people. Paper is gaily spoilt by damp and
rain ; it is eaten up by white-ants ; and rural houses arg built of mud with thatched
roofs, and fires are not uncommon. And that was why I suggested token coins last *
year, but my Honourable friénd the Finance Secretary asked how interest wag to be

. calculated. Is it a difficult matter ¥ 'When money is paid, cannot interest be cal-
culated up to the time payment is made ? You can calculate-interest by the year—
8o much for the year, leaving out months and days. Metal can be kept anywhere,
mm and pans, or buried in the earth. Villagers do not have ironsafes with chubb

. In this connection, I must say that there is a greft deal of compulsion on
villagers to subacribe to the loans. Each Tahsildar is made responsible for collecting
s0 much, and the revenue lower officials make it their concern to collect as much as
possible, otherwise they would incur the displeasure of their superiors. The so-
called peaceful persuasion is a euphemism for threat and intimidationggnd I want
the Government to stop this soon.

Finally, 8Sir, as & rule I do not like to talk about communal claims. Last year
I was briefed to speak about the Central Government consistently ignoring the clajms
of Indian Christians to appointments here. Now I am constrained to refer to the
treatment by the Government of Madras of the claims of Indian Christians to high




gudicial appointments. During the last few years there have been several vacancies
in the High Court. Though there are several men qualified by extensive pradtioe at
the Bar, high legal attainments and sterling character, their claims have besn over-
1ooked. %it-e recently a barrister from Burma was appointed to the High Court.
My Honourable friend Mr. Conran-Smith will get up and say it is & provincial matter
and the Ceatral Government has nothing to do with it. To the best of my information
the Madras Government did not recommend his name. He was an evacuee from
Burma and was given some job by the Central Government, and now he is pitchforked
into the Madras High Court. By this kind of act you are making a loyal community
discontented and sullen. It is the old, old story of the prodigal son having the
fatted ocalf killed for him. The post of Advocate General will shortly become vacant
in Madras, as the present holder has been taised to the High Court. I should not be
surprised if & runaway from Burmi, Malaya or som> other British possession
is appointed to the post. India is a convenient E;inm ing ground for all unwanted
rsons, and Madras specially so, a® the people o M.ndpras are law-abiding and loyal.
ou dare not do such a thing to Caloutta or Bombay.
Tar HorxouerasLe Sie SOBHA SINGH (Nominated Non-Official) : Sir, this is

a war budget, and I hope Honourable Members will look at it in that light. We
are still in the wood. But there is a silver lining to the cloud. The Honourable Sir
Jeremy Raisman, brilliant as he is, deserves the thanks of the country for the way in
which he has piloted the finances of India through a difficulistime. He has not only
improved the Indian finances, but a lot of India’s debt has been wiped out. All
external obligations have been extinguished, and they have been replaced by large
assets to the credit of the country. But there are still problems of great difficulty
and intricacy, and I hope that although he will not be present in the country as its

Finance Member, he will always remémber India whom he has served so loyally and
help her whenever help is needed.

There are a few items in the budget which I would particularly like to mention
and o which I would like to draw the attention of the Honourable the Finance
Beeretary. He has struck a very depressing note in his speech regarding post-wa

lans. I hope the Honourable Member in charge of post-war planning, Sir Ardeshir
5&1&1, is wide awake to those schemes and that they will not remain only on paper
I hope that he will look ahead and see that proper finances are provided so that as
800n as the war is over the plans can be put into action. I would suiggest to him that
he should seriously consider with the Finanoe Department the question of nationaliza-
tion of life insurance business and of the coaMindustry in the first instance. If we are
reslly to make any progress with post-war schemes, we must look ahead and see that
adequate finance is provided for them. : ~

TaE HoNOURABLE Mr. HOSSAIN IMAM : Include banking.

Tug HoNoUBABLE S SOBHA SINGH : Start first with life insurance and
Another important point that I would like to bring to the notice of the Finanoe
Member is that we are wasting a lot of money on propaganda—foreign propaganda
and propaganda in the country. I request the Government of India to ban some of
the anti-Indian books that are being published and distributed in India. They are
doing no good to the country ; on the other hand, they are harming the interests of
Great Britain and India. I should class them along with some of the books which
are a drain inspector’s report. They should be banned immediately. -

Another important point. I am sorry His Excellency the Commander-in-Chief
i8 not present. I have some very serious misgivings about the air accidents that have
taken place in the country. India has lost some of her very brilliant men in the
] of Wing Commanders Majumdar and Pratipal Singh and many young Indian
Eying Officers who died in air accidents in the country. We are proud of them. India
will always remain proud of them. But serious enquiry is required into the
question whether the planes given to them were of a defective type or whether the

service was not efficient. We should not keep quiet when an accident
happens and I hope the War Department will take serious notice because these
aocidents are damping the recruitment to the Indian Air Force. I am sorry to say
20, but I am saying it with great feeling. :
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Another thing is this. A lot is talked about the presperity in the villages.
I want to know where the prosperity has ccme from. The villages are as kuicha as
before and the people are as poor. Their cost of living has gone up although they
get a little better LEﬁm for their produce. But it is all of a short stay. T hope Gov-
ernment will see that they are not let down after the war and the price of the produce:
is kept up to a certain level so that the cost of production will pay to the cultivator
to stick to his fields.

. Lastly, Sir, I have got a communal grouse. Sikhs are not represented in the

. Government of India, either here or in the different Departments. Particularly, in

the new recruitments in the Customs Department, there is not a Sikh being taken

although there have been nominatjons. This Department belengs to the Finance
Secretary and I hope he will see that the minorit{® interests are not overlooked.

TrE HoxoURABLE THE PRESIDENT : 1 think this will be a convenient time to
adjourn the House and I adjourn the House till 2.30 P.M. I propose to call upon the
Honourable Sir Cyril Jones to give his reply at about a quarter past four, because I
have to adjourn the House before 5 O’Clock to .suit the cenvenience of Members of

the Executive Counoil. - -
" The Council then aljourned for Lunch till Half Past Two of the-Clock.

-

"The Council re-assembled after Lunch at Half Past Two of the Clock, the
Honourable the President in the Chair. _ T
Tre HoxourasrLE MRr. V. V. KALIKAR (Central Provinces : General): 8ir,
the budget proposals that have been placed before the country by the Honourable
the Finance Mcmber a1e regarded in some quarters as the pro 8 of a War Lord.
I er to call those proposals as submitted to the country by a subordinate branch:
of His Majesty’s Government at the dictation of His Majesty’s Government. I am
not in-a position to congratulate the Finagoe Member over the budget that he has
to us. But personally I would like to congratulate him on one point, and
that is the bold stand he took at the Bretton Woods €onferénce. I say that the
Budget proposals ‘are practically dictated by His Majesty’s Governmédnt, because
if we loxt:;t the staggering increase in the Defence expenditure, we find that the
Defence expenditure that has mounted up during these last 4 years is not only for
India’s Defence but people can rightly say that the cost of reconquest of Burma is
being saddled on India. You say that the Defence expenditure is governed by the
financial settlement. The point that I want to make is who en into this finan- .
cial settlement. Were the parties on equal terms when they entered into this
firancial settlement ! One party was His Majesty’s Government, a Government
responsible for the country. Another party which entered into this negofiation and’
brought about this financial settlement was a.subordinate branch of His Majesty’s
Government. Now, Sir, those dictates have been carried into effect by the Govern-
ment of India. I am not here to blame personally the Honourable the Finance
Member or shis Member or that Member of the Executive Council ; but I certainly
say, and I have a right to say, that this system which is responsible for producing this
sort of budget is not at all in the interests of India, which has completely broken the-
economy of India and that it is not the creation of this Government, but the creation
of His Majesty’s Government. In these two years, we are going to incur about 879
crores of rupees over the Defence expenditure. The Indian tax-payer who pays your
the money is entitled t6 know how you spend that money, how you follow the policy,
whether you follow a particular policy which is in the interest of India, whether you
dre ing that money for the defence of India or for the defence not of India but
for defence of other countries like U. 8. A. and U. K. Bir, complaints have
been made various times that the defence expenditure should be scrutinised by the-
Central Legislature and we have before us the report of the Public Aoccounts Com-
mittee of 1942-43 that there was a lot of wasteful expenditure. Still I am surprised:
to find that this Government bave not set up any machinery to stop this waste of
public money and to satisfy the public of India that the expenditute that is incurred
_on defence matters is really in the interests of India, is really meant for the defence
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of India. You ought to have stated in your memorandum as to how much moneY
‘you have spent for recruiting Indian forces and for keeping them reserve here and
how much amount you have spent for stationing British and American forces in India-
Why should you feel shy of making these facts known to the public ? If the public
think that this defence expenditure is not in the interests of India, it is not for the-
defefice of India but it is practically a sort of subsidy to the British Government
under the pretext of war measures, I thipk you cavnot challenge the correctness of
the statement. If you lay your cards on the table and if you take the Indian tax-
payer into your confidence then and then only the Indiap tax-payer can reconcile
himself to the position that he has to ¢y more and he has to suffer the strain that
bas been brought about by the war. You try to compare the policy that has been
followed in Britain and in India but in Britain they took into consideration first the
essential necessities of the citizen, for instance, food, clothing, coal and other neces-
sities of life. You waited and waited long till the Bengal famine and then you began
‘to adopt half-hearted measures to improve the situation caused by want of food in
this country. You say, Sir, that on account of war people must suffer and”
they must bear the strain. The people of India will be ready to suffer provided you. ~
convince them that it is.in their interest that you are laying down a particular policy.
What we ree here from the Budget proposals is that India is being taxed and taxed”
heavily not for repelling the attack of Japs but for Imperial war purposes.

Sir, I am very sorry to remark that the Budget as framed by the Honourable-
the Finance Member is not in the interest of India at all. I can understand the.
position and that is that he is a very sincere and honest gentleman but hgsbas been.
forced to frame these Budget proposals because he has been dictated to d¥ so. Sir,
much has been said gbout industries and I.think the industrialists can claim to speak.
authoritatively on the matter, whether the industries have flourished now during

- the war time #hd they are going to flourish after the war. I am referring only to-
one point that strikes me as a layman and that is these two concessions of 20 per cent.
initial depreciation allowance for the re-equipment of industry by purchasing new
plant and 10. per cent. about buildings. Whether with these two concessions the-
industries will really get an encouragement to flourish even after the war I leave that-
point to the industrialists to decide. It is for them to decide whether they will be -
satisfied by these conocessions, but thg point that I was making was the invidious .
distinction between two ooncerns: one is the private industry, the.other the
railway industry. I am specifically referring to that point because for the railways .
you have admitted the principle that the capital expenditure to be incurred for pur-
chasing locomotives, wagons and all those things has to be debited to the railway,

. revenue. If you have admitted that point—you have admitted that principle so -
far as the railwgys are concerned—why should not the private industries be given
the same concession ! - I do not want to fight on the issue whether 20 per cent. is-
necessary or 25 per cent. or 50 per cent. is necessary—that has to be decided by the -
industrialists themselves—but this distinction, this invidiou® distinction must go.

- I know that when the Government think that they should follow a particular policy-
they follow that policy and argue their case strongly but when the Government: _
wants to go against that policy they also put plausible arguments to support that:
policy. 8ir; we know that in India during the war time the sufferings of the people, .
whether poor, rich or middle classes, have been so extreme that if there had been &
Government responsible to the people of India, responsible to the Legislature of India, .
they would have found out ways and means of relieving those sufferings, but, Sir,
here the Government, powerless as it is and carrying on the dictates of Whitehall,
has to frame certain proposals, and we have to aceept them because we have not got.
the power to make any changes in their proposals. The war finance policy of the-
Government of India has been described in a very humorous way by a writer, and I

j ust claim the indulgence of the House to read what he says about the war finance-
policy regarding our resources. He says :— .

4 The policy in regard to our resources has been * Beg, borrow or tax ; first inte - all to -
war effort and use them up for the purposes of the Allies irrespective of the faot wi we need
them or not ; relax a little when the camel, on the last straw nearing it, shows signs that ite back :

ia ; and then in the name of definite settlements whose pri 'phoro;lﬂvirtuei-eh-ﬁ-
xtﬁ'd i pmmubtingthobhxdmaoutomtjw w the breaking-

-
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Every word of this is correct. Takeé the lease-lend operations. We have
supplied materials from India at control rates. Have the Government satisfied
themselves or have they tried to satisfy the country that the goods that we get from
America have been also purchased at gentrolled rates ¢ Sir, there may be a few
concessions here and there about earned income and unearned income. There may
be a few concessions here to the industry but taking into consideration the situation

-that exists in India today I find, Sir, that the Budget proposals are not framed in the
interests of India and therefore, Sir, the Hohourable Finanoe-Member should not
expect any congratulations from this part of the House.

4
Tae HoNoURABLE STk GOPALASWAMI AYYANGAR (Madras : Non-Muham-
madan) : Mr. President, with much of what the Honourable the Finance Secretary
said by way of a tribute to the Honourable the Finance Member I wish heartily to
.associate myself. He has during six years of exceptional difficulty husbanded the
governmental resources of this country and has on the whole kept us above water.
All the same, Sir, the Budget is that of a very tired out, weary public servant who,
having husbanded the Government finances for six years of war without stumbling
into any major pitfall, is on the eve of his departure contert to hand over to his
sucoessor something which has stood the strains and stresses of a global conflict
.and has not been incapacitated for standing what remains of such strains and stresses
-during the remaining period during which this war might be carried on. It has’
been doubted in several quarters if credit should be given to Sir Jeremy Raisman for
preparing the country for a satisfactory transition from war to peace economy or for
-equippingit with the resources necessary for the big strides in industrial develop-
ment which the country must take as soon as hostilities have ceased. There are
bound to be differences of opinion on this ; affd I for one think, Sir,&hat if he has fallen
short of expectations in regard to these moreé vital issues, he is noj altogether to
blame. He has had to function under a system of (Government which we all hope
will be superseded by a system which will be more !wcﬁtable to the people of the
-country on the cessation of hostilities. Indian economy then must enter a new phase
which will involve radical departures in many directions—almost revolutionary de-
partures—from the present system. The reordering of our economy must be taken
in hand primarily by ourselves, and from the point of view of many of us it has
_perhaps not been unwelcome that a Finance Member functioning under an expiring
.system of government and an economic set-up which is bound to undergo revolu-
tionary alterations did not attempt any major changes in financial policy and action
-during his tenure of office but contented himself with running the machinery
-entrusted to him without breakdown during a period of unusual difficulty. _

~ Itis, however, not just to withhold from him appreciation for m‘h achievements
-a8 stand to his credit within the limited sphere in which he could operate. He has
ut up, I think, brave fighte for India on many matters. With all its defects the
inancial Settlement e regards allocation of military expenditure is an achievement
which a man in his position ought to be given credit for. Certainly it should have
‘been his endeavour also to take the public and the Legislature into his confidence,
but in the very nature of things, he has to put up the fight in secret, and if he has
not been able publicly to lean on the support of the representatives of the people
for such fight as he has put up and for carrying that fight to a more satisfactory
finish, he is not 80 much to blame as the system under which he has had to work.
He, I believe, has also put up other fights and, among others, we should place in the
-forefront his resistance to attempts which must have been made—I am only guessing,
‘but I think it is an approximately accurate gucss—he must have resisted, and he
has resisted successfully so far, attempts to extend anything like the lend-lease
-8ystem as regards the transactions between Great Britain and India. The mounting
up of sterling balances has raised in the minds of many people doubts as to whether
these balances will be paid to India in due course, People have been apprehensive
-8 to whether when the war is over Great Britain may not point the finger te us and
-88y : “* You have had lend-lease arrangements with America ; you have had lend-
dease arrangements with Canada ; and yet with ard to arrangements between
‘Great Brithin and India there has been nothing of that kind, and you are agking us
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to pay in hard cash every pound of the credit which you have mounted against us
in Great Britain . If that kind of propaganda has not succeeded so far, I think a
great deal of the credit should go to Sir Jeremy Raisman. o .
I have advisedly said that the Finance Member h&s husbanded successfully our
overnmental finances. In the larger field of public finance his achievements perhaps
*g:ave not been equally satisfactory. He has no doubt fought inflation, particularly
during the last two years ; but he discovered inflation rather late in his career, The
controls over supply, distribution and prices have not yielded the results which they
"should have been expected to yield. And with regard to that part of the inflation
:&ich is the direct result of a flooding of the couptry with fresh currency I have on
er occasions drawn the attention of the House to facts and stated that in my
opinion the methods which the Government of India hawve pursued in this matter
have left very much to be desired ; I do not wish to elaborate that point on this
-occasion, -

Turning, Sir, to the Budget, I propose to confine myself only to two or three
points, and those of a financial character. I will take up first the question of the
-deficit in the revenue account. It hag been a source of some satisfaction to me that
at long last the Honourable the Finance Member bas committed himself to the state-
ment :— .

“ T Fave on a careful survey come to the ¢onclusion that no really significant igpprovement
<could be effocted by any practicable major change in the sphere of Central taxation !’ .

" That appagently has led him also to commit himself to another statement on
‘which I placed some insistence during my spe¢ch on a similar occasion last year. He
8aYys :— - T .

* On the absumption that the whole of this gap (i.e., dgetary be filled

‘borrowing, the pattapt:u and proportion of our ng‘»pti.l(:lo Btuh;g:r would sg:rg, mht:lhnga __OOII:I{
parison with that of any belligerent country™’. . .
1 refer to these two statements of his just to make the point that, in the present
state of .governmental finance in this country, it is correct always
to throw more of the burden of war expenditure on borrowed funds
than on taxation. _- - [ )

Now, examining the figures of this deficit, it seems to me that the deficits have
been substantially exaggerated. I use that term advisedly because I propose to
place before the House certain facts and figures which would substantiate this des-
oripﬁon of mine. The deficits that have been estimated are in the current year
156- 76 crores and in the coming year 155:28 crores. The reason why I say these are
exaggerated figures is that certain items of receipts which ought tohave been credited
to the revenue account have not been gdited thergto but appear on the other side,
that is, the ways and means side of the Budget. I do not say that they have not been
accounted for. But the manner in which these receipte have been given credit for
have worsened the appearance of the revenue side of the Budget. I would refer,
8ir, to two instances which I consider are glaring. The first relates to railway
rolling stock, i.e., locomotives and wagons, whose cost was estimated for 1944-45
in the Railway Budget at 30 crores and for 1945-46 at 20 crores. Now, when speak-
ing on the Railway Budget, I tried to make the point that this unorthodox way of
debiting to current revenues what ought to have been debited to capital was inde-
fensible and I expressed my surprise that the Finance Départment should have agreed
to such a course. No doubt, the Standing Finance Committee for Railways approv-
ed of it. - But I have not been able to find anything which shows that this adjust-
ment was placed before the Standing General Finance Committee and whether its
approval was obtained to this procedure. But, whatever that may be, Sir, I stick
to the position that the debit of this huge sum of 50 crores to working expenses was
indefensible and I say so.in spite of representatives of business interests in this
House and outside demanding that the same principle should be applied to their
accounts, namely, that whenever they have got to finance replacements of that char-
acter, the amount should be debited to working expenses and not taken to capital.

It is perhaps a tenable position that the fact that Government have not yet
expressed themselves in favour of extending to private industry-the application of
the principle which they have applied to the railway industry which they: own
themselves is perhaps an indication that they are not sure as to the correctness of
"what they allowed the Railways todo. ~We have finished with the Railway Budget.

3 Pt
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[ S8ir Gopalaswami Ayyangar. | .

We are now on the General Budget and I take it that these 50 crores have beem
debited to working expenses under Railways. My friend the Honourable Mr.
Hossain Imam asked a question. ' He found difficulty—I experienced the same-
difficulty—as to where these amounts were tucked away. I think the Honourable
the Finance Secretary referred to & statement on page 8 of the Honourable the
Finange Member’s speech which says :— '

* The increase of Ra. 118 684 ororee in item (8) (i.e., India’s war measures) ia due to the major
developments just mentioned and to an under-estimate of the cost of air services in Igdia. ’J.!ht
total increase has been counter-balanced to a ocertain extent by an increase in the amount of re-
oeipts on account of lend-leabe storee supplied to Provincial Governments,” Railways, Posts
and Telegraphs Department and other paying indentore’’.

That is alright. The counter-balancing may be there. But what I wish to be satia--
fied about is whether this counter-balancing is taken credit for because it is to be
found somewhere in the accounts or because it has been taken credit for in the .re-
venue portion of the account. I have been unable to tface any credit on the re-
venue side. The total railway revenue (net) is given in the general abstract of the-
Budget, and expenditure along with interest charges deducted from it.- But I cannot
see that thg revenue account has been credited with what has been debited to
working expenses under Railways and what the General Revenues have benefited
by because goods have been obtained on lend-lease arrangements and ao payments
have been made to the United States. I have beén told, Sir, that these amounts are
included ip the head ‘‘ SusPense Accounts’ on the ways and means side of the
Budget. If I am wrong, the Honourable the Finanoce Secretary will correct me.
The point I wish to make is this. This kind of adjustment of amounts which General
Revenues benefit by from commercial departments in lend-lease cases, especially
when Government have undertaken the giving of reciprocal aid which amounts to
-several crores in the Army Budget—these amounts should be- strictly credited to
. revenue and not puyl under a suspense head on the ways and means side of the
- Budget. Ifthat is done,®ir, the deficit in the current year should be reduced by
about 30 crores and the deficit for next year will get reduced by 20 crores. That is
one instance, Sir, of what I call wrong accounting of monies which has presented a
worse appearance 80 far as the revenue side is concerned.

The other thing I wish to refer to is the cdllections that have been made under
Income-tax under the new section 18A of the Income-tax Act, under the pay-as-
you-earn doctrine. Now, Sir, the collections under that section are tax collections.
I can see no difference in principle between ghe collections made under section 18A
and the collections made under section 18. In the one case it is tax on salaries and
interest on securities deducted at the source ; the persons who pay the amounts
have to make the deductions. In the other case, the income is estimated by the
assessee and he pays the tax in four equal instalments in the year. I find that the
¢ollections under this tax during the current year have also found their way into the
ways and means side of the Budget under Deposits. 60 crores have been taken oredit
for and disbursements of 6 lakhs have been shown therein. I suppose disbursements
really represent interest at 2 per cent. for six months on the 60 crores; and for next

ear there is a credit taken of 70 crorés and disbursements to the tune of 85 crores.

ow, the fact remains that in the current year assessees have had to pay double the
tax and I can see no justification why amounts which have been collected as tax
should go under a deposit head. No doubt adjustments will be made when regular
assessments are made. 7As adjustments are made in the case of taxes collected on
salaries, in the same way adjustments are made in the following year. I oonsider, Sir,
that this amount which has been taken to deposits should be really credited to reve-
nue. I can certainly support the argument that I have been adducing by referemoe
to the sections of the Income-tax Act itself, but I do not propose to do so on this
occasion. It i§ perhaps too late in the current year to disturb the accounts whiock
have been maintained, but I think the correct polioy should be that the whole of
this amount collected as advance payment in the current year should be written
back from deposits to revenue in thd budget year and from the budget year
onwards these advance payments should bd ited direct to revenue, In that
ocase the deficit for the budget year which would have been lessened by the correct
credit of the payment for engines and wagons of 20 crores will get further reduced
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by an amount which I estimate at somewhere about 50 crores. The neét deficit.
for the coming year will be only 80 to 90 crores against 156 which is the figure given
in the Budget. I do not wish to proceed further with this and elaborate the position.
Thavea good deal to say about the petty taxes whioh have been proposed. They
-are altogether unnecessary in the present state of governmental.finances in this
.country, Ido not object to the rectifications of existing taxation. I am referring to
the increases that have been attempted to be put on and I shall reserve my remarks
-on those points to the next occasion.

Tre HonourasLe Mr. THIRUMALA ROW (Madras : Non-Muhammadan) :
Mr. President, before proceeding with my remarks on the budget, permit me to make
.8 reference to a very sad event that has taken place the other day in the other house,
‘the sudden demise of my friend Mr. K. 8. Gupta who has actually died in harness
while discharging his duty towards the country. I.am sure yourself and this House
‘will be at one in expressing deep sympathy to tt}e bereaved family at the tragedy.

Now, 8ir, coming to the budget, it is & sickening phenomenon to go through this
‘hardy annual of a budget over which either this House or this country has got very
-scanty control. : '

« THE HONOURABLE g{n HOSSAIN IMAM : No control.

Tue HoxourasLe Mr._ THIRUMALA ROW: My friend says there is no<
"contro]. Out of 5176 crores, 304 or nearly 400 crores, is entirely out of the purview
of this House. Thanks, Sir, to the melancholy meanness of the previous Finance
Member, Sir James Grigg, éven the little opportunity which the Legislature has had
of discussing the Dafence budget by way of discussing a grant of 4 lakhs for civilian
-employees of the Defence DO})Mmbnt has been denied to them. That item too has
been lifted out of the oontrol of the Legislature and since then neither this House
nor the other House has had any opportunity of having a peep into the Defenoe
-expenditure of the Government of India. Sir, it is a strange irony that there.are 14
Executive Councillors of whom 4 ‘are Europeans and the Yest are Indians. Mr.
Amery from the house tops proclaimed that the whole of India is governed by most
representative and influential Indians in the Executive Council on behalf of India.
But here you see, Sir, out of 517 crores, these Indian Executive Councillors know
what is happening with regard to 123 orores, the rest of the 400 crores being managed
/by the four European Members, namely, the Commander-in-Chief, the Home Member,
the War Transport Member and the Finance Member. You see the tragedy of it.

We are not let into the secrets of the Executive Council, nor is the constitutional -
Pposition well known to the public, whether the whole of the Executive Council works
88 a homogeneous unit in dealing with this budget and whether they get an inkling
into all the items of the Defence expenditure that is being incurred by the Govern-
ment of India. We are merely dumb spectators of a game that is practised with
-shameless audacity for years together. You think you are physically strong and you
can carry on with all the arrogance which is increasing every day. .You want lakhs
-and lakhs of men for fighting the cause of imperialism. You want crores of rupees
to feed the mighty war machines and this country to back you up. But under the
name of the constitution you do not allow the representatives of the people who are
«elected on a broad franchiss either in this House or the other House to have a peep
into the expenditure of 400 crores of rupees. How long can you carryon? You have
involved this unfortunate country in this global war. The word ‘‘ we " is used
in every sentence of your propaganda, in the platform and everywhere. But what
- becomes of this word “ we ” of this fraternising, all-embracing ““ we ”” when you
consider the budget proposals. Where are we in this budget, Sir, I ask you. Our
duty‘is merely to pay and die ; yours is to expend and enjoy. - Am I exaggerating
-one word wheg I say this, Sir, that the Indian tax-payers and their representatives
have not got a say in this matter. ‘Have you ever tabulated how far our budget
discussions have had a salutary effect ort your minds and hearts, how far our criticisms
havo b3 grnuinsly taken into consideration and to what extent in lakhs and
orores of rupees our criticisms have been . given effect to ? Never. It has only
gecmr:d a i!u\.m:ly annual which is taken as a matter of formality and which need not

e cared for. -
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Then, Sir, as the self-appointed guardians of this country you have involved this:
oountry in war. You have taken the responsibility of the government of this
country. Have you behaved like responsible Governmenta.who belong to this group
of Allied Nations in conducting this war. With much of the preliminary remarks
which my friend Sir Gopalaswami Ayyangar made with regard to the husbanding of
the resources of this country most efficiently by the present Member I am’sorry I
oannot agree. Please judge by ordinary standards. What ia the misery that is
wrought by the management of the finanoes of this country during the last 3 or 4
years of this war ! Even without a shot being fired at this country, without a uni-
form, 40 lakhs of people lmve died in anticipation of tho operations of Eastern Asia
Command in-Bengal. Have you taken a caloulation of all the casualties and dead
put together  And who is reaponsible for Bangal's famine ! The authoritieq have
agreed that it is man-made famine. It is due to the mismanagement of economics
by the Government of India and nothing else. There is plenty of food in this
oountry, there-is plenty of transport in this country ; but there was no co-ordination
between Food and Transport, and therefore millions of people have died.for want of
food.
There is artificial inflation in this country, Sir. Tale, for instance, Enghnd.
You see from their rts from 1939 onwards that they have had a forecast of what
is going to happen. ey have planned their whole economy of food, prices, control
and distribution of food on that plan.” They have calculated the calory content of
the food or the dietary that is to be given to each member of society in their whole
nation and have planned acocordingly. You see from their own statistics that for an
ordinary worker you require 2,500 calories of food and aceordingly they have made
provision for a minimum supply of food to the extent of 2,500—3,000 calories per
‘head. In India the per capita number of calories of the food available is most
miserable. It is between 1,000 and 1,500. For a strong man the statisticians say
that you require at ledst 3,000 calories. England has planned all her food supply
and has brought every available space of land under control and cultivation. For
conserving the food available they have put effective controls over all the production.
They have introduced over-all control over fgod and .othei requirements and they
have maintiined a standard of efficiency in their industry because they have main-
tained a standard of efficiency in their food problem, Could not this Government
of India,which boasts to be a limb of that Government of His Imperial Majesty, have
“foreseen that much when they wanted to involve our country, and plan accordingly ?
There is no plan in this Government, there is no method, there is no foresight in this.
Government. Imay tell you, Sir, that the previous Viceroy of India deserves to be_
impeached before the bar of public opinion in England for having mismanaged the:
affairs of this country. He was not a statesman. He involved this country for de-
cades, if not centuries, to come in a state from which it cannot recever economically
as well as physjcally. -
Now, Sir, what have you done to see that thia war is the country’s war and that
the nation can sacrifice its beést for the sake of this war. You have put artificial
currency into ciroulation. You have printed notes to the tune of Rs, 1,000 orores
and even this figure is mounting every day. You have put money into the contractors™ -
ket, into the middlemen's pooket and the cost of foodstuffs has risen enormously.
you see the index of prices in England, it has not gone much above 170 or 190 per-
cent. ‘What is the index of pricesin India ¢ They have gone up to 300 per cent. and.
360 per cent. in certain cases because there is no possibility of control here. They -
have gone on merrily and now by putting into circulation a large amount of paper
money you have brought behind you a large number of middle class people who-
ham a vested interest in the continuation of the present regime, this Government
of India and this Empire. If you wee the works of thoughtful writers like Aldous.
Huxley on #he question of war, and also other writers, they have said that war is an.
‘industry which will be resorted to by dictators and autocratic Governments to-
- avoid depreesions in their country, but war has been oonverted into a genuine in--
dustry both in America, in Canada, in Australia and in England but not so in India.
War has converted this country into & dumping ground for all the industries of the
other countries. ) . ’
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Sir, you think that by creating this middle class people you have your foﬂbwm-
today g‘o

. u have flouted the best and most eminent people of this country. You
have locked them up in jail ; you have ill-treated them ; you have insulted them.
insignificance, but you cannot simply insult them or ignorethem for long. A man
like Mahatma Gandhi is acclaimed as the greatest man in the world today. He is

the embodiment of that supreme moral force of non-violence which pe has been

proclaiming all his life. -You have stifled him but you cannot ignore him for lorig.

If you had taken his willing hand of co-operation and .the co-operation of the-

people by giving independence to this country the position would have been
much different today. The finances would not have been so miserable and would

not have been in such a plight aa they are in today. (Gandhiji is the one man who has-

attained the status of the greatest without a regimented state. and Government.
" propaganda behind him.

Then, Sir, you have mismanaged the food problem. Only yesterday, while-

referring to the food situation in the Vizagapatam district, Mr. Gupta collapsed when:
saying that there was no food, there was no medicine, there werc no raiments, no-
‘doctors. Thoso were his last words. You go to the Vizagapatam district in the
‘Madras Presidency. I know the conditions prevailing there. People there are livi

ving
on kanjs and rice water. We are here very.complacently talking about hundreds of -

crores, of Budgets, Defence budgets, deficits and income-taxes and all that but what
have Government done to cater to the needs of the poor man, who is dying .on
account of famine ?

Now, with regard to the industrial situation. Have you helped the Indian
industry ? You prevented the motor industry from being started in this country.
‘You prevented the aircraft industry from coming into existence in this country.
Can you tell me with your hand on your heart that you have brought into existence-
one good heavy industry ?  Australia, Canada, all thest counfries have brought
heavy industries into existence and you are now going to make India the slave of the-
Dominions also. You are placing orders for railway wagons in Canada and other
Dominion countries. This is tle §« hievement, Sir, of the Financo Department or
"of the Government of India through the Finance Department. Now the Finance
Member wants to nationalize industry. Where is the industry, Sir ? You are im-
porting cloth also from England. I have seen recently in a paper that 600 million
yards of cloth is-being exported out of India. Is it not to create a market for the
English cloth ? The Manchester cloth has been driven out of this conuntry by the:
nationalist will and power-of the Congress during the last 20 years. The cloth imports

“in 1920 were 75 crores ; today they are hardly 7 crores, the rest to the tune of 68:
crores is produced in this country and consumed and spent in this country. Now,
even a commodity like cloth is also sought to be imported from abroad. So, what is-
the industry which you can nationalize, Sir ¢ Our friends, the Bombay planners:
want to nationalize land and Zamindaries. If between you both, you abolish capi-

They are world figures before whom any day Churchills and Roosevelts pale into--

’

talism and Zamindary system, we will work together and have a Sccialist Govern- ~

ment, where the poor man will have the Government in his hands, which will be in:
the best interests of the masses. This war has been fought for nothing if it is not
for the spread of this idea of the rule of the poor man all Qver the world,

. 8ir, I do not want to take up the time of the House. I think I am nearing my
allotted space of time. There is only one word more which I have to say. You have
- provided for a deficit of 155 erores ; you hayzfprovidod.for an expenditure of 500
crores. Why do you want to rob the poor man of his luxury, which is a little quantity
of tobaceo ¥ I cannot agree with the very puritanic sentiments expressed by Sir-
David Devadoss because while the rich and well-to-do can enjoy high class cigarettes:
the tobacoco chewing is a habit with the poor man. That is the only luxury in which.
he indulges. You have taxed the betel nuts. What is the fun about it ¢ Betel
nut is a thing that is being used by everybody and even the lowest class of people
can werk for hours with a little betel nut and tobacoo in their mouths.

‘Tax HoNourasLE THE PRESIDENT : Will you please conclude your indiot-
ment now ? - . - :



. :
236 - COUNCIL OF STATE |7Tn MAR..1045

RRT=E HoxourasLE MR. THIRUMALA ROW: Iamagainstthetax, Iwantto
protest against it. I want the Government not tc proreed with the fresh taxation
proposals. Government have put & tax on postal parcels. Nowadaysmost of the
«cloth is transported through postal parcels, and this tax on postal parcels will hamper
‘the aloth trade. I request the Government to consider the proposal whether you
-cannot put excise dufies on cosmetics and lipsticks that are being manufactured in
Tndia and customs duties on such articles which are imported. You need not be
:afraid of your wives and daughters and their friends. It will be a good source of
dncome. Msuggest that the richman should be taxed and not the poor man.

-

There are one or two pointe——

Tre HoNounasLE THE PRESIDENT : I cannot allow any new points to be
‘brought at this stage. The Honourable Member’s time is up.

TEE HoxouraBLE MR. THIRUMALA ROW : I request the Government to
-oonsider the desirability of increasing the number of radio’ stations in the Madras
-Presidency. Government rely on propaganda. Every Gpvernment must have an
:instrument of propaganda, and the radio is the most effective instrument for all
-Governments. In the Telugu distriots there is not a single radio station. There
-are 13 districts, and at one time it was proposed that a radio station should be started
-at Rajahmundry. They had made proposals, and they had ordered equipment also,
but they have suddenly stopped all activities in the direction. _I understand that
-the Government of India feel that for purposes of their own propaganda they require
-another station, and I urge upon the Finance Member to make some provision for
the starting of a radio station in Andhra Desa.

As regards the manufacture of fertilizers, the South must have one factory-
From the papers we see that they are going to start only one factory to serve the whole
-of India, and that it is going to be situated in Northern India. That is not sufficient
ifor & vast country with long distances, and I urge upon the Government that a
j&% faﬁwry, ocompletely manned and managed by Indians, should be started
dn the South. .

Tae HoNoUrABLE Satyep MOHAMED PADSHAH Saure Banapur (Madras
Muhammadan) : 8ir, before making my observations on the Budget, I should like
‘to associate myself with the expression which my Honourable friend Mr. Thirumala
Row gave to the sorrow we feel at the unhappy incident which took place recently
in the Legislative Assembly on the occasion of the debate on the General Budget.
“Though K. 8. Gupta is dead, the tragic circumstances in which the death took
place will always make him live in the memory of all, not only of the people from
‘the Provinoe from which he came, not only of liis compatriots, but also _in the me-
mory of all those Indians who will come after him to take upon” themselves

‘the duty of serving the people of the country.

Now, 8ir, as regards the Budget, even though I have my difference of opinion,
and a very strong difference of opinion, as regards some of the propodals which are
made in the Budget, I have no hesifation in sayiﬁg that the Honourable the Finance
Member and his able Secretary, our ¢olleague, the Honourable Sir Cyril Jones, have
really made an earnest attempt to make the burden which is laid upon this country
a8 less irksome as possible under the limitations in which they have to function. Even
.though the Finanoe Memb¥r has to find means for helping the military authorities to
defray their expenditure, he has got to do so without having any voice either in the
‘purpose for which or in the manner in which the money is spent. And from what
we hear in the country, we cannot help thinking that tuch of this expenditure is such
as could be avoided with some little care and economy. In this connection, I would
- like to say that I am at one with my Honourable friend Sir David Devados8in think-
ing that much of the expenditure which is being undertaken on acoount of Defence
arrangements here which are meant for the purpose of recapturing Burma, Malaya
and all those far-off places which are now under enemy octupation, will have to be
‘met by the victor, because we know that it is not for the purpose merely of defending
India but mainly for the purpose of reconquering the possesgions which thé British
Empire has lost, that India has been made the base of operations in the East, and

Al
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it is but Elu.nt and proper that the bulk of the expend.itu.ré in this direction should be
met by the Allied Powers. . ' -

ow, Bir, just & word about Broadcasting. I am at one with ny Honourable
friend Sir:David Devadoss that broadcasting.needs to be enlarged. As has been
suggested by Sir David, Broadcasting should be made to serve the purpose of
giving useful instruction in regard to many things which are very. essential. This
means that the expenditure on Broadcdsting will have to be increased and not de-
creased. This is where I differ from Sir David Devadoss. IfI understood him aright,
he was of the opinign that much of the money that is now spent on Broadcasting need
not be spent. But, as I have just observed, the matter is just the reverse : more
money will have to be spent on Broadoasting, because this is the-one means by which
we would be in a position to bring very useful knowledge to the villager of which he
is now in blissful ignoranoce, and which knowledge, if it is carried to him, will help
him in the avocation in which he is engaged. Broadcasting is-already doing some-
tlginlg;n this direotion but more needs to be done and for this more money is re-
qul.. = i
. In this connection I have got to make another observation, and that is regarding
the communique which was issued by the Government recently specifying the
language in which broadcasts will be made hereafter. The vernacular which was
decided upon by the Government represents a compromise between Hindi and Urdu.
But, Sir, I am sorry to say that this compromise was purchased at a very heavy price.
This compromise was arrived at between protagonists of Hindi and of Urdu after &
discussion with the Honourable Member for Broadcasting. But, as I have said, this
has been purcha-s:ﬂ at a very heavy cost and at great disadvantage to Urdu: . Ac-
cording to the compromise it looks as though a number of unfamiliar words suppos-
ed to be Hindi which were never in use before even among the Hindi speaking
_ people will be imported into the Urdu language. The language in which broadcasts
wore being made, even though it was supp: to be Urdu, was not really pure
Urdu.  But, however, it had this redeeming feature, that it was a la
commonly spoken and indeed read throyghout the country. But now it
looks as though it is going to deteriorate further.” Not only is there a risk of
Sanskrit and other unfa:lr[llii’a.r words being imported into the medium of broadcasting,
but also the very grammatical constrgction of words is likely to be changed, and
changed in a manner which will make t?xosc words not more familiar, but less familiar -
to the public,” and almost unintelligible.- As an instance, Sir, I would just state
the Hindi interpretation which is given to two very familiar terms, ‘‘ plaintiff ”* and
defendant. For ** plaintiff "’ the Hindi term which has just been coined is
“‘jhagadaloo’ and for “‘defendant” it is jhagadapailoo. It is extremely difficult even
to. pronounce these two words, much more to understand them. The Urdu language is
not peculiar to any nation or any class or community in this country. Urdu language
is the language ofthe country. The word “Urdu’’ connotes ‘‘ Bazaar'’, ‘‘ Bazaar '’
language means the language which is spoken in the market where people of all
castes and creeds get together from different parts of the country. Therefore, I
would carnestly ' request the Broadcasting Department -that they should not
‘be frightened by .any agitation which may be set up jn the country against
the Urdu language which is being spoken in the country. As- it is, pure Urdu .
has boén spoilt and if any further attempts are made to change it, it will be
altered out of all recognition amd it will become a language which will be not at all
intelligible to the majority of the people in this country. oo
Then, Sir, only recently I came to hear that there was a proposal, that- Govern-
‘ment were thinking of doing something in connection with the Jeep cars. Ir order
to clear the matter I sent-some questiens with the.request that the ordinary period =
of notice may be waived in order that some information might be disclosed which
will help us to make our observations regarding these. But, Sir, Government were
not pleased to grant that favour and I am, therefore, obliged to make my remarks
as I understand the position to be. T understand that Jeep cars which are now in
the country are goitig to be dismantled after the termination of hostilities. T would-
say that this would be sheer vandalism: Not only will this be an act of vandalism
“but it will be an act of sheer injustice to the people in the country. Governient
say, and take credit for this, that they are trying to do their best to encourage agri-
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culture and other industries in the cou:rt'ry But, Sir, the way in whish they have
been trying to help the industries in the eountry does’ not look as if they are
very keen about doing it. We find after all these years, and after all that the Gov-
ernment has claimed tq do in the interests-of agriculturists, that the lot of the agri-
culturists is hardly tolerable. If you really want to make your ““ Grow More Food "’
campaign successful, if you really want to encourage agriculture and industry in’
this country, you will have to provide facilities for them which are eommensurate

with their needs and one. of their 0ﬁrem‘.eat. needs is means of transport. Aswe know, '

8ir, the part of the country whioh is under ctltivation is frequently far away from
railways and there is no means of transport-except the bullock cart ; and we know how
impossible it is for the bullock cart to help the agriculturist in moving his produce
easily to the market. JEven in this respect Government have hardly discharged
their duty, all these years, to help the peasants to have a good pair of bullocks
exdept the presentation of two stud bulls by Lord Linlinthgow some years ago.
This is the "reason why I have referred to the rumour which 1 heard about the dis-
mantlitg of Jeep cars. The Jeep cars will be very helpful to the peasants if they are
‘made available to the publio on the termination of hostilities. They have got a good
clearance, they are such as. to be used on any rough and rugged track in the
country and it is sheer vandalism to make these cars useless and to deprive the
piiblio of the use of these cars.

- There is one word mare about one thing which I do not find mentioned-in the
.speech of the Honourable the Finance Member. Last ycar, Government were
pleased to give a grant towards meeting part of the cxpenses for fighting famine in
Bengal, but this year we do not sce any mention of it at all. 1t was due to the House
that the Honourable the Finance Member should have at least given his reasons for
depriving Bengal of this much needed relief. Iam of opinion that the Finance Member
should have done his best to somehow provide some sort of relief in this direction.
But even if it was not possible for him to do so, it was necessary that he should have
disclosed the reasons which have made it impossible for him to grant this relief: =
Now, Sir, just ocne word about the indirect taxation.-. I am at one with my
Honourable friend Mr. TMMMOW in voioigg my objection against increasing the
excise duty on tobacco. It is not merely the class of people who use the finer stuff
that are affeeted by this. Even the poor man in the street, the peasant, the villager,
to whom this tobacoo is the only luxury, will also be hit" hard by this. There are
reports in the newspapers, Sir, that the very next day after it was announced by

the Government that therc'would be this increased duty on tobacco, all cigarettes at-

once dmappeare& from the market, even the cheapest -stuff. Therefore, Sir, I am
of opinion that the Honourable the Finance Membér should have secn his way Lo
avoid this kind of hardship on the public.

Jpst one thing more and 1 have done. The ono feature which I very much
nppreciate in tho Budget is the attempt of the Honourable the Financo Member to
meet the huge defirit in the Budget by means of borrowing. I do not think there is
any apology needed for this, because, the conditions in tho country, the very circum-
stances in which we find ourselves, make it thoroughly clear that no further taxation
can be imposed upon the people. The taxable limjt has been reached and any
attempt to increase the taxation, evep in the least’ clegree would have gone to dofan.t
the very purpose for which it was meant.

On the whole; 8ir, I should like to conclude my remarks by saying that the
Honourable the Finance Member has had indeed a very onerous task all these years.
Whatever might be our differences with him as regards the means by which he has
tried to adjust the finances of the country, he has on the whole been able to make the
best of a bad bargain.

Tas HoxourasLe KUMAR NRIPENDRA NARAYAN SINHA (West Bengal
Non-Mubammadan) : Mr. President, 8ir, it is gratifying to firid that the last Budget
of my Honourable Friend, the Finance Member, is a quiet and poeaceful one, if, I
may say so. It makes no sensational proposals, and is couched in no extravagent
tone. , the grim spectre‘of the War continues to cast its sinister shadow across

. n -
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tho whole field of Tndian Finance ; but this must bo recognised as inevitable. I
should like to steor clear of the jugglery of figures, with which, quite naturally, the
speech of the Finance Member abounds. But T should like to make.one observation.
Gonerally speaking, the policy of borrowing to cover up the revenue deficit, seems to
be a sound one ; and 4his should bo resorted to, instead of throwing fresh burdens of
heavy taxation upon tho people, undor the abnormal circumstances of the present -
times. The proposals adumherated in the Finance Momber’s speech with regard to
tho duty on tobacco, and cigarettes, do not appear to be open to serious objection
and we ought to reconcile ourselves to the-same. The Finance Bill provides that .
there shall be an exemption of one tenth of earned income subject to & maximum of
Rs. two thousand. The change embodied in the Finance Bill will be duly considerdd
at the proper time, and it is no use attempting agy detailed disoussion at the preeent
moment. The change relating to the postal parcels is also a minor one, and does
not affect seriously the public at large. Tt is also intended to raise the surcharge on
telephone rentals from one third to one half, and that on trunk call fees from 2Q per
cent. to 40 per cent. This will affect mostly the business community ; but in view
of the fact that huge profits have been made and are being made by the members of
that community due to War, the little extra increase would be a mere flea-bite to
them. The surcharge on ordinary and express telegrams which will be increased
by one anna and two annas respectively, will affect a wider eircle of the genéral public,
and the commercial classes, and T wish this ocould have been avoided. A really
serious point in the Finance Member’s taxation proposals is the proposed Estgte
Duty Bill, popularly and grimly called the Death Duty, which he has threa to
introduoe later in this session. This is an impost which T should take the earli
opportunity of opposing, inspite of the bait thrown at that its proceeds will mostly
be utilised by the Provinoces as the first concrete step towards the building up of
- a planned and expanding financial system for post-war development and reconstrue-
tion. ' This grandiose objective can be achieved by other means also. Bnt it is too -
early for me now to enter into any detailed survey of the proposal. We must rest
our gouls in patience till the Finance Member lets his favourite cat out of the bag.
But there is one senterice in his speech full of grim significance, which I cannot help
_ reproducing below :— -
“ The projected estate duty on property other than. agrieultural property would be capable
* of restoring in due course the position as regards the aggregate contribution made by the indus-
trial, commercial and professional classes of the commumity as such. It has to be remembered,

however, that these form but a amsll proportion.of the total population of the country, and it
will be necessary to secure .& further contribution from the remainder®’.

8o the tale of woe willnot be complete with the enactment of the Death Duty
only, which will affect merely a fraction of the people. Further sources of revenue
must be tapped from those, who lie out-side'the ambit of the Death Duty. Agricul-
tural income-tax is also an objectionable form of taxation, and in the permanently-
settled areas, it constitutes an opon violation of the pledges solemnly conveyed at
the time of the Parmanent Settlement. ' -

Sir, T should like to offer one word of comment on that part of the speech of the
Honourable the Finance Member, in which he says that in the future the State may '
find it necessary. to nationalise certain industries—~especially those with large pod-
sibilities of expansion—in order that it may have at its disposal additional sources
of income for the sustinance of national well-being as a whole. ““ Nationalise *
and “ National ” are the expressions used by him. But the obvious comment is
that the state must be national, before the industries can be nationalized. This
maaifestly does not apply to the present political condition of,India. The existing
foreign Government must give place to a' National Government before our industries -

“can be taken in hand by the State. It would be a contradiction of terms if a foreign
Government like the present one, were to take over our indigenous key industries
and call it nationalisation of industries. ' :

Sir, the Honourable the Finance Member has referred to what he calls ¢ the Iim.
provement in the food situation *.

I wish I could share his optimism..~ Food is still scarce in Bengal and I
believe in many other Provinces irf India ; and immediate steps should continue to be
taken to provide an ndequate food supply to the Indian population at a - reasonelly .
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Cheap rate. The scheme of rationing leavas much to be desired, and the food releasod
By-the Military for Civill supply, is distinctly  inferior, both in quality and quantity..
.Largo stocks of atia, and other grains in Bengal, have been. allowed to daeteriorate,
* and rot, and have heon virtually thrown on tho scrap-heap, and not offered to the
+ Public in timo to save human life.  Who i responsihle for this callos buygling, and
. eruelheartlossnoss ? o .

Sir, I should now like to make a passing reforence to the supply of toxtilo goods,
I'mean cloth, to the people, which has been alluded to by the Honourable the Finance
. Member, in his speech. Here also the positionis hopeless; and T will refer
Honourable members to the reply of the Honourable Mr. H. Suhrawardy, Minister
_for Civil Supplies, in the Bengal Legislative Assembly, on the 22nd February last,
that, to quote his own words, ‘ .-
oo quots Sloten to Banent was vy ow. Ha bad visetously protested againss thas
supply. ta allotted to X » agai tha
andgjmxmtdmmwmeMWmhfzgambnd’ngindoed." '
Further on, he says :— . ) S .
““ The position taken up by the Central Government regarding allocation of cloth to Bengal
was indefensible.” . ) . .
) ' Sir, I am afraid the situation prevailing in Bengal, is; substantially the same in
most of the Provinces ; and immediate effective steps are needed to remedy .the
‘present state of things in the country. Sir, when the War is approaching towards a -
“successful termination, there onght to be an easing in the economic situation’of the
Country, as regards the two essentials of life, food and cloth ; but strangely enough,
the position seems to be tightening and deteriorating as time advances.

- Sir, what relief has the Budget given to the poor man, when he is being denied
oven food and c]ottling in his own country ? .

Sir, before I close, T should like to refer to the glorious tributes paid to the
bravery and exploits of the Indian troops in the different
theatres of war, in course of his reply by -His Excellency the Com-

mander-in-Chief, to a question put by my Honourable friend, Raja Yuveraj Dutta
. Singh, in this House on the opening day of the%ession and also by the Finanoe Member .

" in bis-Budget speech. It will add to their morale, the most. if the Indianisation of
India’s army, without any discrimination in their rank and file, specially the higher
ranks, in all its branches, eould have baen the normal state of things and non-Indians
employed only in exceptional cases. The position of trust and security should make
them more useful than what they are at present. Sir, the Indian may have an extra
dose of pigment in his skin, as compared to an European, or an American for the
matter of4hat but the scarlet fluid that flows in his veins is nonetheless the same, and
the essential characteristics of human nature is about the same all over. 8ir, in
the picture of the day, we 160k on one side, the atrocities, the unspeakable atrocities.
perpetuated by & Christian nation, Germany, on the jews, on the Poles, in Russia,
.and elsewhere in Europe almost all professing the same faith ; and on the other side,
160k at the apectacle where the Indian, the heathen Indian, cheerfully mingling his
blood, with that of Christian Englismen on the altar. of sacrifice in defence of
liberty, civilisation and justice which constitute the common heritage of mankind.
Look upon this picture and of that. It has got a lesson of its own irdicated by
“iteelf as the writipg on the wall, and he who runs mayread. .

. Sir, with one word of expression I will like to conclude my speech-~the benign
ex ion as conveyed te the world by His Imperial Majesty, The King Emperor, .
in his last Christmas message—‘ The defeat of Germahy and Japan is only the first
half of our task, the second is to creato a world of free men, untouched by tyrrany.’
The first part is coming to its successful end, and the second part is looming large on
the horizon. Let us think for the day when it comes to being and in this belief and .
with this aspiration, I resume my seat. - _ _

Brioapier THE Hoxoumanr® Sk HISSAMUDDIN Bauapur (Nominated
Non-Official) : Mr. President, T have listened with intcrest.to tho speeches from
various quarters in the House, this morning, on the Budget. After going

PR
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through the very comprehensive Budget Speech and propored taxations, I thought
there will not be mucﬁ room for criticism. It is.v popular Budget in the hroader.
sense that there is no fresh taxation on the poor—and that taxation scheme has met
with stch general approval—expressed or implied. 1 fecl justified in offering the
Hongpurable the Finance Member Sir Jeremy Raisman my cordial congratulations on
producing the sixth War Budget. 1 must say that the Honourable the Finance
Member is entitled to deserve our tributes for his faithful stewardship and in the -~
. final balance wheet, it must be admitted, that he has done very well.

The Honourable the Finance Membor has. explained how the gencral anti-
inflationary measures adopted during the current year had succeeded. The food
gituation had improved and notable progress had been made “ in our attempts to,
maintain prices generally on an even keel ”’.- The progressive total of public loans
sinoe the beginning of the war had reached the impressive total of 833 crores.

" The Honourable the Finance Member has placed before-us an encouraging pros-
Keot. of the future course of the war. As an old experienced soldier—I can con-
ently endorse the Hohourable Finance Member’s note. The tide of war has de-

" finitely turned in our favour. The wheel of fate has turned the full circle. The -
Germans are learning at last the dire meaning of total war. From bridgeheads
gorgss the Oder, the %ussum armies directly threaten the outskirts of Berlin. The
ehd of the European war is in sight. The vicortry in Europe will portend a
rapid concentration of British and United States forces against Japan whose
power of resistance is already crip (f;led and hopelessly weakened.

Our own Indian Army stands upique wmder the inspiring leadership. of our
talented Commander-in-Chief, General Sir Claude Aumchinleck, who is so popular.
It was a memorable ceremony to see in the Red Fort the other day, 5 of India’s
soldiers being decorated with the V. C. by His Excellency Field Marshal Lord
Wavell, the soldier Viceroy of India, who has devoted so much energy and tlme for

. the welfare of India in all directions.

Some of the Honourable Members have raised the point that while the J. apanese
have been driven away far off from India, why the Defence expenditure should go on
pilingup. Imay draw the attention of Honourable Members that until the time war
is on, and peace not achisved, the Army expenditure cannot be curtailed.- If the
Army is cut down, the enemy will know our weakness and we will I:c inviting them to
come back. So the Army must be thaintained till peace is established.

My Honourable friend Sir Sobha Singh made a reference about two officers
killed and was under the impression that defective planes were given'to them. T
think the duty of those officers was to see for themselvés before taking off whether
they were defective or not. It is really. very hard to beI‘leve or even think tha.t de-.

- fective planes could be given purposely.

Sir, I may draw the attention of Honoursble Members to the book * I ndm s’
peart in the Fifth Year of War”, which gives the number of Indians working i in the fac-
“tories and having technical training, which will be a national asset after.the war for .
post-war reconstruction schemes. .

Sir, I have received & lot of complaints from my own community that
they do not get their share of contracts in Government works. Sir, my commumty
has given-the largest number of men in the Army but when the question of con-'
tracte’ or benefit comes, it gdes to the easy-chair money.makers somehow. I
would request the Government to give due consideration to this matter.

Now, Sir; I will make a referénce to my own Frontier Province. ~ I need ha.rdlv
say that North West Erontier Province is the Gate keeper of India. _Its destinies
are in the hands of a wery capable and experienoed Gavernor, 8ir George Cunning-
ham, under whose able direction the defence of the Province is placed on avery
sound footing. These measures have inevitably caused'considerable extra expendi-
ture resulting in a deficit. I do hope that the Honourable the Finance Member will

‘raise the subvention for the N. W. F. P.to enable the Province to manage its
finances a.ncl implement further defence measures.

Sir, T support. . , _ .
Tur HoxoreaBLe Smr- CYRIL JONES (Finance Secretary): Sir, the dis-
cussion on this year's Budget, as usual, has ranged over- a very wide field, and I
personally have found it interesting in the extreme. [t ls always difficult,. hen so
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many poinfs are raised, some of principle, some of policy, some of politics, somé of
detail, to select those points which within the time permissible one can reply to.
For instance, T do not suppose that the Honourable Mr. Hossain Imam expects
me to enter on a dissertation on slatery -as applied to India, or that my Honourable
friond Mr. Thirunmlan Row wishes me to dilato on the political, moral and spiritual
characteristics of soul force., But I would like in the first place to express my ap-
preciation of the general reception whioh this House has aceorded to the Budget.
Of criticism of the Government's proposals there bas been a remarkable absence.
I would like to do what I can to refer to some of the pojnts which Honourable Mem-
bers have raised during the discussion, although it will be impossible for me to cover

them all. ' "

" Iam grateful to the Honourable Mr. Hossain Imam for mentioning the errors
and omi ssions which he has discovered in the Explanatory Memorandum. He
was not here when the Estimates were presented, and he did not have the oppor-
tunity of hearing what®1 then said about the way in which the Memoranduin has
been expanded and improved during the last six years to form a better background
to n study of the Budget and to assist Honourable Members in understanding the
annual acoounts. I would like to invite his attention to that portion of my speech,

. and to say that the dasire of the Government is that this Explanatory Memorandum
‘should increasingly be of assistance to Honourable Members and that any sugges-
tions which any Honourable Member at any time desires to put forward for that
purpose will be very favourably congidered in the Finance Department.

Reference was made to the White Paper on national income with an analysis
of the sources from which the public expenditure is met, which for the last two or
three years has bpen published with the Budget in the United Kingdom. Nothing
would please us better, if our statistical organisation was such as to enable us to do
the same here. We have that matter under consideration. I am afraid I am not
in a position to hold out any hope that we can so improve our statistical organisa-
tion as to oope with the many diffieulties which stand in the way of the intrag-
table problem of pre(faring a similar publication being resolved. But, as I said, we
have this matter under consideration, and if i is possible to produoce any informa-
tion of that nature in future yvears, we shall certainly do so.

As Honourable Members have rightly remarked, the Budget this year, as in
previous years, though to a greater extent, is dominated by Defence expenditure.
The complaint has been fairly general that Defence expenditure is high. Unfortu-
natgly that is.a fact.” It is the general experience of countries during wars; and
it has certainly proved to he the expcrience also of neutral countries who have
had to prepare themselves against the probability, or even the ibility of ag-
gression during the currency of the present war. There is no dou Et that in the early
years of this war, when the war was more remote from India, the Financial Settle-
ment operated very guch in favour of India and India benefited considergbly. But
as the war approached India and the threat to her integrity begame more ‘direct
and more immediate, it was inevitable that expenditure should grow: The expenditure
in this country, as I mentioned before, is determined by operational necessity
and necessary .precautionary measures to guard against threat from amy possible
direction ; and I would submit that in the circumstances of the present time, in the

- gircumstances of last year, in the light of the very real dangers through which
this country passed, any comparison ‘of present-day Defence expenditure with the
Defence expenditure as it existed before the war is unreal in the extreme. One can-
not multiply in that way. :

Several questions of substance have been raised, however, and I would like
to devote some attention to them. The first point that was made was that inade-
quate explanation had been given of the increase in the actuals of Defence expen-
‘ditare over the revised estimato for the year 1943-44. Honourable Members pointed
out that the increase over the revised estimate amounted te some Rs. 96 crores,
and the question was asked how so large an increase could possibly come about
during the course of one month, or, as one member was 80 good to say, one and a
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half months. I must point out in this connection, Sir, that the revisdd estimate,
although presented to the Assembly at the end of February, is really based on ex- .
penditure up to including the previous December, which is the latest date for which
acoounts are available at the time when final corrections are made in the revised
estimates. Then again, the actual expenditure for the year, although it represents
expenditure up to the 31st of March, is not rcally available unti| montha later than
the 31st of March. Many adjustments have tp be made, somo of them of a high
order, and we really have no firm idea as to what theexpenditure of the year ending.
on 31st March has been until the following September at the ecarliest. The final
allocation of expenditure between His Majesty’s Government and the Government
of India for that year generally takes a still longer time, and it is generally impossible
to determine the final figure of India’s Defence expenditure for a year until about
the following November. So, if Honourable Mambers will appreciate that the re-
vised estimates are framed on the accounts up to Docember of the year in question'.-
and the actual position is not knowp until the following October or November,
theresis an ample period of time within which very substagtial changes can occur.
Now, in respect of this year in question, 1943-44, the sum of96 crores was made up
first of all, of the increased charge against  India owing to the retention within
Indian limits of large numbers of troops which it was anticipated at the time of the
revised estimates would proceed beyond the boundaries of India. That, in respect -
of the Army, was Rs. 25 crores and in respect of the Air Forces Rs. 10 crores, so that
Rs. 35 crores constitutes the excess on account of what you might call for short the
“ Invasion of India . Then there was-the question of India’s liability for imported
vehicles—that means initial equipment and their maintenance—required for her
local defence forces up to the end of 1943-44. Both the Budget and’ the revised
estimates for 1943-44 were prepared on the assumption that India would escape
liability for these vehicles. But later on, in 1944, it became clear that the ouly .
relief which India could get was that which would be obtained from the Canadian
Mutual Aid Agreement which does not cover the bulk of the supplies and so by a
late adjustment we had to debit against India for the year in question a sum of Rs.
40 crores. That acoounts for Rs. 75 crores.

Tue HoNourasLe Mr. HOSSAIN IMAM : Where were "these vehicle
received from ? U. 8. A. or U. Ke? ' '

Tae HoNoURABLE Stk CYRIL JONES: U. S, A! and Canada, I think. - Then
there was India’s liability for the Indian element, that is, mainly distribution,
included in the prices paid to oil companies for petrol, oil and lubricants purchased
from them in India. This was a post-revised-estimates decision and accoun
for Rs. 12 crores and there was an increase in the rcciprocal aid to the U.S. A.
forces in India over and above what was anticipated in the revised estimates of -
Rs. 9 crores. Honourable Members will find that these figures total Rs. 96 crores
and I would suggest to Honourable Members that full explanations of this kind, if
incorporated and embodied in the Budget Speéch throughout, would rather tend
to throw the speech out of balance. - g :

The next point that was raised was—again a perfactly legitimate inquiry—
a8 to why the reduction in India’s Defence expenditure in the year 1945-46 as com-
pared with the revised estimates for 1944-45 should not be greater than what is shown
in the accounts on account of the recession of the Japanese threat from India’s fron-
tiers, The reduction, capital and revenue taken together, comes to something like
Rs. 45 crores but that is only the net figure. It-consists of fairly large increases and
fairly, large decreases. For instance war service increments and Japanese campaign
pay for British troops of India Command and for the Indian Army in India would have
involved an increase over the revised estimates of Rs. 13 crores. Then there was a
rébate in 1943-44 allowed for in the rgvised estimates an account of Canadian vehicles
received on mutual aid. That was Bs. 5 crores.. There was a further expansion
of the various administrative and ancillary services, Rs. 4 crores. That gives a
total increags of Rs. 22 crores and the Budget figures for Defence expenditure for
next year would have shown a substantial increase of something of that order but
for the decreases which were made, mainly on account of the reduction expected
a8 & result of Indian troops prooeeding beyond the geographical boundaries of India.
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As a matter of fact, we have allowed for transfers of troops to an extent which will

bring the forces retained in India not very much below the ceiling fixed by His Ex-

cellency the Commander-in-Chief. It is quite possible that there may be further

deficiencies in the strength of forces employed in India for local defence purposes and,

should such deficiencies occur, the result.would be a saving on the Budget.

"My Honourable friend; Sir Shantidas Askuran, referred to the alleged anomaly
that the amount debited to Indian Defence expenditure in the event of Indian
troops fighting on Indian soil would be transferred to His Majesty’s Government if
_ they were fighting just outside India’s frontiers, a few miles away. I had noticed

that point raised in the press statement of the Indian Merchants’ Chamber, Bomhgy,
in which they referred to it as *“ A cruel joke . But I would ask Honourable
Members of this House, ! On whom is the joke ? '’ The decision to take the geo-
graphical boundaries of India as the criterion to decide whether activities should be
classed as undertaken for the local defence of India or' not is admittedly an arbitrary
one. But it might well ®e argned—and, as a matter of fact, a considerable sedtion
- of the British press and British public opinion hias in fact argued—that activities
in Burma generaly- could be classed as almost entirely in India's own in-
terest and therefore should be chargeable to Indian revenues under the Settlement,
I submit to the Honourable Members of this House that the ognvention adopted
in this case, namely, the moment troops proceed beyond India’s frontiers to carry
on the war of the United Nations they will cease to be a charge on Indian revenues,
surely oconstitutes the most practical application of the convention in a manner
which is favourable to India and that the less that.is said about that particular -
aspect-of the matter, the better it will be.

Certain Honourable Members have asked for information as to what is repre-
sented by the Rs. 150 crores worth of lease-lend receipts which are debited to Indian
account. This amount of Rs. 150 crores represents so much of the total lease-lend
supplies received in India under the lease-lend arrangements to-the end of the year
1944-45 as would otherwise have had to be paid for in cash by India and finally
charged to Indian revenues. The biggest item is munitions, .consisting mostly
of vehicles of all kinds, fighting and commercial, i.e., tanks, lorries, locomotives
and so on, which account for Rs. 89 crores outeof the Rs. 1560 crares ; other items
are metals 2Q crores, machinery 7 crores, petroleum products & crores and various
industrial products including foodstuffs 20 crores. ' That is the. general make up
of that figure, representing the financial benefit to India of supplies and services
expected to be made under lease-lend arrangements up to the end of 1944-45.
Certain members have asked what obligations attach to our receipt of these stores. -
In the strict legal sense no obligations devolve upon India in res of this aid, -
since thete is-no direct lease-lend agreement between India and the United States
of America. But the acceptance of this aid by India has been held to justify the
grant of reciprocal aid to the United States of America at India’s expense, That
reciprocal aid to the end of 1944-45, as mentioned in the Budget Speech, comes to
124 crores. I have a breakdown of that cxpenditure here. - The question has been
asked as to what is comprised within that figure, but I think it is unnecessary for
me to read -out the statement* in detail to the House. L ;

Tue HonouraBLe My. HOSSAIN IMAM : Could the Honourable Member
lay it on the table as part of his speech ? o .

- T HoNoorasrk 81k CYRIL JONES : 1 would like first to check it up. If
there is no objection, I.will certainly lay it on the table. ' '

Certain Honourable Members have raised the question of the scrutiny of India’s
Defence expenditure by the Legislature. That is & quesiton, Sir, that comes up
year after year and I donot know that I can add.very much to what I have said be-
fore. I would invite attention to the fact that.the Honourable Mr. Hossain Imam-
moved a Resolution in this House for the formation of a scrutinising committee of -
the Legislature to scrutinise and approve of the apportionment of Defence expen-
diture between the two Governments and on that occasion, 8ir, I submitted a most

*Printed as an Appendix at the end of the Debates.
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~detailed and exhaustive reply explaining the manner in which the allocation was

now made, the way it worked both towards the Indian Legislature and towarde

Parliament and various other considerations, not excluding the question of security.
It is impossible to consider these complicated allocations and apportionments cur-
rently without a very wide background of most secret knowledge in all fields

of the armed forces, the army, the navy and the air force. The volume of work is
immense and in no country in the world is secret information of this kind broad-

cast. For instance, in England it would not be divulged to Mcmbers of Parlia-

ment. That position was accepted by the Honourable Mr. Hossain. Imam and in”
fact in his reply he went so far as tosay, ‘‘ I must admit that the difficulties which

the Honourable Mr, Jones has brought forward seem on the face of them to be in-

surmountable. Even that is a departure from the Government method, that it
has tried to justify iteelf on the broad principles of reason’. I cannot add to that,
Sir. It is a very difficult question ai.d the conclusion reached has been, after most
careful and repeated consideration, that any arrangement of this sort would Le un--
workable, even apart from the security aspects. We must remember that in re-

trospect the Military Accounts Committee and the Public Accounts Committee
sorutinise these aocounts and hear witnesses, so far as they wish to, and have ex-
pressed themselves as satisfied that the methods followed in allocating expendi-
ture are equitable and in accordance with the financial settlement. And this, 1
submit, is a]l that can really be expected, Sir. .

Connected with this question are the questions of the avoidance of waste and,
of proper financial control over this vast field of expenditure in the interests of the
taxpayer. This again, Sir, is a very big and very important question. Our biggest:
difficulty in this respect is the limited staff with which we have to work. we
could work with a staff anything comparable in size with that which is available
for this purpose in such countries as the United Kingdom or the Unitcd States . of.
America, we would doubtless be able to do much better. But with the staff at our
disposal, by touring teams, by local inspections, and so on, we try to secure the
maximum control over expenditure possible.

The question of the public interest in this matter and the association of re-
%reuentatives of the Legislature was djscussed at length in the other House and the
onotirable the Finance Member, while giving the assurance that he would be pre-
pared to stop at nothing in order to eradicate the evils of bribery and corruption,
said, that he would be happy to discuss with the Honourable Members of that House
ways in which they could helpfully assist in the work of controlling expen-
diture without laying further burdens on his already overworked staff,
and that he was prepared to give the Standing Finance Committee such
material other than mere prepared schemes of departments expenditure
proposals for examination. He proposed to consult them on the question
of corruption and to have their practical suggestions for dealing with this situation
and also with the problem of waste. He was also prepared to consider the question
of consulting the Standimg Finance Committee 6n wider questions, whether relating
to votable or non-votable expenditure, not by putting before them detailed pro-
posals, but on general aspects of undesirable features alleged to have grown up in
regard to Government expenditure, whether in the War or in the Supply or Food,
Departments. These undertakings by the Honourable the Finance Member have
been honoured. The Standing Finance Committee was addressed as early. as October
last and the whole position was explained to them ; meetings were held in Octgber
and February and detailed memoranda were given explaining to them in full detail
the measures taken by Government to check bribery and corruption, the procedure
adopted to secure the economic procurement and disposal of stores and the whole
scheme of expenditure control. At these mestings representative wftnesses from -
the War Department, the Supply Department and Finance Department (Supply)
were examined and the whole matter was gone into and the Honourable the Finance
Member was able to ascertain the views of the members of the Standing Finance
Committee as to what further, if anything, can be done beyond what the Government
are doing at present. A further meeting is to be held shortly to discuss other pointa
oonnected with military stores and Government assisted concerns. I do not
know, Sir, that it is possible to do very myuch mbore than this. The subject bristles
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with difficulties. The Government are oqually concerned with the members of
the Legislature that scandal, waste and corruption should be rooted out-and that
the taxpayers’ money should be spent economically. It is a vast problem and
the Government are seeking their way to more effective action, if that be poseible,
by associating themselves in this matter with the Standi g Finance Committee
of the Legislative Assembly which would seem to be the appropriate body for that
purpose.

Tue HoNourasLE Mr. HOSSAIN IMAM : Is this incorparated in the printed
proceedings ? ' . -

Tag HoNouraBLE Sir CYRIL JONES : Of the Standing Finance Committee.!

Tax HoNourasrLe Me. HOSSAIN IMAM: Yes. <

Tur HoNouranLE Stk CYRIL JONES ; I oould not say off-hand.

My Honourable friend, Bir Gopalaswami Ayyangar, raised two points. One
was about the oredit to a suspense head of the proceeds of the pay-as-you-earn
system of income-tax which was introduced in the last Budget. ]P::y Honourable
friend suggested that these payments should be taken direot to revenue and that
it was wrong to carry them to a suspense head. There, Sir, I am afraid I must
join issue with him. This is a scheme which was devised to assist in the mopping
up of money in pursuit of the anti-inflationary campaign. They are not final assess-
ments. ‘They are payments made by the assessee on his own estimate as to what
kis profita are from time to time and those advance payments will be adjusted in
the.following year when the proper asseasment is made and the revenue head is
credited. For what period this system will operate I am not at present in a posi-
tion to say. It may be desirable to continue it in perpetuity ; it may be decided
that after the war, and when conditions got easier, tho system might be dropped.
In that case it is obvious that unless a budgetary embarrassment of a severe nature
is to be faced in one year through the loss of one year’s income-tax, the path of
wisdom at any rate for the present is to take the provisional payments to suspense
in the year of their advance collection and finally to credit into revenue only when
the final assessments are made.

Tax HoNoURABLE SR GOPALASWAMICAYYANGAR : Is that the amend-
ment of the Income-tax Act of a permanent nature so far as section 18A is con-
cerned ?

Tan HonovraBLE Si1R CYRIL JONES : An Act amended once can be amend-
od twice.

Tax HoxourABLE SrR GOPALASWAMI AYYANGAR: Would the budget-
ary embarrassment in future be any greater than the budgetary embarrassment
today ?

Tae HowoumasrE Sre CYRIL JONES: That depends, Sir, on the scope,
oost and of the scheme of national development which we hope to follew at
the end of the war. * .

The Honourable Sir Gopalaswami Ayyangar raised the question of credits
arising out of the sale to the public and to commercial departments and Provin-’
oial Governments of lease-lend goods received from the United States of America
free of cost. Lease-lend generally operates in relief of Defence expenditure and
in oonsideration of that the entire cost of Reciprocal Aid, which is given in consi.
deration of lease-lend, is charged to the Defence estimates ; and it follows from that,
natarally, that any credite whioh arise from the sale of lease-lend goods should
be taken to the Defence estimates which, in fact, is what is done in all cases. The
- icular case to which my Honourable friend referred was that of rolling stook
of the Indian Railways. We are in receipt of very large quantities of railway rolling
stock which has been obtained partly on Iend-lease and partly on cash payment.
The Railways as a commercial concern naturally bear the entire debit but, in so
far as the debit is in respect of stocks received on lend-lease, a corresponding figure
is taken in the revenue budget on the Defence side. My Honourable friend’s sus-
pioion or assumption that the oredit is taken to suspense outside the ryvenue account
is thu« not correct. .
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In regard to the stock obtained on cash payment there can, of course, ba no
such, credit. ‘It has to be paid for by the Railways in cash and there is no credit
on the ordinary revenue side of the Budget. The cash payment has in the Railway
Accounts been allocated between capital, railway reserve fund and the working
expenses on the railway side in accordance with the usual rules, except for the spe-
oial modification which has been fully explained by the Honourable the War Trans-
port Member when dealing with the Railway Budget that some measure of the
inoreased cost has been taken to working expenses. In the General Budget we
naturally take credit only for the net railway surplus which aocrues to General Reve-
nues, 80 that in respect of the special arrangement that has been made the Railways
pay for the l't:nll'mil stock which is suitably shared between capital, reserve and wor{-
ing expenses. The increased debit to working expenses will diminish the surplus
which means a reduction in the contribution to General Revenues. General Revenues
on the Defence side get the credit for the lease-lend rolling stock brought into

- the country. '

Tue HoNouRABLE S1R GOPALASWAMI AYYANGAR : May I take it then
that this sub-head Receipts in the Defence budget——

- Trx HoNoUraBLE Ste CYRIL JONES : I would rather not enter into too
detailed a discussion or argument because I have only about ten minutes more. .

. Tar HoNoURABLE S: GOPALASWAMI AYYANGAR: I am only asking
for a bit-of information. If you will not inform me I will drop it. -

Tae HoNoumasLE S8re CYRIL JONES : I think it would be better at this
stage. In matters like this I would much prefer to explain departmentally than
during the reply to the general debate,

Tee Hovoumapre Mr. HOSSAIN IMAM: Can the Honourable Member
give us some idea about the valuation of these aids?

Tue HonourasLE S CYRIL JONES: There is one other point which has
been mentioned both by the Honourable Mr. Kalikar and the Honourable Sir
QGopalaswami Ayyangar, namely, whether the treatment which has been accorded
by Government this year to the *Railways for the alloocition of the cost of re-
equipmen’ should or should not be given to private industry? I should like to make -
the point here, Sir, that there is really no analogy between the two cases. I see
that the Indian Federation of Chambers of Commerce made the same point in their
press statement, and at first sight it seems a plausible one. '

Tee HoNoURABLE B GOPALASWAMI AYYANGAR: I wished to
dissooiate myself from that view.

THE HoNouraBLE Sik CYRIL JONES : I am aware of that.

TeE HoNoURABLE St GOPALASWAMI AYYANGAR : I did not agree with
that.

Tue HoNoUrABLE Sie CYRIL JONES : Yes, I appreciate that the Honourable
Member disagreed. But on the other hand the Honourable Mr. Kalikar supported
it, and wished Government toaccord to private industry the same treatment which
they have given to Indian Railways in respect of re-equipment. But I can produce
several reasons why there is really no analogy between the two. In the first place,
railways and tram ¥ays under the ordinary income-tax law and procedure are treated
on an entirely different footing from private industry ¥ They are assessed, not on
what we call a dopreciation basis, but c-n  what is known as a renewals basis. Any
private assessee railway company has the option to claim aotual expenditure on re-
placemoents and renewals instead of the depreciation allowance, and all railway
companies have in fact worked on that basis. So really even on merits there is no

But then, a much more important consideration is this, that the Indian Railways
are a State conoern, from whio%otwo consequences follow. The first is that, had the
Indian State Railways been private assessees, they would have had very much
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greater profits left with them than has actually proved the case. I have had worked
out for my own satiefaction, in consultation with the Board of Revenue, the amount
that would have been left with the Railways (1) had they been private asscssees,
and (2) had they been, as in fact they are a State concern, after allowing for the
contributions mace by the Railways to General Revenues ; and the truth is‘that, had
they been a private assessee, they would have had left with them many, many crores,
several tens of crores, more than they have in fact retained. That, I think, is ado-
quate justification for giving them special treatment which would not have been
necessary had their contributions to General Revenues becn only those which they
wonld have had to pay by way of income-tax, super-tax, surcharge and excess profits
tax had they been private asgessees. The funds left with them would then have been
sufficiently great. -

Tae HoxouraBLE SiE GOPALASWAMI AYYANGAR : But the State i®
the owner of the Railways. '

TeE HoxouraBLE SIR CYRIL JONES :* Yes, and we have taken so much from
the Railways becauso they are State Railways that we have left with them much less
than we would have left with them had they been privately owned and taxed under
the ordinary law of income-tax and excess profits tax. Had we followed that pro-
ocedure in respect of our own conocerns under the income-tax law and excess profits
tax law, they would have had sufficient funds left with them to render unnecessary
any srrangement of the type which is now being made. That, I tkink, is asgunent
No. 2, which iteelf is conclusive against the analogy which the Honourable Mr.
Kalikar put forward. .

But there is yet a third consideration which I would mention, and that is this.
Because the State is the owner of these Railways, arrangements such as these mean
in effect putting money from one pocket to the other of Government departments
and the State has more or less a free hand to do what it thinks best from time to
time. The taxpayer is no sufferer, whether he is a small man or whether he is a bi
industrialist ; if the arrangement we make is considered beneficial in the country’s
interests, everybody benefits. Butifit is a case of private industry, it is not a ques-
tion how much is going from one pcoket of Govenfment to another pecket of Govern-

“ment ; itis & question how much is going from the industrialist’s pcoket into the
-coffcrs of Goverrment. Ard I submit tbat very. different considerations arise them
ard must arise, in the intercsts of the country and of the taxpayer, partioularl
the pocr tax-payer. On all tkese grourds 1 submit that this analogy, althoug
plausible at first sight, and pcs:ibly even clever, is no analogy at all. :

I think perhaps I have time to take up one point and one point only in the few
minutes that are left to me, and that is the much agitated question of the post-
war dollar furd. Trecognise that the comments which have been made about this
very important matter are generally of an appreciative nature, but certain members
definitely gave expression to their dissatisfaction at the amount that had Leen chosen
—20 million dollars a year—and the claim was put forward that every dollar which
India had earned since the war began should be returned to her for her post-war use.
This, Sir, is a difficult and a delicate question. Honourable Members perhaps are
aware, although I think some are apt to forget, that before lend-lease was introduc-
ed the Empire was practically cleaned out of dollars. It was not the policy of the
Empire or of any part of the Empire ; they certainly did not wish it. Dollar expe ndi-
ture was necessary for the conduct of the war. The conduct of the war was necessary
in the interests of mankind, and whatever the price, those dollars had to be spent.
By agreement among the Empire countries the dollar pool was formed, by which
every sterling area country pays into that pool its dollar earnings, and from that
pool is paid out, first, the dollars necessary for the, war, and secondly, the dollars
necessary for maintaining essential services or the essential requirements of the
conimunity. Before lease-lend was introduced, it is common knowledge that that
dollar pool was practically exhausted and had to start from scratch. Various
circumstances led to a gradual building up of that pool, although it never got so far as
it should considering that the pool contains all the foreign exchange reserves of
‘those countries in the Empire, or rather, in the sterling area, which keep their balances
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in London. It is more or less fortuitous that the effect of the war on different coun-

tries in the Empire has been different. Some have practically had to close down their

exports, their dollar-earning exports in particular, such as the United Kingdom,

in the interests of war production. Other members of the sterling area, such as

India, have not been so fundamentally affected by the war and have been able to

maintain their dollar-carning exports. But on this principle of pooling, the whole
dollar receipts of the Empire go into the sterling pool. Now, the position that has
been reached is this. Dollars have been scarce, and they have continued scarce,

and they are still scarce ; and the various countries in the sterling area have agreed to

enforce & more or less uniform standard of use and economy in respect of dollars.

It is true that, for the reasons I have mentiomed, the contributions of different coun-

tries have varied. But it is a matter of exceeding difficulty to say what the contri-

butions of individual countries have been. Honourable Members have doubtless

looked at the figures of balance of trade between India and -the United States,

and they find there a net favourable balance. In 1939-40 there was a balance of 38

million dollars.; in 1940-41-there was a debit on the wrong side of 3 million dollars,
and so on, down to 1944-45, six months of which show a credit of 12 million dollaras.

But that by no means represents India’s net dollar surplus or India’s net contribution

to tho dollar pool. In the first place, the balance of trade is worked out on figures

for private trade alone. Government exports and Government imports are niot inclnd-

ed. It sohappens that Governmental exports to the U.8.A., such as tea, mics, gunnies,
etc., are made through commercial channels and therefore enter intd these balance
of e figures, whereas Governmental importe from the United States such aa
pure made by the India SBupply Mission do not. That obviously means that
the credit figures are inflated in this statement and the debit figures are reduced.
Then again this method takes no count of the usual invisible items which consist
mainly of remittances of American company profits, such as General Motors
profits, film rentals and so on, which are very substantial. These do not appear in -
the balance of trade figures. A further correction is also required for payments on
account of reciprocal aid, so that these figures by no means represent India’s net
contribution to the dollar pool. It is exceedingly difficult to work out anything
more than a rough approximation. Out of this dollar pool the essential current
requirements of India are being wmet, and after the war will continue to be met ;
and the arrangement that has now been made is thatif on a rough estimation
the net surplus of India’s dollar earnings permits, a sum of 20 million dollars will be
paid into a special fund in 1944 and a corresponding figure, if an examination of the
figures suggests that this is justified, will be paid in the fund for 1945. This méney
is net to be spent during the war because our-current requirements are being met
from the pool itself, and will not have to be spent for India’s current requirements
after the war, but is being earmarked in the special circumstances of India and
in consideration of her need for industrial development towards the cost of
capital goods required from America for India’s post-war development. It is a
gesture on His Majesty’s Government’s part which has been given to no other country
in the sterling area and I suggest that it is an indication of His Majesty’s Government’s
desire to facilitate the post-war development of this great country. The Govern-
ment of India, in the light of the information available with them, have ¢onsider-
ed the figure of 20 million dollars reasonable and fair and have accepted it.

Sir, my time is up. I have little more to say. I have expressed my appreciation
of the reception of this Budget by the Honourable Members of this House. The Bud-
got looks forward as well as conoerning itself with the present, and when all is said
and done, what will be the position of India after the war ? On a broad examination
of the position, India will have repatriated her external indebtedness ; she will have
become an international creditor nation and because of the special arrangement
now sanctioned, part of her assets will take the form of a dollar fund ; her internal -
indebtedness is moderate having regard to the preservation of her territorial
integrity from Japanese occupation ; in.many other ways India is being prepared for
the advance towards national development to which we are all looking ; sho has
become accustomed to a scale of national finance which was never dreamt of in pre-
war days ; her pople are being trained in the habit of thrift and saving ; there have
been millions of small creditors which will be a source of considerable purchasing power

* “
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in the ovent of anything of the nature of a post-war storm developing, and I submit,
8ir, that in spite of the hasvy deficits with whioh we are faced and the oolossal sums
with which we have to deal in present-day budgets, the prospects for the future of this
country and her finanicial strength are such that ma.ny a oountry in the world might
onvy India. (Applause.)

v ——

The Council then adjourned till Eloven of the Clock on Wednesday, the 14th.
March, 1945,

- LY

APPENDIX.  _
(See page 244) * -
Detail of provision for Revigrocal. Aid in Revised Estimates 1944-45 and Budget 1945-48
Accounts, Reovised Estimates Budget,
194243 194344 104448 1045-46

1. Raw matesials . . . . .. e 18,75 13,00

2. Works - _ . . . . 8,60 - 16,08 18,72 12,80
3. Btores and Barvices . . . 3,83 17,20 42,86 41,54
4 Bhippmg . . . . . - 1,7 3,00 3,60

12,39 35,11 76,38 70,34






